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CONSTITUENT ASSEMBLY OF INDITA (LEGISLATIVE)

Thursday, the 20th November 1947

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalanksar) in the Chair,

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

Grow MorE Foop CaMPAIGN

132. *Shri Biswanath Das: Will the Honourable Minister of Agriculture
be pleased to state:

(a) the amounts budgetted and disbursed under the ‘Grow More Food' ccti-
vities for the past 5 years, ending March, 1948, for each Province separately;

(b) the general details of distribution to each of the Provinces under
important sub-heads of Grow More Food Campaign;

(¢) the additional acreage of lands brought under cultivation as reported
by each Province for the past 4 years ending March 1847 and what proportion
suca additionsl lands bear to the total cultivated area each year; and

(d) the additional quantity of cereals (in tons) produced as & result of the
above campaign as also the total cereul yield including the said additional
quantity now grown?

The Honourable Dr. Rajendra Prasad: (a) No separate budget provision was

made for each province. A statement (No. I) showing the amounts disbursed
to each province is laid on the table.

(t) A atatement (No. 1I), giving the required information i placed on the
table.

(c) and (d). Two statements (No. ITI & IV) giving necessary information
are placed on the table.
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STARRED QUESTIONS AND ANSWERS 287

Shri Biswanath Das: Will the Government be pleased to state the present
normal shortage of foodgrains and cereals in India?

The Honourable Dr. Rajendra Prasad: That question comes up in another
question. I will answer it at thai time.

8hri Biswanath Das: Do they realise that the present method of Grow More
Food campaign has not been effective nor have the results been encouraging?

The Homourable. Dr. Rajendra Prasad: That is a matter of opinion. But I
am inclined to share the view that it has not been as successful as we all wished
it to be.

Sari Biswanath Das: May I know whethr,r the Government are aware of the
fact that the essential necessities of agriculture and agriculturists, such as
rims and agrioultural implements are not being supplied to agriculturists at
controlled prices, though each of these things is amply available in the black-
market? Under the circumstances, would Government feel justified to expect
that agriculturists could make an effective contribution to the Grow More Food
campaign or to agriculture? .

Mr. Speaker: What is the information that the Honourable Member wants?
It seems that what he is asking for is either an opinion or an argument.

Shri Biswanath Das: Have they oconsidered the question whether agricul-
turists can make an effective contribution to the Grow More Food campaign or
to agriculture?

The Honourable Dr. Rajendra Prasad: We are aware of the fact that these
things are required for helping the production of food and we are trying our bept
to supply them.

Prof. 8hibban Lal Saksena: Does the Honourable Minister know that in the
(iorakhpur district about two lakh acres of prepared land have remained unsown
because seed was not available, even though wires were sent to the Honourable
Minister ?

The Honourable Dr. Rajendra Prasad: | am not aware of the fact that so
much land has remained unsown for want of Beed. As a matter of fact, the
United Provinces supplied seed to other provinces.

K. T. M. Ahmad Ibrahim Sahib Bahadur: In view of the fact that
effective results are not ohtained on account of the haphazard distribution of
these amounts, will the Government evolve a scheme for making a survey of the
uncultivated arable lands and bringing them wunder cultivation as soon as
yossible”

The Honourable Dr. Rajendra Prasad: A survey has been made and a scheme
prepared on the basis of that survey.

Shri M. 8. Aney: May I know, Sir, whether the Government has thought
proper to bring under cultivation large tracts of land which were hitherto
occupied by military camps now deserted?

The Honourable Dr. Rajendra Prasad: They have not yet come under my
Department and I am not in a position to answer that.

8ori Ajit Prasad Jain: Will the Honoursble Minister state in what shape or
form was subsidy or ass'stance given under the Grow More Food campaign?

The Honourable Dr. Rajendra Prasad: The scheme has been to give subsidy
in respect of three or four matters and the Governmens of India contributes four
annas out of one rupee spent on a scheme. Another four annas is borne by the
province and the remaining eight annas has to be contributed by the particular
cultivator. This has been scheme for irrigation projects, for improvement of
eeeds and for manures. . .

Shri B, A. Mandloi: Will the Government say whether these schemes are
on a population hasis or under the area under cultivation? .
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The Honoursbie Dr. Rajendra Prasad: The position of the province is taken
into consideration. It will not do to divide on a population basis. So it is on
the capacity of the province to absorb.
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sari R. V. Dhulekar: Are Government aware of the fact that by means of
“(Girow More Food Campnign™, the Government Officers have ufter bringing a
portion of the land under cultivation, shown thousands of acres of land—uwiz.,
Innd attached to their bungslows, Government gardens and so much so even the
wulking grounds of India (Gete—under the ““Grow More Food Campaign''.
tiut neither the Government nor the public bas derived any benefit from this.

wratfas Tz vRAATAIE . YR CIF T A X fremaadw @
gt qww i W WX g #9° F frawrf af &, SfeT ag aEd
g fr grwim DA G AT N AT ® R A § AT e
gafen § ag ysfrr amt Q1

‘The Honourable Dr. Rajendra Prasad: I do not know whether in this way
thousnnds of wcres of land have been shown under the ‘‘Grow More Food
Campaign’'; but it is true that larve aress have been brought under the **Grow
More Food Campaign''. It is possible that such areas also have been included.

8hri 8. Nagappa: Will the Government consider the desirabilitv of forming
collective farms on a co-operative basis in order to grow more food?

The Honourabls Dr. Rajendra Prasad: That is a matter which has heen
under consideration. But we have not vet reached s stage nf the work being
undertaken by the Government in that respect.

Dr. B. Pattabhal Sitaramayya: May 1 add that the progress of the ‘Grow
More Food Campaign’ has been impeded espec’ally in Deltaic and irrigated lands
o1 nevount of tyranny of the gxperts and the enginears who are not willing to
relax their time-honoured and traditional rules. and if so, or if not, will the

Qovernment kindly give instructions that they should relax such rules consis-
tentiy with efficiency?

The Honourable Dr. Rajendra Prasad: It is d.ficult for me.to 1uswer that.
I do not know what is meant by the ‘'tyranny of experts’'.

Mr. B. Pocker Sahid Bahadur: Have the Government considered the advise-
bility of assocint'ng non-officials, preferably Members of the Legislature, in
giving effect to the schemes for Grow More Food?

Prol. M. G. Ranga: How about the peasants’ organisations?

The Homourable Dr. Rajendra Prased: | understand that in some provinces
they bave got organisations on which non-officials are represented.
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Seth GQovinddas: Besides collective farming, have the Government thougHt

and prepared any scheme of co-operative farming, which is much more easy
than collective farming?

The Honourable Dr. Rajendra Prasad: I know that nothing has been taken
up by the Government of India on that line. It may be that some provincial
governments have done something in the direction but I-am not aware of that.

SUBVENTION TO PROVINCES FOR MANURE-SUPPLY

133. *Shri B. R. Diwakar: (a) Will the Honourable Minister of Agriculture
please state the subventions granted to different provinces for the supply of
vvarious kinds of manures to agriculturists at rates lower than those ruling in
th: markets and the number of provinces which used the amounts for the
purpose for which it was given?

(b) Do Government propose to place in the Library of the House copies of
the Reports received from Provincial Governments with regard to the utiliza-
ticn of these amounts for the last six years?

The Honourable Dr. Rajendra Prasad: (a) A statement showing the subven-
tions given to the Provincial Governments for the supply of various kinds of
manures at subsidised rates to the agriculturists is placed on the table. The
amounts sanctioned are not utilised for purposes other than those for which
thev are given.

(b) The Government of India have been sanctioning grants to the Provinces
under ‘Grow More Food Campaign’ since 1943-44. Copies of the reports
received from the Provincial Governments will be placed in the librury of thqi
House. o
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Shri R. R. Diwakar: Mav I know why some of the Provinces have not used
all the subventions made to them in this behalf?

The Homourable Dr. Rajendra Prasad: It is not possible for me to say: the
provinces will be in a better position to answer the question. One thing that
has been brought to my notice is that some of the provinces were not able to
get steel, coal and cement and that was responsible to some extent for holding
up some of the schemes.

Prof. N. G. Ranga: Will Government consider the advisability of publishing
at least annual reports of the distribution of the grants under the Grow More
Food Campaign, the results achieved in different provinces and also whether
Government have got any machinery to see that these difficulties experienced
by provincial governments in utilising the grants are removed and to what extent
the Grow More Food Campaign is being developed in different provinces?

The Honourable Dr. Rajendra Prasad: We shall try to get a report of the
kind suggested, prepared and circulated. As regards the question of having
some officers for the purpose of helping the provinces, we have already got such
officers who are in touch with them. It is a matter really for the provinces to
suggest and it may be that some of the provinces may not like too much inter-
ference from the Centre.

Prof. N. G. Ranga: Is it not a fact that some of the provinces are not able
to get their due quotas of iron and steel and other materials from the Supply
Department and would it not be better for the Government to use their good
offices in helping the provincial governments in their dealings with the Supply
Department?

The Honourable Dr. Rajendra Prasad: We in the Centre have been doing
our best to get the supplies for the provinces. The system so far has been that
the Government of India sllocated the steel and other materials to the provinces
and it was left to the provincial governinent to allocate out of the total quantity
allocated to them to various items such as buildings, bridges, agri:ultural
purposes, etc. A short time ago we arranged to allocate separately for agri-
cultural purposes, so that what is allocated for agricultural purposes may not be
used for other purposes.

SuppLY oF FERTILISING MATERIAL

134, *8hri R. B. Diwakar: Will the Honourable Minister of Agriculture be
pleased to state:

(a) whether it is a fact that our manure requirements fall short of the total
quantity necessary for the area under the plough;
(b) if the answer to (a) above be in the affirmative, the steps taken by
Government for making use of every source of fertilising material; and
(c) whether it is a fact that there is & ban on the export of oil cakes, oil-
geeds, bones either raw or crushed or material, which can be directly fturned
into manure here? :
The Honourable Dr. Rajendra Prasad: (a) The answer is in the affinnative.
(b) Government of India have ireen encouraging the development and utilisa-
tion of all local resources for preparing manure in the following mhanner:—
(1) Schemes have been initiated for increasing the quantity of Compost
¢ prepared in villages. in certain areas by the award of prizes and subsidies.
8,000 villages are at present operating this scheme. and their total production
is about 12 lakhs tons of manure per year.
(2) Bchemes have been started in some towns for converting urban refuse
into manure. About 800 municipalities are at present preparing about 500.000

tons of Compost per year.
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(8) A factory producing 7,500 tons of Sulphate of Ammonia is -already
operating in Mysore State. Another factogy for producing 50,000 fons of
'S'ulpluto of Ammonia has recently gone into operation in Travancore State.
The Government of Indis is esteblishing a factory at Sindhri with a capacity
to manufacture 8,50,000 tons of Bulphate of Ammonia and this is under
construction. Imported and indigenous supplies have been organised into a

tertilizer pool to ensure itable distributi ¢ €
different areas. equitable distribution of the available supplies among

(4) The Government of India are importing maximum possible quantities

of chemical fertilizers allotted to us by the I. E. F. C. and available from other
sources,

(5) The Government of India have banned the export of uncrushed bones
and hone-meal and sre encouraging the production and distribut'on of bone-
menl and super-phosphates in the country. Rock-Phosphate is also being
imported for conversion into super-phosphate.

(c) Unly 8 limited quantity of oil-cakes, oilseeds and crushed bones and
bone-grist is exported from India.

shri R. R. Diwakar: Do | understand that the quantities of manure that
were mentioned by the Minister are in addition to what was already being
produced?

The Honoursbie Dr. Rajendrs Prassd: These figures relate to what is being
‘done under our auspices. ’
Beth Govinddas: Wil' Govermmment consider the question whether it would

not be better to huve one factory tor each provinca for producing Sulphate of
Ammonia ?

The Honourable Dr. Rajendra Pramd: The factory for producing Sulphate of
Ammonis is & complicated kind of factory. Government has in hand the
establishment of one factory at Sindhri and I do not know what time it will
take to get it ready but 1 am told that it is not easy to start a factory.

Mr. Speaker: Pandit Hirday Nath Kunzru wanted to ask s supplementary
question.

Pandit Hirday Nath Xunsru: Sir, my question has heen anticipated and
snswered by the Honourable the Minister. .

shri T. T. Krishnamachari: May I know from the Honoursble Minister if
the Government of India has deputed a Bombay merchant to Soviet Russia for
the purpose of securing supplies of Su'phate of Ammonia? If so, with what
resuit?

The Honourable Dr. Rajendra Prassd: We have not heard anything in reply
as yet.

Prol. X. G. Remga: Is it a fact that one company called Messrs. Parry and
Co.. m Madras has been given more or less a monopoly in the distribution of the
manures got from the I. E. F. C. and as a result‘the price of chemical manure
to the growers has been artificially inflated?

The Honourable Dr. Rajendrs Prasad: I should like to have notice of that
question _ )

Diwan Ohaman Lall: May I know from the Honourable Minister whether it
is & fact that special machinery was going to be imported from abroad for th;
Sindhri factory for the purpose of converting gypsum from the Khewra uno‘
mines” Now that the mine has gone out of our hands, what is the state !
aftairs in regard to the machinery thas is being imported for the Sindhri w&t

The Honcurable Dr. Rajendre Prasad: I am not in a position to answer |
question. It is & question which should properly be addressed to the Minister
in charge of Industries and Supplies.
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8hri K. Banthanam: May I know whether any steps are being taken to relate
the prices of grains with the prices of manure, so that the manure may be used
by the agriculturists?

The Honourable Dr. Rajendra Prasad: I may say 4¢hat no particular step has
been taken in the direction but I take it that the price of manure is such as to
make it profitable for the cultivator to use it.

Shri K. SBanthanam: Is the Honourable Minister aware that the prices of
manure today are comparatively much higher than the prices of grain in rela-
tion to pre-war prices?

The Homourable Dr. Rajendra Prasad: That may be s0. I am not in a
position to answer the question off hand.

EpiBLE AND NoN-Ep1sLE Q1L CAKES

135, *8hri R. R. Diwakar: Will the Honourable Minister of Agrjculture-
please state:

(a) the total quantity of different kinds of oil-cake produced by—(i) expellers,.
(ii) rotaries, and (iii) country ghanies;

(b) the manurial value of non-edible cakes; and

(c) whether major portion of edible cakes ocould be spared for cattle-

feeding in view of the fact that the area under cotton is decreasing with the.
conrequence that there is great scarcity of cotton seed?

The Honourable Dr. Rajendra Prasad: (a) A statement giving such informa-.
tion as is available, is placed on the table of the House.

(b) The manurial value of oilcakes is generally proportionate to their
Nitrogen content. The Nitrogen contents of non-edible oilcakes are:

Castor cake . 4:37%
Neem cake . 5-22%
Mahua cake . 2-519,
Dhupak cake . 1:139%
Karanj cake . 3-97%
Undi cake . 3-63%

(c) Extract statistics showing the proportion of oilcakes used as cattle-feeds
and manure are not available. The distribution of oilcake is controlled by the-
Provincial Governments who no doubt take into consideration local factors such:
a3 urgency of the need of manure, alternative sources of cattle-feeds ete.
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Usk oF OmL CAXKES AND BONE-MEAL AS MANURE

186. *Shri R. R. Diwakar: (a) Will the Honourable Minister of Adgricult.ure be
pleused to state whether Government are aware that there is deficiency of
nitrogen in the soil of many provinces and of phosphates in the tracts of Penin-
sular Indin?

(b) 1f the reply to part (a) above is in the affirmative do Government propose
to take steps so that—(i) oil-cakes containing high percentage of nitrogen, and
(ii) bone-meal containing high percentage of phosphates, are fully utilized for
manuring the different areas and various crops for which they are suitable?

The Homourable Dr. Rajendra Prasad: (a) The reply is in the affirnative.

(b) Oilcake is used both for cattle-feed and manurial purposes and is mot
allowed to be exported except for small quantities to Ceylon. The export of
bone-meal is also prohibited and all the available bone-meal is used for making
manurial mixtures. .

Prof. N. G. Ranga: Have Government ever examined the possibilities of
raising green manure on the railway linings and the road linings, as was done in
certain parts of the Punjab on District Board roads?

The Honourable Dr. Rajendra Prasad: As I understand, green manuring
cannot be raised in one place and transported to another place. It has to be
raised on the plot where it has to be used. So, any green manuring raised on
railway sidings will not be of use elsewhere.

Prof. N. G. Ranga: Are not Government aware of the faét that in Southern
India in very many areas green manure is being grown as a special thing for
manurial purposes alone and it is cut and taken over to the fields where it is
being used as manure?

The Honourable Dr. Rajendra Prasad: I shall have that matter investigated.

8hri A. P. Pattani: Is the Government aware that there are bqne-meal
factories in some states who are not receiving any quota from the Government
for exporting the produce outside India and who are consequently not finding a
market for their accumulated produce either in India or out of India?

The Honourable Dr. Rajendra Prasad: As I have said, our policy has been to
ban the export of bone or bone-meal. We have allowed export only of a small
quantity of about 40 000 tons and no more than that. If the factories thab
are in the country can utilise the bone available in the States I am sure they
will take advantage of it. But I would request the Honourable Member to
communicate thiz information to us so that we may take up the matter.

8ari Raj Krishna Bose: How many factories are there in the country for
the production of bone.meal and what is the total amount of production?

The Honourable Dr. Rajendra Prasad: [ would like to have notice of that
question. '

8hri Afit Prasad Jain: Do Government intend to make a general survey and
examination of the different soils in India with a view to finding out what are
the deficiencies, as was suggested by the Royal Commission on Agriculture

The Honourable Dr. Rajendra Prasad: We are tryirg to have some kind ot
survey made, but it is a very big question to survey the entire country for
quality of the land. An attempt is however being made in that direction.

Pandit Lakshmi Kanta Maitra: Is the Honourable Minister aware that there
is no effective machinery of Government in the country—either Provincial or
Central—to disseminate the right type of inforination and knowledge about the
utility of particular types of manure for particular plots of land ?

The Honourable Dr. Rajendra Prasad: It is difficult for me to answer that
because it is a matter of opinion whetker the machinery is effective or not.
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NamiowauisaTion oy RatLways

137. *Skri 8. Nagapps: Will the Honourable Minister of Railways be
pirteed to state:

(sj whether there is any propossl or scheme under the contemplation of
Government to pationslise the railways;

(b) if so, what are the railways that are already nationalised and what are
those which will be nationalised shorily; and

(¢) whetber Government propose to consider the desirability of increasing
the number of III class compariments in view of the fact that they are more
paying than the other classes and thus avoid congestion slso?

The Honourstle Dr. John Matthal: (a) It is the policy of Government to
purchase Company-owned Railways, where contracts with Companies authorize
Government to do so, provided their purchase is justified on both administrative
and financial grounds.

(b) Barring certain small Narrow Gauge and Metre Gauge (Company-owned
branch lines, all the major Railways are slready owned and managed by Gov-
ernment, Government bave decided to purchase the Darjeeling-Himalayan
Hailway Extensions, o part of which will be converted to Metre Gauge for
providing & through rail link between Assam and the rest of India.

'The question of purchase of the following branch lines is under the considera-
tion of Government:

1. Barsi Light Railway.
2. Pachors Jamner Railway.
4. Matheran Light Railway.
4. Darjeeling Himalsyan Railwoy.
(c) 1t is the Government's policy to increase the accommodation provided
for 111 UMss passengers to the extent justified by public requirements. With
M end In view, since the termination of the war, 178 Broad Gauge and 118

Metre (Gauge cosches (in terins of 4-wheeled units) have been built. Over 600
J11 (lass coaches, also in terms of 4-wheeled unite, are under construction.

276 IT1 Class coaches are with the Ministry of Defence yet in use on military
movements. Their being returned and repaired will add to the sccommodation
avallable.

. M. @. Ranga: Are these figures of construction of new coaches, in
addmtothemhutoheoomwcud and placed on the line so make up for
westage?

The Nooourable Dr. John MaMhal: These are coaches which have been
ordered for the purpose of meeting the increased traffic requiremenia. Tl:e
question of providing new types of coaches—that I think is what the Ho_noural_;t;
Member is raising—is a different matier which comes up in. connection wi
another question of which my honourable friend has given notice.

Sari 8, Nagappa: In view of the fact that most of the third o:ln.o:oaches are
packed to the maximum, will the Government oconsider the desirabil'ty of pro
viding third class coaches with electric fans? .

* ¥he Monowrable Dr. John Matthal: There is a question on thet point later,
to which I propose to give a reply. ‘ -
K. T. M. Ahmed Itrahim Sakib Bahadur: Is the Government aware
many of these cosches, including even the-:ﬂpu class compartments, t.o“re'eri{
feaky and are in s state of disrepair, and Government take steps ps
these ooaches and eomperiments?
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The Honourable Dr. John Matthai: As much repair work on coaches as our
workshops are in & position to tackle is at present being done. Whether it
would be possible for us to do the repair work more speedily is a matter which
will depend on the extent to which we can -increase workshop capacity, which
raises a rather big issue. .

Shri Raj Krishna Bose: At what point the Darjeeling-Himalayan Railway is
to be bifurcated to link up Assam?

The Honourable Dr, John Matthai: That proposal has been accepted by
Government and I have already appointed a senior Engineering officer to make
the necessary survey. I expect that in the course of two working seasons, that
1s to say within a period of three years, we should be able to complete the
project.

Prot, Shibban Lal Saksena: Are the Government aware that on the O. T.
Railway there are i:mlf 8 dozen casualtles daily on account of congestion?

The Honourablp Dr, John Matthal: The question of the Q. T. Railway is
one which is a chronic headache to me as Minister for Railways. I am gware
of the difficulties experienced by passengers. The question of remedying the
present state of things on the O. T. Railway is a matter which is receiving my
very anxious attention.

8hri Rohini Kumar Ohaudhuri: May I know whether the Government
propose to take the Tezpur Bali Para Railway under their management ?

The Honourabls Dr. John Matthai: That is a different question.

Begum Ajzax Rasul: Is the Honourable Minister aware that the engines of
the O. T. Railway are so old that the trains never reach in time and are some-
times ten to twelve hours late in reaching their destination?

The Honourable Dr, John Matthai: The senility of engmes is a considera-
tion that applies not merely to the O. T. Railway but to other Railways also.

Rice Dericrr 1N MApRAs PROVINOE

188, *Bhri 8. Nagappa: Will the Honoyrable Minister of Food be pleased to
state:

(a) whether Madras is a deficit province so far as rice is concerned; and

(b) if so, what steps Government have taken to relieve the shortage of rice
n view of the fact that South India is a predominantly rice consuming area?

The Honourabie Dr. Rajendra Prasad: (a) Yes.

(b) Attention is invited to the Memorandum on the Food Position circulated
to the members.

PropucTioN, IMPORT AXD ALLOTMENT OF MitL CrLcTE

139. *8hri 8. Nagappa: Will the Honourable Minister of Industry and Supply
be pleased to state:

(a) the total quantity of mill cloth produced in the Indian Union;

(b) the total quantity imported from outside the Indian Union;

(c) the quantity allotted to each province; and

(d) the basis on which the allotment is made?

The Honourabie Dr. Syama Prasad Mookerjee: (a) The total quantity of mill
oloth produced in the Indian Union averages 302 million yards a month. _

(b), (c) and (d) Statements giving the required information are placed on
the table of the House.
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Shewing Importe of Cotien Teatiles dwving the peviod Aprll—«Fune 1947

Srarmumwr 1
Cotlon twist and yarn
Handkerchiofs and shawle

Underwear . . . .

Lisce and ool . .

Colton plecegoods . .

Pents . . . . o . .
Cotton ropes . . . . . .
Coblon blankelé . . . . . R
Cotlén goods mixed wilh ofhernablitiule .
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Starzumyr II1
Allotments are mads on the bosis of the following per capita quotas, which Grs based on
! mhalénnu Ly mdudion.;nudm pro-soar

consumption. They Jor handiocom
Asam . . . . . . . . . . 10
Baroda . . . . . . . . . . 13
West Bengal . . . . . . . . . 10
Bihar . . . . . . 11
Bombay . . . . . . . . . . 13
Central Provinoces . . . . . . . .- 10
Central India . . . . . . . . . 10
Orissa . . . . . . . . . . 10
Esst Punjab & Delhi . . . . . . . . 13
Rajputans . P . . . . . . . 10
Bouth . . . . . . ve o . . . 10
United Provinoes . . . . . . . . 11
W. 1. States . . . . . . " . . 11

K. T. M. Ahmad Ibrahim Sahib Bahadur: Is it not s fact that the quota of
cloth allotted to Madras is comparatively lower than that allotted to other pro-
vinoes like Bombay, and in view of the fact that Madras is a comparatively
poor Province and that the people wear only cotton oleth throughout the year
while Provinoes like Bombay and the Punjab . . . . : :

Mr, Bpeaker: Order, order. I find that Honourable Members when seeking
information are advanocin, ents. That is not permissible during Question
Hour. They should ueE i tion without advancing arguments for or
;gu'mt the proposition. The Honourable Member may please putithe ques-

on.

K. T. M. Ahmad Ibrahim Sahib Bahadur: Is it not & fact that the quota of
mill cloth allotted head to Madras is less than that allotted per Lud to
provinces like Bombay and the Punjab? : '

The Honourabls Dr. Syama Prasad Mookerjes: The total quota allotted to
Madrns is on the average all-Indis basis, namely 10 yards per head. Of course
the handloom cloth in Madras is taken into account, and therefore mill made
cloth is proportionately less. . ;

K. T. M. Ahmad Ibrahim Sahib Bahadur: In view of the fact that th:ngeople
are comparatively poor, will the Government consider the desirability of reducing
the quota of handloom cloth and incresse proportionately the quota of mill cloth
per head to Madras?

The Honourable Dr. Syama Prassd Mookerjee: That depends on whether
the handloom cloth can go from Madras to other provinoes at the prices offered.
In fact I discussed this question with the Madras Ministers about a week ago and
certain alternative proposals have peen made which are now under examination.

Mr. R. K. Bidhwa: Is it not a fact that the policy of distributing cloth to
provinces is fundamentally defective and therefore are Government considering
the question of removing coutrol on cloth?

“*The Honourable Dr. Syama Prassd Mookerjee: The fundamental defect is
shortage of cloth. So far as re-examination of the question of distribution is
concerned, that also has been taken up and is under consideration.

Mr. R. K, Bidhwa: Are Government not aware that there have been
complaints made that there have been a number of bales lying in some of the
mills and the tillowners are responsible for holding them?

Mr. Bpeaker: Order, order.



STARRED QUESTIONS AND ANSWERS 301

Shri M. Ananthasayanam Ayysngar: May I ask what the total quantity of
cloth imported from outside the Indian Union is and whether the quantity comes
from Japan or from anywhere else?

The Homourable Dr. Syama Prasad Mookerjee: The total quantit.y imported
in 1945 was 8 million yards: In 1946, it has been 14 million yards.

8hri Rameshwar Prasad Sinha: Are Government aware that out of the total
quantity of cloth allotted to each of the provinces, the proportion of non-utility
cloth is greater than the actual requirements, and if so, do Government propose
to rectify this defect?

The Honourable Dr. Syama Prasad ltoolmrjoe' It has been difficult to find &
definition of the expression ‘non-utility cloth’. What is ‘utility cloth’ in one
province becomes ‘non-utility’ in another province, but I admit there has been
some difficulty due to the allotment of particular kinds of cloth which are
disliked by particular provinces; that matter also is under consideration.

QUANTITY OF IRON, STERL AND CEMENT IN INDIAN UNION

140, *8hri 8. Nagappa: Will the Honourable Minister of Industry and
Supply bq pleased to state:

(a) the total quantity of iron, steel and cement that was at the disposal
of the Indian Union for the previous year and the current year; and

(b) the quantity of allotments made to each province and state?

The Homourabls Dr. S8yama Prasad Mookerjer (a)

l“ﬁ 1947 (Up to Beptember)
Iron and Steel for Indu lnd Pakistan 0,24,068 tons 7.81,210 tons
Oement (For India) 16,10,374 tons 10,908,789 tons.

(b) A statement showing allotment of steel for the year 1947 to Provinces
and States for distribution to the general publie, inclutfmg small scale manu-
facturers of consumer goods, is laid on the table of the House. No Steel allot-
ments were made Province or Statewise during 1946. Regarding Cements,
allotments are made to areas which are not divided according to Provinces oe
Btates, each ‘area being under the control of a Regional Honorary Cement
Adviser. ’

Statement showing ARotment of Stesl for the year 1047 to Proviness and Siates
Name of Province or Btate Allotment in Tons
Provivame—
1. Bombsy . . . . . . . . . ’ 16,750
2, Assam .. . . e e e .. 4,800
3. Madras . . . . . . N . . . 24,750
4. Bengal . . . . 81,260
East Bengal (hehd.hg lyhl In Pd. IVK'I) . “ e 2,000
5. U.P. . . . . . . . . 30,800
6. Bihar . . . . . . . . . . . 17,600
1. Pﬂ.ll]lb . . . . . . . 16,750
West Punj.b (Dl.ly h N Iv,"’) . . . . L] . 1,000
8. Baluchistan . . . . . . . ‘. 1,800
9. NW.P.P.. . . . . . . . . 1,700
10. C. P. and Berar . . . . . . . . 6,776
11. Orisea . . R . . . . . 3,875
12. Delhi . . . . . . . . . 375
13. Panth Piploda . . . . . . M . 76
14. Coorg . . e . e . . . 125
18. Andnm-nl’nhnd' . R . . . . . 176

16.Bind . .. . . . 4,060
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(Name of Provinee or State) Allotment in Tons
Mason Sraree— ' ‘
1. Hydersbad . . . . . N . . . 6,850
2. Mysore . . . . . . . . . . ‘8,360
3. Kashmir . . . . . . . . . . 1,680
- 4« Gwralior . . . . . . . R . . - 438
8. Rews . " . . ‘ . . . . . 588
- 8. .lndon N . . . . - . . - . 8_00
7. Bhopal . . . . . . . . . 309
8. Jaipur . . . . . . . v . 1,541
9. Jodhpur . . . . . . . . . . 1,168
40, Udalpur . . . . . . . . . . 408
11. Bareda . . . . . . . . . . 1,871
13. Kolhapur . . . . . . . . . . 360
13. Patiale . . . . . . . . . . 611
14. Cooch Bihar . . . . . . . &
15. Mayurbhanj e e e e .. 17p
18. Tripurs . . ’ . . . . . . . 167
17. Travancgre . ’ . . . . . . . . 3,310
18. Cochin , . . . . . v . . ’ 425

10. Pudukottab . . ., . . . . . . R VT S

SaaLy Srarzs—
Through Residents . . . . . . . . . 3,068

Totel . " XMAR
;.B.—-’l'bm ﬁwmnmwm Bumtumz

...m:““
w Mo figeres are readily le £ Prowinoe or

Beth, Govinddas: Are Govemment. thmlnng of removing sall control from
ocemoent and iron? .

The Ronousabls - Dr. . Syama -Peasad 3ockerjes: There is no control undee
Jaw with regasd to cement now. Bo far as iron and steel sre concerned, the

question has not been examined. It will be examined when productiop
_ Increases.

Bhri 8. Nagappa: Is the quantity of allotment made to each province handed
over to the provincial government concerned or is it distributed through seme
agency of the Central Government? . -

The Honourabls Dr. Syama Prasad Mookerjee: Certain proportion is allotted
o the provinces, and so'far as that proportion is concerned, the provinces are
entitled to do whatever they like. Other allotments are made through ths
Centre and distribution is mde through the Iron and Steel Controller in
Caloutta.

Shri 8. Nagappa: Mny 1 know Bir, whether in making iron and steel allot-
ment, Government give preference to industrial or agricuitural purposes?

The Homourable Dr. SB8yama Prasad Mookerjee: Both."

8hri 8. Nagapps: May I ask, Sir, in view of the fact that there is food
soarcity, whether Governmenf will at least consider in future to give priomy
for agricultural purposes nthur than for mﬂustriul pm'poces?
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The Houourable Ir. Sysms Prasad Mookerjee: As has been explained by
the Food Minister in answer to another question this morning, we have made &
separate arrangement with regard to the distribution of iron and steel for agri-
cultural purposes for period I, 1948. The whole difficulty arises on account of
non-svailabilivy of 'iron and steel. What we have done this year is this. We
are going to fix a certain quota for agricultural purposes, and even though on
account of non-availability the provinces may get less than what.is sllotted to
them, they must spend the allotted quota for agriculture. -That is being done
from 1948.

Shri K. Sanfhanam: May I know what is the estimate of steel and irom
required for the country to satisfy its full needs?

The Honourable Dr. Syama Prasad MooXerjee: Unfortunately our production
hps gone down in 1947. "“We are now short by wbout 29,000 tons per month so
far as 1947 production is cancerned. So we require at least that much in order
to meet the minimum requirements of the country. '

Shri 8. Nagappa: In view of the fact that the Honourable Minister will allot
quotas for both, may T ask 8ir, what percentage of quota will he ‘be pleased to
allot for food purposes as it is more important than mdustry?

The Honourabls ‘Dr. ‘Syama Prassd Mookerjee: In this matter we shall be
guided by the advice which we shell get from "the Ministry of Agriculture, and
we shall make every effort ‘to give -priority to food and agricultural products.

Begum Aizaz Rasul: May I know, whether out of the quota allotted to
provinces, the Government earmarks s certain percentage for government
weguireruents and for the.use of the public?

The Honourable Dr. Syama Presed Meokerjee: What is done is this.
There .qre .certain quotas allotted to the provinces. In addition to that, there
are quotas allotted for government purposes, and also separate quotas allotted
for private industrial purposes. :

Shri K. Santhanam: May I know, Bir, if the production is increased by

20,000 tons, there will be no need for control?

The Honourable Dr. Syama Prasad Mookerjep: There mey be, because -this
quantity is required just for pur minimum requirements.

Pandit Balkrishna Sharma: Sir, may I know if the Government are aware
that there are only 14 concerns in the country which .praduce iron and steel
goods, and that in order to take advantage of various control ryles they produce
defective more than perfect goods so that fhe defective ones may not strictly
come under the control reguletions and they might reap profits’ to their
advantage? )

The Honourable Dr. S8yama Prasad Mookerjee: Well, I have mo information
on that. If the Honourable Member will supply me with details, and parti-
cularly the names of the factories which are doing this sort of thing, we shall
take speedy action.

ALLOTMENT OF PETROL TO COORG

141. *S8hri O. M. Poonacha: Will the Honourable Minister of Transport
be pleased to state:. .

() the petrol allotment made to Coorg during the years 1943-48, 1948-44,
1944-45, 1945-46, 1946-47, and 1947-48;

(b) the actual consumption of petrol in Coorg during these years; and

(c) whether any quantity was surrendered out of the allptted quantity during
these years; if so, how much and when?
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The Honourable Dr. John Matthal: (a) The quarterly petrol quotas allotted
;:uoCoorg during the six rationing quarters ending January, 1948, are as
WB.—

Gallons
Quartier Ending. (Quantities are in thousand
e R g
7

April 1947 82

July 1947 83

Ootober 1947 88

Janusry 1048 6z

For the February-April, 1942, rationing quarter, a quota of approximately
28,000 gallons was allotted. During the intervening period no specific quotas
were allocated to any of the Provinces or States but an over all direction was
given to all of them to achieve the maximum possible economy so as to resul§
in s saving of 50 per cent.

I.r?,) I lay on the table a stetement showing the sctual consumption of motor
spirit in Coorg from the 1st February, 1043, to the 8lst July, 1947. For the
subsequent period figures of actusl consumption are not available.

(c) Oub of the allocation of 88,000 gallons, for the August-October, 1047,
rationing quarter, 10,000 gallons were surrendered by Coorg. There were no
surrenders in any of the other rationing quarters.

M showing actual g n the
t@atems ng guarierly consumpiion m Coerg sommencing from the guorier
Geallons
February—April 1943 . . . . . . ‘ . " 30,870
W‘h lm - - . . . . . . . - ’l.m
August—=0October 1043 . . . . ‘ . . . v 16,440
November 1043—Jenuary 1043 . . . . . . . . 19,011
Mﬂ 1943 . . . . . . . . - ”.m
May—July 1043 . . . . . . . . . . 18,317
August-—October 1043 v . . . . . . . . 17,341
Wovember lwm 1044 . . - . . . - . ’Q’“

Fobruary—Apell 1064 . . . . . . . e . 23,154
May—Julp 1084 . . .+ + o« . e e e 23,458
Auogust—Oclober 1944 . . . . . . . . . 21,084
November 1 944—January 1 e s e s e e e e 25,908
Febroary—April 1048 . . . . . . . . . 29,098
May—July 1048 . . . . . . . . . . 25,483
August—October 1045 . . . . . . . . . 24,850
Novembsr 1043—Janvary 1408 . . . . . . . . 33,330

February—April 1048 . . . . . . . . . 40,371
May—July 1948 . . . . . . . . . . 34,788
August—October 148 . . . . . . . . . 35,264
November 1046—Janoary 1947 . . . . . . . . 45,022

Feobruary—April 1047 . . . . . . . . . 57,468
“H‘b l“, . - . . . - . . . . Ml
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ELecTRic FANS Iy THIRD AND INTER CLASS COMPARTMENTS

142. *Shri Ram Ohandra Gupta: (a) Will the Honourable Minister of Rail-
ways please state whether it is a fact that Government have decided to pro-
vide electric fans in the third and inter olass compartments of passenger trains
on the State Railways? '

(b) If so, when do Government expect to do it?

(¢) If not, will Government do so now?

The Honourable Dr. John Matthai: (a) It has been decided to provide
-electric fans in compartments of all new third class coaches, subject to the
-availability of electrical equipment.

Electric fans will also be provided in any new Inter Class stock which is
buiit.

(b) The provision of electric fans will be carried out as new coaches are
ibuilt.

(c) Does not arise. .

8eth Govinddas: By what time do the Government think, Sir, that they will
be able to replace these old coaches by new ones?

The Honourabls Dr, John Matthal: I am afraid, Sir, that is rather a diffi-
oult question but it is a matter which is receiving our attention. The position is
that as regards the greater part of our existing coachee the generating capacity
.of the electrical equipment which is set up in these coaches, is not sufficient for
the provision of electric lights in all the coaches. Therefore, if we want to
-equip the existing coaches it will be necessary to indent for s very large supply
-of electrical equipment in the shape of dynamos and batteries, But with the

resent limited availability of these materials the possibility of Government

-doing anything on the lines suggested by the Honourable Member is restricted.

8hri Ram Ohandra Gupta: Will the Government be able to fit these third-
class and inter-class compartments with electric fans by the next summer?

The Honourable Dr. John Matthai: All the third-class and inter-class coaches
-which are now being built will be equipped as far as possible with electric
fans.
Bhri K. Santhanam: Will the Honoursble Minister consider the establish-
ment of a factory under Railway Management for the manufacture of these
-electrio fans?

The Honourable Dr. John Matthal: That, Bir, raises a very big issue on
-which it is impossible for me to give s reply.

Mr. Nagziruddin Ahmad: Sir, it is in the experience of many that passengers
:are allowed to hang to door handles and windows. Will the Honourable
Minister be pleased to consider the desirability of putting fans on the doors and
‘windowe for these hanging passengers?

Mr. Bpeaker: The question does not arise.

. Bhri Ram Ohsadra Gupta: Do Government propose to provide electric fans
in the existing third and inter class carriages?

The Honourable Dr. John Matthai: Sir, that is a question that I have already
answered.

Dr. P. 8. Deshmukh: Does the Honourable Minister know, 8ir, what
-percentage of the existing fans are in working order?

The Homourable Dr. John Matthai: A very substantial percentage.

Bome Honourable Members: No, no.

_ Bhri Raj Krishna Bose: What steps are Government taking to prevent the
pilferage of electrical equipment in compartments? .
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The Honagupble Qr..Johp JMapthpl: Every possible step is being saken.
Fhri M. 8. Aney: Are Government aware that some of the existing fans have-
no switches at all?
{No »eply).

SuppLy oF Drivxixg WaTeER ox G. 1. P. awp E. 1. BarLwavs

143. *Shri Ram Ohandra Gupta: (8) Wil the Honourable Minister of
Rajlways please state whether Government are gware that ghere is no adequate

arrsngement for the supply of water to passengers on the Great Indian Penin-
sals and Fast Indhn'gzilﬂyl?

(b) Do Government to take steps to make sdequate provision for-
drinking water on sl lf:m:ethmughont the day?

The Homourabls Dr. John Matthal: (s) and (b). Government understand
thst existing arrangements for the supply of drinking water to passengsrs
travelling on the Great Indian Peninsula and East Indian Railways are no#.
insdequate. The Grest Indian Peninsula Reilway employ & petmspent omgo-
ment of 819 watermen at 208 pf %¢ 546 pnger . gtations. During the hot
weather, over 700 watermen aré employed at 348 stations. Arrangements for-
providing more taps on passenger platforms sé stefiens ‘where a pipe-water
supply is available, ave under examinstion. '

Pu the Fast Indian Railway, permanent watermen are provided, except ad
very smsll stations at some o which, however, water can be obtaiped by
psssengers from water-stands; During the hot weather, the Fast Indian Railway
alko increase the number of watermen employed.

¥r. B. K. Bidawa: Is it not & fact, Bir, that these employees who are-
ewpployed for supplylng water in the hot season are sometimes gcmnan&ly

stjacbed to Raillway employees and therefare do npt..g e adyantage  of
serving water on the pla orin? net. egh 1 tage

The Honourabls Dr. John Matthai: In some gages, Six. thet sart ef thing
probably happens, but it is inevitable under the existing xaﬂs’émehts.'

8hri Ram Ohandra Qupta: Are not Government aware that at practically go-
station water iv supplied to the passengers? _

The .Bonaurshle Dr. John MaMhai: As o agtgr of fact this question has .
been receiving v great deal of attention at our hands. (An Honourable Member:
For yoars and years). There are two directions in which we propose to move:
firat of all, we want to provide more hydrants on station platforms; the other
is that on long distance trains where the problem is particularly acute, we wan$
to provide third class compartments entirely devoted to the provision of
water ns well as travelling watermen. 1 hope, 8ir, to get a definite move on
with theae proposals. '

Bhri Basanta Kumar Das: 1o Government think it proper to allow the water
suppliers to shout 'Hindu water, Muslim water''? C

“The Honourable Dr. John Matthai: That. Sir, is & long standing trouble.
The arrangement still exists bui 1 think what kas been nltered is the label under
which the water is distributed. :

8hri H. J. Khandekar: Js there any ‘Scheduled (Castes Water'?

* 3o Mo Mo AHHT : WT AHIT 7 ¥& a7y < farwrz frqr § Fie
T EE AT O I AR IR W X S & ar W
A d @ em @ I @ 39 8 vew o e § e e

o 7w w1 Rq W AT FEETT KT WY &9 R
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Shri R. V. Dhulekar: Have Government considered over this question that
instead of employing walermen for supplying drinking water, water taps be
installed either in each compartment of every train or a tap be fixed at one place
in a particular compartment of the train? This would reduce Government’s
expense. '

The Honourable Dr. Jobn Jatthai: Interesting suggestion, which I would
like to consider. ' ' '

Imrorr oF FoODSTUFFS

i44. *Mr, R. K. $idhwa: Will the Honourable Minister of Food please
state the total amount of loss sustained by the Government of India during the
year ending March 1947 on aceount of import of wheat and other food articles
from foreign eountries and also the purchases of foodstuffs n_an@e so far from
the Government of Pakistan?

Tue: Honourahle Dr. Rajendra Prasad: Rs. 2080 oreres. -This- represents the
loes resulting from the decision to subsidize imported foodgrains so as not to
increase the prices paid by the consumer in April 1946. About Rs. 8 Lakhs
logs js expected from. imports of eondensed milk from U. S. A. as a consignment
of 500 tons was received in & deteriorated condition.

8bri B. Das: In view of the heavy losses to the Government on account of
the importation of foodstuffs from foreign countriee and in view of the heavy
expenditure inourred in importing foodstuffs from abroad, have Government
copsidered the advice of Mahatma Gandhi that every citizen of India should-
fast one day in every fortnight and what steps have they taken to enforce this
suggestion ?

‘Mr. Bpeaker: The question does not arise. The Honourable Minister need
not answer. )

Mr. B. Pocker S8ahib Bahadur: Will the Honourable Minister for Food please
state whether the Government have considered the advisability of iucr;;a;ing the
gnce ;Jf rice, 8o that wgriculturists who produce rice may find it worthwhile %o

0 BO K

The Homourable Dr. Rajendra Prasad: The matter is under consideration ab
the present moment.

Shri 8. Nagappa: In view of the fact that the imported wheat and other
foodstuffs are very far from satisfactory from the point of view of quality,
_wﬁst steps have Government taken to ensure that before these are imported
into tInd?ia the quality is one fit to be consumed by the human beings in this'
country’ '

The Homourable Dr. Rajendra Pragad: We hgve got a staff which inspects
the foodstuffs before they are imported and also after they are landed here,
but such vast quantities are being imported that it is possible that in some cases,
the consignments may not be satisfactory.

Prof. Shibban Lal Saksena: Is the Government aware that the ,Disfrict
Magistrate of Gorakhpur asked for 2,50,000 maunds of wheat seed but that he
was not given a single maund of wheat seed, with the result that one lac of
acres of wheat land in the district have remained uncultivated, and a very
large area of wheat land had to be sown with other crops.

‘The Honourable Dr. Rajendra Prasad: I have answered that question already.
I am not aware of this, but as a matter of fact I know this, that we have got
some seed from the U. P. which was supplied to other Provinces.

Prof. .Shibben Lal Saksena: Will the Government kindly. make enquiries
(No reply). '
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BookiNg oF Doas IN PASSENGER COMPARTMENTS

145, *Mr. R. K. Sidhwa: (s) Will the Honourable Minister of Railways
pleasc state whether it is a fact that Railway authorities have made rules

allowing passengers to carry dogs in the compartments in which they travel?
(b) Are Government aware that several complaints have been made that
this causes great nuisance to passengers and that the system should therefore
be stopped?
(c) Are Government aware that prior to this rule being made, no passenger
was allowed to carry dogs in compartments?

sg}tDo the Governmel]:lt a:d Indis propose to take steps to amend this rule
80 that no passenger is allowed to carry with him in the compartment in
which he travels? dogs o

The Honourable Dr. John Matthal: (a) Yes, rules and conditions have been
in existence for years permitting dogs being carried in compartments (excep
Air Conditioned) provided other passengers in the compartment do not object.

(b) Government have no reason to think that present rules cause inconveni-
ence to the travelling public particularly as one of the conditions for allowing
dogs in compartments is that other passengers do not object; if they do, the
dogs have to be removed to the brake van.

(c) The present practice has been in force for many years and Government
are not aware of any specific prohibition (except in Air Conditioned) o dogs
being carried in compartments prior to & certain date as stated in the question

(d) Government do not think that there is a case for modification of the rules.

Mr. R. K, 8idhwa: Is it not a fact that one of the members of the Railway
Advisory Committee, on a specific grievance from the passengers that these
dogs were not removed notwithstanding the passengers having objected to their
presence, resolved representing to the Rsilway Board to remove the dogs?

The NMonourable Dr. John Matthai: I remember that gase very well, and it
was in connection with it that I went personally into this question. The conclu-
sion that I arrived at was this: There are at present at least four safeguards in
this mstter. First of all, they have o get the permission of the Btation Master
ot the starting station. Becondly, they bave to get the concurrence of the
mﬁn who are travelling in the compartment. Thirdly, a person who takes
s dog in the compartment has to pay double fare. Fourthly, if the passengers
abjeot and the is removed to the brake van, then he forfeits the excess fare,
Id seems to me that these safeguards are adequate and there is not at presenf§
an urgent oase for modification of the rules. 1 would like to suggest to Mr,
Bidhwa who is a very kind-hearted person judging from the efforts that he has
been making on behalf of passengers, that he should not insist, if he knows the
conditions under which these dogs have to travel especially in hot weather in
brake vans, on a proposal which would mean inflicting intolerable cruelty on
these poor dumb creatures?

Mr. R. K. 8idhwa: I would like to ask the Honourable Minister whether he
s himself satisfied that the Station Master from where the dogs are embarked
and the passengers get in insists upon these conditions, and whether the concur-
rence of the passengers is taken?

The Honourable Dr. John Matthal: If it is a question of one or two safe-
guards alone, I can quite understand the Honourable Member, but since there
is a multiplicity of safeguards, I expect that at some point they must be
effective.

Mr. R. K. 8idhwa: Is it not a fact that there are dangerous dogs also?
Mr. Bpeaker: Next question. Enough of these dogs.
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RETUERX oF RoLLIXG STOCK LENT TO MINISTRY OF DEFENCE

146. *Mr. R. K. Sidhwa: Will the Honourable Minster of Railways please
state:

(a) the number of rolling stock, both coaches and wagons for passengers
and goods still remainipg with the Military authorities;

(b) the names of the Railways to whom these belong and when they are
likely to be released for public use;

(c) whether Government are aware that due to shortage of passenger
coaches, great deal of hardship is caused to passengers at present;

(d) the number of new coaches under construction in various Railway
workshops and the time when they are likely to be placed on the rails for the
use of passengers;

(¢) the number of coaches belonging to each Railway which have been
returned to the Railway authorities by the Military after war upto the end of
July 1947, and whether all the coaches so returned were in the same perfeet
order as on the date when they were requisitioned; and L

(f) if not, the steps that Government haye taken to recover the damages?

_ The Honourable Dr. John Matthai: (a) 524 Broad Guage coaches are still
with the Ministry of Defence. This figure includes some stock belonging to the
former N. W. and B. A. Railways. - ' :

No wagons are on loan to that Ministry. .

(b) All the Broad Guage Indian Government Railways have lent stock to the
Ministry of Defence.

It is not possible to state with any ‘certainty when sall these coaches will be
returned to the owning Railways. The Ministry of Defence are endeavouring tor
release these noaches as early as possible.

(c) Yes.

(d) 184 Broad Guage and 97 Meter Guage‘coaches are under construction in
Indian Government Railways’ Workshops for Indian Railways. These are
expected to be put into traffic before the end of 1948. There are, in addition,
about 800 Broad Guage coaches expected from indigenous industry by the
same time.

(¢) The™Ministry of Defence have released 977 of the 1,458 coaches placed
at their disposal during the war. Information relating to the number of coaches
returned to individual Railways is not readily available. :

Few of the coaches returned by the Ministry of Defence showed ‘undue
deterioration having regard to wear and tear consequent on intensive use.

(f) Appropriate debits are raised against the Ministry of Defence for damages
or deficiencies in the stock returned.

Mr. R. K. Bidhwa: Out of these 524 coaches which are still with the military
authorities, may I know how many of these are for the transport of British troops
to be removed from India or whether these are for some other military purpose?

The Honourable Dr. John Matthai: It is for troop movements of all kinds.

Prof. S8hibban Lal Saksena: Has ‘the Government made any estimate of the
total number of coaches they will require to accommodate passengers comfort-
ably and what arrangements they are making for them?

The Honourable Dr. John Matthai: It is very difficult to give an answer to
this question, but we have got a very large number of coaches on order. I have
given only the number of coaches in respect of which I expect deliveries within
s short period. The whole question boils down to this. If we are in a position
to get fabricating and manufacturing capacity in the country to deal with all:
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the orders that we are prepared to place, we should certainly put in for a larger
number. We are limited by this consideration.

Seth Govinddas: May I know how many coaches the military authorities
have returned to the mifwnys since the last three months ?

The HMosourebls Dr. Johr Matthiii: During the last three months I regret to
say the position in that respect has deteriorated because, as Honourable
Members are aware, we have had emergency conditions to face which required
more movements of troops tMan before and therefore the rate at which the
Defence Ministry bas been releasing!.these coaches has slowed down. I think
shey are at present making further efforts to release.

Shri Raj Krishna Bose: Will the Honourable Minister please state with
reference to answer t0 question (b) whith of the workshops are engaged in the
Dew conruttibns ?

The Honoursble Dv. Joini' MRMES: They are distributed over all Indian

Railways.
(5) Watrriiw Avswiis
InozarraTion o LicwTs ix Ramway CARRIAO NS

147. *M:. R. K. Bidhwa: Will the Hénburable MiMigter of mwy(‘pluu
atate : :

(») whether Government are aware that several of the lo%er atid upper clilas
pudvenger cosches ‘on RallWays ate run without any light;

(b) it s0, the reasons therefor and why no steps have been taken so far to
instal lights in all carriages; -

(6) whether Government are awaré thad public have made répreseritations
0 varicds Railwiys in régard to thie mattet;

(d) if so, the steps Governmenit intend to take to instal lights’ and

(v) whether (Jovernment have any plan to overhaul several carriages,
fitlings of which are either missing or not working?

The Honourable Dr. Jifi' Mathfl? (n) Governiment understand’ that every
ocompartment is provided with one light as & mimimum,

(b) and (d). Government are informed that occasional ance of any light
in a compartinent is due usuully to vandalisyn or theft. e importance of
-ensuring that compartments are adequately illuminated is I‘ullljr reglised by rail-
wiye, and thete are indications that iniprovements are being effected in this
respect.  Uhfortinitely, wastage from theft and vandalism continues to impose
8 heavy démiatid, pAvticularly as thie supply position is not vet normal. The
total buld requiverrents of Indiaw Govternment Raitwdys for 1848 had béén met
1o the extent of only 89 per cent. by the middle of June, 1947.

(0 Yes. Members of the public have represénted to railways the absence
or inadequacy of lighting in compartments.

(¢) Carriages are periodically overhauled on all railways, and when coaches
leave the shops. they are ressonubly well equipped, bot sometimes within a few
‘wetks: they are fount] stripped of estential fittings. Difficulty in obtaining parts
tmakes the replacement of these items a continuous struggle.
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TRANSPORT SERVICE IN NEw DELHT AND'OLD DELEI
148. *My  R. K. Stdhwa: Will the Honourable Minisb.er of Transport please
state :
(a) whether it is ‘the intention of Government to purchasé the G. N. 1. T.
Companys’ bus service and the Tramways now plying in Old and New Delhi;
(b) if the answer to part (a) be in the negative, whether Government

propose to take steps to see that the number of buses and trams are increased
to meet the demand of the population of these two areas;

(c) whether Government have given mpnopoly to the present Companies,
if so, the period of its expiry; and

(d) whether Government have received applicitions from any trahsport
concérti t6 run’ additiorial transport service in New Delhi and Ol Delhi; if not,
whether Government propose to consider such an application?
~_The BMtourkbie Dr. Jolin MatélieR (a) The matter is untér consideration at
leb-‘ )

(b) Does not ' atise. : . ,

(c) No monopoly has been given to the G. N. I. T. Company. Majority
of the permits for various routes, held by that company are temporary.

As regards Tramways, the Delhi'Centtat Blectifc Powr' Authbrity ig runping
the! tramways: by virtue of the terms of their electric licence granted under the
Indian Electricity Act, 1910.

(d) Answer to both the parts of the question is in the negative.

e MR b it TR B o

149 *Shrl Debi Prosad Kbaitan: Will the Honourable Minister of Industry
end Supply be pleased to state: .

(a) whether' theréis, in' inrportint oitivh and oenties of steel production, &
Jovernment examining and testing body called either the Government
Metallurgical Inspectorate or by any other nime;

(b) whether the said Inspectorate charge certain fees for inspection;

(¢) what is the annual amournt of fees, received by the Government
Metallurgical Inwpectdrate and their annual expénditure; and:

(d) whether there is any surplus over expenditure’; if so, where it is credited ?

THe Hbiiourible Dr. Syams Prassd Mbokerjse: (a) Yes, the Government
Metallurgical Inspectorate of the Directorate General of Industry' and Supply.

(b) Yes.
(c) The annual amount of fees for the two financial years 1045-46 and 1946-47
are given below:—
104546 ... Rse: 1254080
1948-47 Rs. 626,919

It is difficult to give correspponding figures of expentiture as besides recurring
expenditure pertdining to the Inspectorate, there 'is other expenditure of a
general or non-recurring nature which has either to be averaged out over a
period of vears or to be d'stributed among various sections of 'the Ihspéction
Wing of the Directorate General.

(d) For the reasons given under (c) above, it cannot be stated whether there
is any surplus of fees earned over expenditure.
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MaxuracToRE OF TELEPHONE PARTS IN INDIA

150. *Shri Debl Prosad Khaitan: Will the Honoyrable Minster of Com-
munications be plbasid to state:

() what parts of telephones used in lndia are manufactured in India and
where;

(b) what is the diffculty in magufacturing in India those parts which are at
present imported from abroad; '

(¢) what steps are being taken to manufacture in India the parts now imported
from abroad; and .

.(d) whetber Government could give some idea us to the period in which
Eldgu;acluu of the parts mentioned in part (b) above will be undertaken in

s

The Honourable Mr. Raf Ahmad Kidwal: (a).I preswme that the question
refers both to telephone exchange equipment and to subscribers’ telephone
apparstus. The wing equipment and apparatus is manufactured in India

st Indian Posts and Telegraphs Department Workshops at Jubbulpore, Calcutta
and Bombay:—

(i) Manual .exchange equipment, and o ‘
(i) al] parts, except dials and inset transmitters, of subscribers’ telephone
(b) The technique of manufacture of certsin vital phrts is & monopoly of
oertain foreign firms from whom patent rights must be acquired and technical
and other assisfinoe sought if manufacture is to be established in India.

Eo) With the formation of the National Government, hi¥ question has ‘been
ving the aotive consideration and has also been discussed with some of the
leading industrialists in Indis who have taken some initiative in this respect.

d) If the negotiations prove successful, it is expected that the manufacture
of the parta mentioned in part (b) will be started within three years.

MANUrYACTURE OF TELEGRAPHIC EQUIPMENT IN INDIA

151, *Shri Debl Prosad Khaitan: Will the Honourable Minister of Commu-
nications be pleased to state:

(a) what parts of telegraphic equipment required in India are manufactured
within the country; :
(b) how much telegraphic equipment has to be imported; and

(¢) the steps which are being taken for manufscturing within the country all
such telegraphic equipment as has to be imported from abroad at present!?

The Hgnourable Mr. Rafi Ahmad Kidwai: (a) The principal items of telegraph
equipment manufactured in India are Baudot equipment, Morse sounders and
keye. A large variety of small miscellaneous telegraph stores such as Switches,
Irrestor and Heat Coil Strips. bells, Fuse Strips. Lightning Dischargers,
Galvanometers, Cords and Plugs. Resistances are also manufactured.

(b) About 70 lakhs worth within the next five years.

(o) The question of making India self-sufficient in the matter of telegraph
equipment will receive attention shortly.
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PropucTior or CoNSUMER'S Goops IN INv1a

152. *8hri Debi Prosad Khaitan: (a) Will the Honourable the Minister of
Industry and Supply be pleased to state what are the general causes for reduced
production or production not being increased of consumer’s goods in the
country ?

(b) What steps are being taken by Government to obtain the maximum
sroduction of consumer goods to meet the needs of the country?

The Honourable Dr. Syama Prasad Mookerjee: (a) The recent decline in the
production of consumer as of other foods, and the inability to create new
capacity are principally due to un-settled labour conditions, civil disturbances
in certain parts of the country, and shortages of transport to meet the present
enlarged demands of the country, of coal and of certain essential raw materials.

(b) The aforesaid causes themselves suggest the remedial action necessary.
New transport facilities must be created, existing ones must be geared up to
maximum cffort and an era of co-operation between labour and employers must
be ushered. Government are giving earnest consideration to all these questions.
Communal disturbances seem now happily to be receding to the background.
Shortages of certain raw materials, mainly of imported origin, are inevitable
owing to world shortages but Government .are examining the possibility of
utilising available supplies to maximum advantage by a rationalisation of produc-

tion. wherever possible.

PropucTION OF CEMENT IN INDIA

153. *8hri Debi Prosad Khaitan: {a) Will the Honourable Minister of
Industry .and Supply be pleased to state what is the present annual production
of cement in India, and what is the estimated production of cement in 1947?

(b) What is the maximum annual production capacity of the present

* fuctories ? .
(c) Is it a fact that cement is not available in the market due to transport
difficulty, and production is not being increased for the same reason?

(d) What steps are being taken by Government to have the maximum
production?

The Honourable Dr. S8yama Prasad Mookerjee: (a) The production of cement
during 1946 in factories in the Indian Union was 15,42,826 tons. The production
in these factories for the nine months ending 80th September, 1947 has been
10.29,812 tons. The estimated production for 1947 will, on this basis, be about

13,75,000 tons.

(b) 20.75,000 tons.
(c) Yes, Sir. Production has also been affected by inadequate supplies of
coal and by labour troubles.

(d) Tn April of this year arrangements were made with the railway autho-
rities to provide better transport facilities to cement factories. The cement
industry was also asked to apply ite organization to the standy of transport condi-
tions in the various Provinces and States and to closer co-ordination with the
Railways. The cement industry responded well to the Government's request,
and had it not been for their co-operation and the help rendered by the Railway
authorities conditions would have been worse than they are now. These efforts,
however, have been seriously impaired by the recent disturbances.
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Paruent or ToLy ror crossine Bowzrur Brmax

154. *Shri Dip Marsyan Sinha: (a) Will the Honourable Minister of Rail-
ways be plessed to state whether it is a fact that foot-passengers crossing
Bonepur Bridge on the Oudh Trihut Ra‘lway have to pay a toll?

(b) If 80, what is the amount of toll which the passengers have to pay?

{c) Are (Jovernment aware that the Sonepur Bridge connects the rural parts
of Tirhut and generally Kisans cross over the Bridge?

(d) Do Government propose to abolish the toli” T not, why not?

The Honourable Dr. John Matthal: (a) Yes.

{b) The toll is--

(i) Adult passengers 0-1-0 per trip.
(ii) Children under 12 years 0-0-8 per trip.

(¢) Yes.

(d) Under the Indin (Provineinl Constitution) Order, 1947 the responsibility
for, ronds meludmg footway over bridges is that of the Provincial Government,
and "‘tolls’” are also source of Provincial Revenue. The toll collected from this
bridge is in liou of the maintenance charges which the Provincial Government
would otherwise have to pay, and was levied with the concurrence of the Bibar
Government. If that Government decides to meet the maintenance expenditure
from the Provincial Revenues the Central Government will have no objection to
its abolition.

Provistox or Lapigs' "Varring RooM AND WATER AT HAJIPUR STATION

188. *Shri Dip Warayan Sinha: () Will the Honourable Minister of Rail-
ways be pleased to state whether Government are aware that Hajipur is an im-
portant Junction Station on the Oudh Tirhut Railway, where passengers have
generally to wait for shont three hours for change of traina?

(b) Are Government aware that there is no waiting room for high class female
passengors ?

(¢) Do (Government propose to coostruet a waiting room for high class femnle
passengers there?

(d) Are Government aware that there is no adequate arrangement for water
supply at the Hajipur Station?

(e) If wo, do Government propose to pmvide a few tnha-weih there for the
present to increade the water supply?

The Honourable Dr. John Matthal: (a) Hajipur is an important station bus
bl an in gortant junction. Passengers generally do not have to wait for about
three hours for change of tmins. Passengers normally change trains at Sonepore,
the station next to Hajipur.

(h) Government are aware shat there is no upper class waiting room for
ladics at Hajipur.

(¢) Yen. Separate upper and inter class waiting rooms for ladies are to be
constructed at Hajipur in 1949-50.

(d) Government are aware that existing arrangements are not altogether
adequate, but watermen are constantly on duty to supply water to passengers.

{e) Orders have been issued to sink 3 tube-wnlls and on the platform one has
alrrady been wunk.
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LAoTE DELIVERY OF PoSTAL LETTERS AND TELEGEAMS

156.+8hri Gopal Narsin: (a) Will the Honourable Minister of Communica-
tions please state if it is a fact that postal letters and telegrams reach their
destination very late?

(b) If so, what are the reasons therefor?

The Honourable Mr. Rafi Ahmad Kidwai: (a) There has been some deteriora-
tion in the Post and Telegraph services. '

(b) The reasons for this are briefly as follows:—

(1) There is at present a large number of temporary employees some of
whomi do not even possess the minimum prescribed educational qualifications.
These employees were recruited during the war when there was acute shortage
of qualified men and the normal rules of recruitinent had to be relaxed. It_ was
not possible to give them adequate training prior to employment on operational
duties owing to considerable increase in the volume of Post and Telegraph traffie
and pressure of work. The work in some branches of the Posts and Telegraphs
being of a specialized character, it takes a new entrant in those branches three
or four years to acquire the necessary knowledge and experience. The in-
experience of these temporary men has contributed largely to postal delays and
missendings.  Some of these temporary men are to be replaced by war service
candidates, for whom (Government have reserved 70 per cent. of the vacancies
.occurring between 29th June 1942 and 81st Deceraber 1945. Only about half of
the reserved vacancies hnve so far rcen filled and it is expected that the balance
will be filled by war service candidates within the next six months, The delay
in recrniting war service candidates has been primarily due to the slow organisa-
tion of the Employment Exchanges.

(21 There has heen a shortage of accommmodation both for offices and resi-
dential purposes as also for mails in running traing, and it has been most difficult
to secure adequate accommodation.

(8) The Indian Post and Telegraph Department have relensed nearly 9,000
employees who have opted for Pakistan. There has been considerable delay on
acenunt of disturbances in the arrival of staff. from Pakistan who have opted for
India. and even now many employees of the Departiment have not reported for
duty. Further, employees coming from Pakistan are unfamiliar with the
localities in which they are expected to serve. Postmen and telegraph messengers
are not acquainted with the residents and beats of particular localities and sorters
have to ucquire familiarity with the new sorting lists. In the Xast Punjab
Provinee and Delhi, the disturbances and floods leading to the suspension of train
rervices and general dislocation of urban and rural life and certain difficulties
experienced in maintaining telegraph lines have contributed to a large extent to
the deterioration of the Postal and Telegraph services.

(4) Bupervision has of late not neen as effective as it should be. A concerted
drive to improve matters has now heen organised. A conference of Postmasters-
General was convened recently and the decisions taken at this conference are
being quicklv ‘mplemented. Heads of Circles have been instructed to organise,
supervise visits to Post and Telegraph offices and check delivery and despatch of
mails and telegrams and a Complaints Organisation has also been set up. It is
hoped that as a result of the steps taken, there will be a marked improvement in
the Post and Telegraph services within the next 2 or 8 months.

BRIDGE ACR08S CAUVERY RIVER AT PrOALUR
157. *Dr. V. Subrahmanyam: Wil the Honoursble Minister of Transport
be pleased to state:
(8) whether it is a fact that plans and estimates have been prepared for cen-
structing an enfirely new bridge across Cauvery River at Pugalur in Trichinopely
District at a cost of over 30 lakhs of rupees;
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(b) whether Government are aware that there ix at oresent no regular river-
orossing at Pugalur and the prospect of new traffic therein is not likely to be over
200 tons per day;

(c) whether Government ure aware that the existing bridges across the
Cauvery at Trichinopoly and across Vaigai at Madura (Madrag Province), both
on National Highways, are quite inadequate to tackle the very large volume of
traffic thereon, viz., over 5.000 and 10,000 tons per day respectively; and

(d) whether it is 8 fact that high priority has been given to Pugalur Bridge
and ﬂh low priority to the construction of an additional bridge at Trichinopoly, if
so, why?

The Honmourable Dr. John Matthai: (1) Yes, but proposals are still under
consideration,

(b) Bo far as Governinent are aware, there is s ferry crossing near Pugalur
at presont.  No information is readily avuilable regnrding the volume of traffic
likely to use the proposed bridge.

(¢) Government are aware that the bridges named are inadequate to meet
the needs of traffic. The exact volume of the traffic is not known.

(d) The Government of Indin ure awaniting the Provineial Government's
E: I concerning the priorities they would like to be given to road works and

':ﬂ:nwrwh on Nationsl Highways in Madras which reference to the resources
available with the Provinecial Government administrative convenience and
other factors. After their proposals convenicnce and other factors. After their
proposals have been received and considered by the Government of India, a
decision will be arrived at regarding the relative priorities to be given to the
three bridges in question.

MaINTENANCE OF NaTioNaL Hionways

158. *Dr. V. Subrahmanyam: Will the Honourable Minister of Transport he
plessed to state:

(») whother Governmont are aware that ever since the Government of India
resolved to maintain certain roads deseribed as ‘National Highways', the condi-
tion of such roads ix steadily deteviorating:

(b) if the answer to part (s) above be in the affirmative, their causes:

(¢) whether Government sre aware that the cast of materinls and labour for
rond conatruction have pone up by 200 per cent. in rural areas and B00 per
gent. in urban areas over pre-war levels:

(d) whether Government are aware that the speed and weight of vehicles
using all highways bave increased apprecisbly in the last 10 years, resulting in
excessive wear and tear to road surfaces and that the traffic intensities on high-
waye have inereased by 200 to 800 per cent. in rural areas and 800 to 400 per
cent. in urban arvas over pre.war figures: and -

(¢) if so. whether Government propose to take into consideration the facts
enumerated above in allotting grants for the maintenance of Highways?

The Honourable Dr. John Matthal: (a) No.

(b) Does not arise.

(c) Government are well aware that the cost of labour and materials has
inoreased considerably since 1989 and that the percentage rate of increase has
heen different in different localitiea.

(d) Government are aware that there has been generally speaking develop-
ment in mad vehicle design and increased traffic on and wear of ronds in recent
vonrs. Tt is, however, not possible to assess these changes in the forin of per-
centayes, )

(e) Government have taksn all relevant factors into account and have made
nocessary provigicn in their Budget for the proper maintenance of Natioval
Highways.
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GRANTS FOR MAINTENANCE OF NATIONAL HIGHWAYS

159. *Dr. V. Subrahmanyam: Will the Honoursble Minister of Transport be
pleased to state:

(a) whether Government are aware that portions of National Highways
passing through big Municipalities are in a grave state of disrepair;

(b) whether Government are further aware that this is due to the Govern-
ment of India refusing to accept responsibility for maintaining these portions
and withholding allotments therefor;

(c) whether Government propose to take up this question and make suitable
allotments in order that maintenance works may go on as usual without interrup-
tion; and

(d) whether Government propose to declare their policy in the matter of
cement concreting the surfaces of National Highways in reachea where the traffic
intensity is over 1,000 tons per day predominantly iron-tyred?

The Honourable Dr. John Matthal: (a) The main roads passing through
some urban areas may be in the condition described but no road passing
through a large town or cltv ie at present included in the National Highway
system.

(b) The responsibility for the proper msintenance of any road lies with the
Authority in whom the road vests: deterioration in the condition of any such
road canuot be ascribed to the fact that the road is not being maintained by
some other authority.

(¢) The Provincial Governments were informed more than eighteen months
ago that it was not proposed to include urban roads in the National Highway
system. Urban areas would generally be by-passed. While I am prepared to
re-examine this policy, T would observe that the provinces have been relieved of
considerable financial liability for roads in that the Centre has already taken
over responsibility for several thousands of miles of National nghways, and
for this reason greater resources than would otherwise be the case are now
available for roads not taken over by the €entre.

(d) The policy of the (entral Government in the matter referred to in this
part of the question is to provide rond crusts, as far as funds will permit, to
suit the traffic the road will be called upon to carry.

PERMISSION TO MADRAS GOVERNMENT TO RAISE PRICE OF PaDbDY

160. *Shri O. V. Alagesan . Will the Honourable Minister of Food be pleased
to state -

(a) whether it is a fact that the Government of Madras made repeated re-
presentations and appeals to the Government of India to permit tbhem to raise
the price of paddy;

(b) whether it is a fact that they were invariably turned down;

(c) whether Government are aware that the present prices are such as to
hamper the production of more fond crops and the progress of the *‘Grow More
Food Campaign'’;

(d) whether it is a fact that the Provincial Governments of the Umted Pro-
vinces snd Bihar were permitted to raise the prices of fcod grains and sugar-
cane to meet the increased cost of cultivation; and

(e) if the answers to (b), (c) and (d) asbove are in the affirmative, whether
Government propose to reconm er their position and permit the Government of
Madras to raise the prices of paddy in view of the fact that the cost of cultivation
has doubled and even trebled in many places?

The Honourable Dr. Rajendra Prasad: (a) and (b). Yes Sir.
(¢) Representations to this effect were received by the Government of India. -
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(d) As far as foodgrains are concerned the reply is in the negative. Regard-
ing sugarcane it is in the affirmative.
(¢) The matter is under consideration of the Government of India.

‘Grow MorE Foop CampaloN’ BY THE RAILWAY ADMINISTRATION

161, *8hri 0. V, Alagesan: Will the Honourable Minister of Railways be
pleased to state:

(s) whether it is a fact that the various Railway Administrations were asked
to grow food orops in all cultivable lands in their possession;

(b) if w0 what ateps have been taker by the Railway Administrations >
accordance with those instructions; and

(¢) how much was produced and at what cost?

The Honourable Dr. John Matthai: (s) The Railway Board have instructed
the various Railway Administrations to take necessary steps to bring under
oultivation all suitable land by encouraging Railway staff to grow vegetables and
seasonal fruits on small plote and to arrange the leasing of other arable land
for the production of food crops through the respective Provincial Governments.

(b) The Railway Administrations have given assurances that all possible
steps are being taken by them in accordance with these instructions.

(e) Leasing of surplus land is within the competence of the various Failway
Administrations and the Government have no detailed information on the
extra quantities of crops shus produced and the cost involved.

Ram Roap Bripox ovER GANGA IN PaTNA
163. *Bhri Phulan Prasad Varma: (a) Will the Honourable Minister of Rail-
ways be pleased to stute whother it is a fact that Government have abandoned
the plan to build  rail-road bridge over the Ganga in Patna?
b) If so, what are the reasons therefor?
0) Are Government aware that the public in Bihar as well as the Provincial

Government ure strongly of opinion that the bridge sbould be built over the
Ganga in Patna rather then at any other place?

(d) If the answer to part (c) above be in the afirmative, why have Govern-
ment decided to ignore the ;uhlio opinion as well as the opinion of the Provincial
Government in this matter

The Honoursble Dr. John Matthal: () No, the matter is still under consi-
deration,

(b) Does not arise,

(0) Yes. .

(d) The matter is atill under consideration as stated under (a) above.

Erract or PaRTITION BRTWERY IXDIA AXD PAXISTAX OF RAILWAY

163. *Bhri K. Santhanam: Will the Honourable Minister of Railways be
pieased to state:

(n) the total railway mileage in Indis after the separation of Pakistan; and

(b) the respective shares of India and Pakistan of (i) broad-guage and metre-
guage locamotives, (ii) passenger coaches. (iii) wagons. and (iv) th® railway
storea ¥

The Honourable Dr. John Matthai: (a) The total route mileage in India after
the separation of Pakistan is 94,565 miles.

b) The sw_m:l of the boundary Comm'ssion has necessitated re-caloulation
of the respective shares of India and Pakistan of Locomotives, Carrisge and
Wagon stock and other stores. This re-calculation is in hand and the informa-
tion will be laid on the table in due course.
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Loss or RATLwaAY REVENUES DUE TO PUNJAB DISTURBANCES

164. *8hri K. Santhanam: Will the Honourable Minister of Railways be
pleased to state:

(a) the estimated loss of railway revenue due to communal disturbances in
the Punjab:

(b) the pumber of refugees who have been carried by train to and from
Pakistun between August 15 #d October 81, 1947; and

(c) whether the expenses incurred in the running of refugee trains are dehited
to the railway expenditure or to the account of the Government of India?

The Honourable Dr. John Matthai: (a) Rs. 2,33,37,000 for the period 15th
August 1947 to 31st October 1947.

(b) The movement of refugees by rail started from the 27th August 1947.
Between that date and 31st October, a total number of 12,56,000 refugees were
carried between Pakistan and India in trains which actually crossed the border.
In addition, 8,883,000 refugees were transported in trains within India, the
majority of whom were either non-Muslims who had crossed the border into
India on foot or Muslims who subsequently crossed the border into Pakistan.
also on foot.

(¢) To the General Revenues of the Government of India.
Foop RaTIONING 1IN INDIA

165. *Shri K. Santhanam: Will the Honourable Minister of Food be pleased
to state:

(a) the number of persons in India under food rationing on October 81, 1947;

(b) the number of persons in India estlmnt-ed to be under semi-rationing on
the same date; and

(c) the quantities of wheat, rice and millets supplied for: {a) areas under
full rationing, and (b) areas under semi-rationing?

The Honourable Dr. Rajendra Prasad: (a) and (b). The total number of
persons under rationing of all kinds is 148 million. Of these 54 million are under

full rationing and depend for their total requirements on Government ration
shops. The balance 94 million consists of three categories of consumers;

(1) nonproducers including agricultural labour;
(2) partial producers, who produce only part of their requirements; and

(8) surplus producers, whose produce is equal to or in excess of their re,
quirements.

The third category is included under ‘‘rationed population’ (i) in nareas
where individual assessment of surpluses is made and arrngements exist for
ensuring that the surplus left after calculating their requirement on a specified

ration basis is collected by 8 Government agency and (ii) in areas where assess-
ment is on a group or area basis and such surpluses are taken into account in
calculating the overall deficit of the group or area concerned.

(c) The average weekly offtake of the 54 million people fully rationed is
94,000 tons. The offtake of the rest varies at different times of the year.
Variations are considerable. The offtake from Government shops of this class
of population has been 2,614,000 tons during the year ending Bept-ember, 1947.
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REcoMMENDATIONS OF F0oD-GRAINS COMMITTEE

166. *Shri K. Santhanam: Will the Honourable Minister of Food be pleased
to state:

(s) whether the last Foodgrains Committee bave eubmitted their ve-
commendations ; and '

(b) if so, whether Government have come to any decision thercon?

The Honourabls Dr. Rajendra Prasad: (a) A jummary only of the interim
recommendations has been !-eceived.

(b) The matter is still under consideration.

REsuMPTION OF RAILWAY SERVIOE BETWEEN MORAPURI AND HosUR

167. *Prof. X. G. Ranga: Will the Honourable Minister of Railways be
plessed to state:

(n) whether the Government of Madrus hsve recommended the resumption
of the Hailwny service between Morapuri and Hosur in Salem District, after this
question was ruised in the Assembly in March last; and

(b) if so, whether the Government of India huve considered this question and
if 80, with what resulta?

The Honourahls Dr, John Matthai: (1) Yes.
(b) The Government of Indis have given due consideration to the question,

but in view of the line having been unremunerative throughout its existence,
they do not find sufficient justification for its restoration.

Maxuracrure or Nxw-Mobpkl THIRD CLass CARRIAGES

168. *Prof. X. G. Ranga: Will the Honourable Minister f Railways be
pleascd to state:

(a) whether any afforts are being mnsde to manufacture vew model Srd elass
curriages ;
(b) f so, in what work-shops;

{v) how many of them have been so far put on the lne and on what Rail
ways; and

(d) for how many arders have been given?

The Honourable Dr. John Matthal: (a) Prof. Rangn is presumably referring
to the new third class coaches exhibited on the “Silver Arrow’ train. The
manufucture of the new design of 11 feet 8 inches wide conches has pot yet
started as there atill remains 8 considerable amount of design ‘vork to be
finalized in the building of these coach bodies.

The *Bilver Arrow’ exhibition train served the useful purposes of eliciting
public reaction in regard to the various layoute. The coach bodies of the ‘Silver
Armuw’ train were mounted on present standard underframes which involve
unnocessary weight. The new design eliminates the use of underfranies.
Protot will be manufactured by indigenous firms and it is anticipated that
they will be ready for testing in August 1948. After the tests have been com-
pleted and designa finalised. the Railway Ministry will place bulk erders for
the new design carriages on indigenous firms.

(b) Does not arise.
(o) Does nos arise.
(d) Does not arise.
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LACK OF ADEQUATE TRANSPORT FOR COAL

169. *Prof. N. G. Ranga: Will the Honourable Minister of Industry and
Supply be pleased to state:

(a) whether the Mine owners are complaining of over-production of coal and
its non-transport to the consuming centreg owing to transport bottleneck;

(b) whether sny immediate steps are taken by Government to remove this
bottleneck, and if so. with what results: and

(c) by what date Government expect to cope with this serious situation of
coal shortage in consuming centres and over-production at the mines?

The Homourable Dr. Syama Prasad Mookerjee: (1) Complaints have been
received from collierles in’ the Bengal-Bihar coalfields about the shortage of
rail transport for lifting current production. 1In this sense only, but not in
relation to the coal requirements of the country, there isx at present a state of
over-production in the coul industry.

(b) Every effort is being made to step up despatches from the Bengal-Bihar
coalfields. Loading from the 1st November are showing a gradual improvement
over the average for the preceding three months. Possibilities of coal transport
by road and river are also being considered.

(¢) 1t is difficult to muke predictions in this matter but the problems raised
by the temporary over-production of coal are now under Government’s examina-
tion.

ConsTrTuTION OF NaTionaL CoMmITTEE ¥oR F. A. O.

170. *Prof. N. G. Ranga: Will the Honourable Minister of Agriculture
be pleased to state-

{a) why the Nutionul Committee for ¥. A, O. has not so far been constituted;

() whether the F. A. O. has sent any reminders about it and if so, when;

te) when the Committee will be constituted; and

id) whether Government intend inviting World F. A. (). to hold a Regional
Conference in India in the same way as the I. L. O. is holding its own?

The nonounhl.a Dr. Rajendra Prasad: (a) It hus not vet heen possible to
set up this committee in view of the Constitutional changes. The proposal to
form one is now under active consideration.

(b) Yes. A reminder was received in July 1947,

(¢) The Committee will be constituted shortly.

() The F. A. . are considering the quest'on of setting up regional offices.
After such an office for Asia is set up the question of holding a regionat con-
ference in India will be considered.

STATE INSURANCE OF CROP AND CATTLE

171. *Prol. N. G. Ranga: Will the Honourable Minister of Agriculture be
pleased to state:

(8) whether Government have given any consideration to the resolution
passed by the Assembly iv April last in favour of the State Organising Crop and
Cattle insurances and to the promise made by the Honourable Minister to get
the feasibility of the schemes exainined by an expert;

(b) if the answer to part (a) above be in the affirmative. what aciion has so
far been taken by Government; and

(c) whether Government propose to-get the schemes studied, which have so
far been developed in Canada, Denmark, and certain states of America? .
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The Honoursble Dr. Rajendrs Prasad: (u) Yes.

(b) The matter bas been exsmined in consultation with experts. and the
Government of India have under consideration the appointment of an Officer
on Bpecial Duty for having & pilot scheme prepared for trying it out in certain
selected areas.

(¢) Yes.
Dargsiorarion or MaNaogMENT OF O, T. axp E. [. RaTLWAYS

172, *8hrl Jagat Narain Lal: (s) Will the Honourable Minister of Railways
be plensed to utate whether Government are awsre that the management of the
Oudh snd Tirhut Railway has deteriorated since took charge of it and tha$
frequent complaints have uppeared in the press and were also expressed in wne
Bihar Legislative Assembly?

(b) Are Government aware of the growing deterioration in the management
of the Fnst Indisn Railway as well?

(¢) If the snswers to parts (8) and (b) above are in the affirmative, what
stops ure Government taking to improve the wnanagement of both the Railways?

The Honourabls Dr. John Matthal: (u) (iovernment have been concerncd for
wome time with the inadequacy of public service provided by the O. T. Railway .
and are uware of many of the complaints made in the press and in the Bihar
Legislature, in thix connection.

(b) Gonernl conditions in the country have resulted in the E. 1. Railway,
as woll as mosrt others, also deteriorating in operating efficiency.

(0) The improvement of service to the public on Government railways is
closely connected with problems of general administration, the labour situation,
output from workshops, and procurement of essential stores, and Government
are taking all possible steps, including an appeal to the All-India Railwaymen's
Federation to assist in every way in the economic interest of the sountry to
improve railway services.

Lart or RaiLway Cateames ox E, 1., O. T. axp B. N. RamnLwars

178 *Bhri Jagat Naraip Lal: ‘s Will the Honourable Minister of Railways
be pleased to atate the number and names of Railway Caterers on East lndian
Railway, Oudh and Tirhut Railway and Bengal Nagpur Railway?

(b) Do Government propose to take steps to appoint more and hetter types
of eaterers and soe that catering is satisfactorily carried on? .

+  The Honourable Dr. John Matthai: (s) A statement furnishing the number
and names of railway caterers employed by the East Indian, O Tirbut and
Bengal Nagpur Railways is laid on the table of the House.

) Existing ontering arrangements are, on the whole, considered vatisfuctory
ha regard ¥o the difficult food position. Additional caterers are not required
by the East Tndinn and Bengal Nugpur Raiiways, but in this respect the posi-
tion on the Oudh Tirhut Railway is still under examination.

Catering arrangements are under constant review by railways who' are
_empowered to terminate existing contracts where this course is justified by
- substantiated complaints.
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Statement showing the Raslway Caterers Employed by the East Indian, Ough Tsirhut and Bengal
Nagpur Railways

No. Names
East Indian Raihoay . . . 11 1. Messrs. G. F. Kellner & Co.
2. »» D. Borabji & Co.
3 ,, Ballabhdas Agarwal.
4 » Eshwardas & Son.
5. »  Suchet Singh.

»» B.L.Meetal & Co.

.» H.P.Nag & Bros.

.» Indian Ry. Catering Service.
” Ien Bros.

]

»» The Indian Ry. Catering Co.
+» B.K.Dubsy.
A. H. Khan & Co.

8.

7

B.

9.
10 ”» A. H. Khan.
11. - Hazir & Co.

0. T. Raslway 10 1 »» Razzak Md.Jan & Sons.
2. » G.F. Kellner & Co. Ltd.
3. . Ganesh Lall & Co.

4, ” Kadir Bux & Son.
5. , Bingh & Sons.
8 »» RaiB8ahib Ram Saran Lal & Sons.
1. » D.Borabjee & Co.
8. »» Sawalram Marwari & Co.
9. » J.C.Majumdar,
10, ,» Mohd. Zahoor.
1 ,  Ballabhdas Eshwar Das.
2,
8.
4

-
-
-

VALUE oF ExPorRTED AND ImPoRTED FoOoD-GRAINS

174. *Bhri B. A. Mandloi: (a) Will the Honourable Minister of Food be
pleased to state the total quantity of import of food grains and its total value
in the years 1945-46 and 1946-47?

(b) Have any food grains been exported to any country outside India?

(c) If so, what is the total quantity and value of exported food grain in the
years 1945-46, 1946-47? '

The Honourable Dr. Rajendra Prasad: (s) During 1945-46, 9 lukhs and 31
thousand tons of foodgrains of the total value of 26 crores of rupees, were
imported. During 1948-47, 26 lakhs and 58 thousand tons of foodgrains of
the total volue of 88 crores and 70 lakhs of rupees, were imported.

(b) Yes.

(¢) During 1945-46, 76 thousand tons of the totn} value of 2 crores and
74 lakhs of rupees, were exported. This included 43 thousand tons >f the total
value of 1 crore and 73 lakhs of rupees, exported to Ceylon during a temporary
emergency, the whole of which was subsequently made good by imports.
During 1946-47, exports were completely stopped, but small quantities were
allowed to go out of the country, in order to provide supplies for Indian seamen
of the Merchant Navy in Indian Ocean Ports, for Indian personnel along the
Air Line Routes, and for Indian Pilgrims going to the Hedajaz. The total
quantity involved was about 800 tons of the value of 41 thousand rupees.
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PAUOITY OF SaLT v PROVINCES

178. *8hri B. A. Mandlol: (s) Will the Honourable Minister of Industry and
Bupply be pleased to state the reasons for the great paucity of salt in 8 number

of Provinces and for the price of salt having gone high in spite of the uholition
of the walt tax?

(b) What steps have Government taken to increase the production of salt

within the last two years so that it may be had in sufficient quantity and at
cheap rates?

The Homourable Dr. Syama Prasad Mookerjes: (a) The reasons for the
paucity of salt in certain Provinces are:

Eant Panjah Bioppage of supplies from Khowra.

v.pr . e Stoppage of supplies from Khewra and transport difficulties due to
shortage of wagons and locos.

Bihar. . Sioppage of sapplies from Khewra nod insufficiency of u'npori-G due
to shipping difficultyes,

Bouth Q. P. . Fajlure of Bombay factories this ysar du: $0 oyclones, unseasonal

and Bombay rajny, Isbour and communal troubles,

The price of sult hus goue bigh in these srens owing to the shortage in
supplies.

b) Tu increase production of salt, the Government deputed an expert officer
in June, 1046 to study the whole question of the salt supply and demand in
India and suggest the changes in the administrative machinery necessary to
make [ndia self-sufficient, to improve the quality of Indian salt and to lower
its price. A oomplete survey of salt production, consumption, distribution,
quality, imports and prices has heen undertaken and s necessity for fostering
and !irecting the salt industry having been established, the outlines of the
methods of control have been drawn up. A committee of experta’is being set
up to advise on the potentialities for development of various sources, and the
schemes of development which may be undertaken there as well as to recom-
wmend sites where new factorivs should be established.

The main souroes of production in Indin are nt Sambhar Lake and in Bombay
and Madras. The fnctories at Sambhar are managed by Government. As a
result of certain new schemes undertaken in Rajputana like utilisation of waste
brine from the East Lake and of subterranean brine, production in these sourees
hax been rnired during this year from one crore and eight lakh maunds to one
crors and forty lakh maunds. Similarly in Madras action taken to encourage
production by private manu‘acturers has resulted in stepping up production from
the average of 1 crore 88 Inkhs maunds to 1 crore 65 lakh maunds.

Provistion or CoLp SToraek Waaoxs oN B. N. Rannway

176. *Shri Lakshminarayan Sabu: Will the Honourable Minister of Rail-
wars be pleased to state:

‘a) whether it ia & fact that the East Indian Railway has provided cold
storage wagons for fish transport; and

(b) if so, whether Government propose to provide cold storage wagons in the
Bengal Nagpur Railway also?

The Honourabls Dr. John Matthal: (a) No.

(b) There is no immediate proposal for the provision of cold storage wagons

on the B. N. Railway. The whole question of refrigerated rail- transport is,
however. under active examination.



STARRED QUESTIONS AND ANSWERS 325
ORIYAS IN HIGHER SERVICE ON B. N. RaiLway

177, *8hri Lakshminarayan Sahu: (a) Will the Honourable Minister of Rail-
ways be pleased to state the number of Onvas in the higher services of the
Bengal Nagpur Railway?

(b; What is the total number of Station Masters in the Bengal Nagpur Rail-
way giving separately the number according to different nationalities?

The Honourable Dr. John Matthai: (a) As particulars of staff according to
the’r provincial or linguistic denominations are not recorded it is not possible
to give the exact number of Oriyns employed in higher appointments on the
Bengal Nagpur Railway, but it is understood that the figure is in the neighbour-
hood of 10, I would, however, state that promotions to higher posts on Railways
are made on considerations other than the Province of origin.

(b) Them are 540 posts of Station Masters on the Bengal Nagpur Railway.

By ‘nationalities’ the Honourable Member is presumably referring to
linguistic or provineial groups. As has been stated in my reply to part (a),
particulars of staff according to their linguistic or provincial denominations
have not been recorded, and it is not therefore possible readily to furnish the
information asked for in the latter part of the question.

SourcES FOR MANUFACTURE OF SALT IN INDIA

178. *8hri B, A. Mandlol: Will the Honourable Minister of Industry and
Supply be pleased to state:

{a) the sources and the places at which salt is manufactured in India;

(b} the total quantity of salt' manufactured or prepared in India from all
the sources, in the years 194546 and 1946-47;

(¢) whether any salt was imported in India during the said two vears;

(d) if so, what was the quantity of salt imported in the years 1945-46 und
1946.47; _

(e) whether any salt was exported outeide India in the above two years;

(f) whether the salt produced or manufactured in India is sufficient to meet
the ordinary needs of the people; and .

(g) the loss caused to Government on account of the abolition of the salt
tax?

The Hcnourable Dr. Syama Prasad Mookerjee: (a) The sources and the places
at which salt is manufactured in the Indian dominion are—

(i) Sambhar Lake. Pachbadra and Didwana in Rajputana.

These sources are Government managed.

(ii) Kharagoda in the run of Cutch which is also a Government managed
source.

(iii) Nearly 400 privately worked factories within a radius of 40 miles of the
city of Bombay.

(iv) 52 privately worked factories strung along the eesst coast from Tuticorin
to Naupada.

(v} Two private factories in Ganjam district in Orissa.

(b) The total quantitv of salt manufactured in the Indian Dominion and
Pakistan from all sources, in the year 1945-46, was 5 crore 46 lakhs maunds and
in the vear 1946-47, 4 crore 92 lakhs maunds. The quantity manufactured in
Pakistan was sbout one crore maunds leaving 4 -crore and 48 lakhs maunds as
the share of the Indian dominion in 1945-46 and 3 crore 92 lakhs maunds in

1046-47. These figures do not include production in Kathiawar and Travan-
core.
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(¢) Balé was imported into India including Pakistan during the said two
years.

(d) The quantities imported in the ycars 1045-46 and 1946-47 were 85 and 40
lakh maunds respectively.

(e) Balt was not exported outside India in any appreciable quantity during
the above two years.

(f) No.
(8) About 9 crores of rupees.

BoB3idY TO T4z P4)HviNoBs TowARDS T4AE Cost or FoODGRAINS

179. *Shri P. Govinds Menon: Will the Honoursble Minister of Food be
pleased to state:

(o) whether the Government of India are ii:ding any subsidy to the Pro-
&inoumthomto!thofoodgminsmpp’ to them; if so, the amount
subsidy ;

(b) whether any request has been received from the States to extend the
above concession to them also; if so, what is the decision taken by the Gov-
arnment of Indis; and

(o) if the answer to part (b) above be in the negative, whether the Govern-
ment of India propose to consider the question of giving such subsidy to the
States who have acoeded to the Indian Union?

The Honourable Dr. Rajendra Prasad: (s) Yes.

Rupees 2059 arores were paid as subsidy during the period 1-4-46 to 31-3-47
und rupees 1783 crores nre estimated ar likely to be paid daring the period
1-4-47 to 81-1247.

(b) and (0). The answer to the first purt is in the affirmative. Ae regards
the second part, the Government of India have not extended to the Htates
the same oonceasion as in the case of Provinees. They do not consider this to
by appropriate as a general rule, having regard to the distinction between Pro-
vinces and States, in their relation to the Centre. But they have been uad are
pm?und to connider cases of exceptional hardship individually on their merits,
Assistance has been given in certain cnses, where the losses sustained on sale of
unported graina are 8o large and the finuncial resources so emall as to make it
itmpossible for the State concirned to incur such losses without assistance from
the Centre,

Ratioxing of Ricg 1x Cocuixy State

180. *Shri P. Govinda Menon: Will the Honourable Minister of Food be
plessed to state:

a) whether Government are aware that the staple food of the people of
Cochin is rice only;

(b) whether Government are aware that Cochin is a deficit area in regard fo
hor rice requirements:

(c¢) whether Government are aware that the present scale of ration in Cochin
is very meagre, vir.. 8 oxs. rice and 2 ors. wheat per adult per dav:

(d) whether the local procurement of paddy in Cochin bhas not attained a
high standard of efficiency com hho&n?wvhmmdﬁhm;md

(e) whether Government to increase the quota of rice to the State
%o enable it %o give a higher of retien?
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The Homourable Dr. Rajendra Prasad: (a) No.
(b) Yes.

(¢) Government of India are aware of the present scale of ration in Cochin.

(d) The procurement in Cochin is satisfactory.

(e) The Government of India have been alloting maximum possible quanti-
ties of rice to Cochin. . '

. IncrEASE IN SugAr QUOTA OF COCHIN STATE

181, *Shri P. Govinda Menon: Will the Honourable Minister of Food be
pleased to state:

(a) whether Government are aware that the people of Cochin are acocustomed
to use sugar on a larger scale than the other regions of South India;

(b) whether Government are aware that Mr. Kirby, Rationing Adviser,
recommended a8 minimum quota of 8000 tons per year to Cochin;

(c) the total allotment of sugar quota to Cochin State; and

(d) whether Government propose to consider the question of an increased
quota for the coming year?

The Honourable Dr. Rajendra Pragad: (a) No.

(b) Yes. \
(c) 4.230 tons.
(d) The question will be considered keeping in view the available supplies

and requirements of other areas.

Foop PositioN 18 INDIAN DOMINION

182. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Minister of
Food be pleased to luy on the table of the House a detailed stutement on the
present food position on the Indian Dominion ?

(b) What is the extent of deficit in the current year and how it is proposed
to be met?

(¢) What are the Provinces worst affected?

(d) Are Govermment awure of the alurming food scarcity in  the newly
forined province of West Bengal due to the exclusion from West Bengal, by
Radoliffe award, of the non-Muslim majority district of Khulna and the non-
Muslim majority areas of Jessore, Backerganj, Nadia and Dinajpur which are
surplus cereal producing areas?

(e) Are Government aware that there has been a large influx of people into
the West Bengal Province from East Bengal involving additional strain on the
food resources of West Bengal?

(f) If so, what special sllocation, if any, has been made by Government to
meet the increased requirements of the Province of West Bengal?

The Honourable Dr. Rajendra Prasad: (a) and (b). Attention iz inwited to
the memorandum on the Food Position circulated to the Members,

(c) The deficit Provinces are Madras, Bombay, East Punjah, West Dengal.
Bihar and U.P. )

(d) The Government of West Bengal have supplied to the Governiment of
India figures relating to the foodgrains deficits of the Province of West Bengal.

(e) The figures referred to in (d) above take into account the increase in
population as far as it can bhe assessed.

" (f) Allocations are made monthly after taking into account the opening .
stocks, the estimated local procurement and the offtakes.
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RESEARCH IN¥ SCIENTIFIC AGRICULTURE

183. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Agricul-
tute be pleased to state whether Government propose to intensify Research in
Scientific Agriculture?

(b) If so, whs$ steps do Governmené propose o take in the matter in the
immediate future?

The Honourable Dr. Rajendra Prasad: (a) Yes. ~ i

(b) To intensify rescarch in wcientific agriculture, Government have already
taken wteps (i) to increase the supply of technical personnel trained in agri-
cultursl sciences by the grant of over-seas scholarships and other measures, and
(ii) to incresse the facilities available for the prosecution of agricultural
resenrch, and they have laid down an over-all policy for agricultural research
and development.

Inrioation 1N BERAR AND MARATHI CENTRAL PROVINCES

184. *Dr. P. 8, Dethmukh: (a) Will the Honourablé Minister of Agriculture
be pleased to state what possibilities there exist for the extemsion of irriga-
tio't in Berar and Marathi Central Provinces?

(1) Flave any projectsa been considered?” If ro, with what results? If not,
/ why not?

The Homourabls Dr. Rajendra Prasad: (u)  Possibilities for extension of
irrigation facilities in Berar nnd the Central Provinces lie in the direction of
extension of surface storage by menns of tanks and reservoirs, flood irrigation,
field embankments arfd river pumping schemes.

(i There has been noo mercase of 4.6 lues of weses in the irrigated area in
the Continl Proviness and Berur between  1938-30 and 1946-47. One project
in Balaghat for irrigsting 5,000 acres was sanctioned for which a subsidy of
55 lakhs was given by the Government of India. The work is nearing com-
plotion. Two other projecta are being prepared hy the Central Provinods and
will be considered when received.

NExD OF AERODROMES AT AMRAOTI OR AROLA IN BERAR

185. *Dr. P. 8. Deshmukh: (a) Will the Honourashle Minister of Communi-
cationn be pleased to state whether it in under contemplation to have ap
arrdmme either at Amnrnoti or Akola in Berar?

(b) Are Goverurment aware that such an acrodrome is a great necessity?

1¢) Do Government propose to examine the possibility and the necessity
of connecting by air Khandwa and Indore with Amraoti, the capital of Berar?

(d) Are Government aware that there are great poesibilities of organizing
regular air service between Indore and Hyderabad via Amraoti? -

The Honourable Mr. Rafl Ahmad Kidwai: () An aerodrame is being developed
at Akola to the atandard of » minor aerodrome. The Government of India do not
propase to develop an aerodrome =t Amraoti.

(b) Does not arise in view of the reply to (a).

(v) and (d) Government will explore the possibilities of these two routes.
It enquiries show that there is likely to be sufficient traffic on these routes, the
various Air Companies will be invited to submit. applications for a licence to
operate an air service on each route. .o .

Bupos serwxzx Kuavpwa axp INvozx.on Nzasuopa Rive

186. *Dr. P, 8. Deshmukh: (a) Will the Honourable Minister of Transport
be to state when a bri between Khandwa and Indore on the Ner-
[ river would he constructed?
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(b) What are the difficulties in the way of re-opening the existing bridge
under the railway line on the Nerbudda river between Khandwa 'andglndors?'
(c) Are Government aware that want of facilities for crossing the river

is holding up the development of northern Central Provinces and eausing’
inconvenience to the people?

The Honourable Dr. John Matthai: (a) I am not in a position to say whe
the bridge referred to will be constructed as it does not lie I::»n a Nat.io::m,;ly H’ighIT
way. Under the Constitution it is for the Provincial and State Administrations.
concerned to move in the matter of providing a road bridge at this site.

(b) This proposal will be considered by me if the Administrations concerned
move in the matter,

(¢) I have no information on the subject. Constitutionally this is a matter

of primary concern to the Central Provinces Government who must be aware
of the facts.

Bumping or NATIONAL HIGHWAYS OONNEOTING NAGPUR WITH BOMBAY

187. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Transport
be pleased to state the steps to be taken for building the National Highways
connecting Nagpur with Bombay on the National Highway standard?

(b) Have Government made any provision for this construction in the next:
budget? If so, what is the amount provided for this, and if not, do Govern-
ment propose to make a provision for the same?

The Homourable Dr. John Matthal: (a) The road connecting Bombay and
Nagpur has been included in the National Highway system. The exseeutive
agency for carrying out works on this road will ordinarily be the Provincial
Governments’ concern; and these Governments are expected to make pro-
posalu concerning the priority of the works to be executed on the road with
reference to the resources available with them, administrative convenience,
etc. 8o far no proposals for large scale improvements have been resceived.

(b) Government’s proposals for thé next budget (1948-49) have not yet
been finalized, a8 a number of provinces, including Bombay and the Central
Provinues and Berar, have not yet intimated what they will be able to spend
with the resources available with them.

GraNT oF SuBsIDY FOR IMPORT OF GRAINS

188, *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of Food
be pleased to state the quantity of food grains imported from abroad during the
last three years and the total amount of subsidy given by Government in
financing the operations? . '

(h) What was the amount of money spent during this period in financing
the agriculturists in India with a view to inducing them to grow more food?

The Honourable Dr. Rajendra Prasad: (a)

(In thousand tons)

1044-45 e 728
104548 .. 981
e 1946-47 .. 2,858

Government of India commenced to subsidise the price of imported food-
grains supplied to deficit Provinces from the 1st April. 1948 and the amount
of subsidy given during 1946-47 is Rs. 2059 crores.

(b) A statement showing the loans and grants sanctioned to the Provinces,
Local Administrations and Indian States for the ‘‘Grow More Food'' cam-
paign during the last three years is laid on the table of the House.
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AGRIOULTURAL INSURANCE IN INDLA

189. °Shri Mohan Lal Sakeena: Will the Honoursble Minister of Agri-
culture be pleased to state what 'a::go, if any, have been taken by Governmens
to examine the feasibility of introducing Agricultursl Insurance in India?

The Honourable Dr. Rajendra Pragad: The attention of-the Honourable
gmber is drawn to the reply to the Starred Question No. 171 by Prof. N. G.
nga.

ForMaTION OF INDIAN PEOPLE’S FAMINE TRUST

190. *Shri Mohan Lal Sakssna: Will the Honoursble Minister of Agricul-
ture be pleased to lay on the table of the House a statement regarding the
Indian Pecple’s Famine Trust, giving full information regarding ite formation,
working and present position?

The Homourable Dr. Rajendra Prasad: A statement is placed on the table.

Stotement giving porticulars regarding the formation, working and presest position of the
Indian People’s Fomine Trust.

The Indisn People’s Famine Trust was crested under the charitable Endowment Act of
1800 by sn endownient of Rs. 15 lakbs dooated by His Highness the Maharsjs of Jaipur in
1000. The Mabarsjs while waking this offer wished that the interest which would accrus
on this amount might be utilised the following purposes :—

1. In ting the sabsistence ration of the Famine Codes by the addition of
small comforts, whether of food ur of clothing, for the aged or isfirm, for patients in
hospitals, for children and she like. )

2. In providing for the maintenance of orphans. .

3. In relieving nashinc womes and persons in distressed circumstances who by
social or oaste itions are debarred from for Biate relief and from -submitting
to the ordinary tests of distress prescribed in the Famine Codes.

4 In ing to re-establish impoverished agriculturists and others who have lost their
nolire capital in the period o' distress, and thereby giving them » fresh start in life

To manage this fund the Government of India constitated a Trust consisting of the
following persons :—

{s) Five rwm appointed by the Governor-General-in-Council of whom three shall
be in the executive Service of the Government.

{b) Five persons appointed, respectively, by the local Governments of Madras, Bombay,

) n.r..: llup orth West vabzn znd Oudh (now U. P.) and the Punjab.

{c) Two persons appointed, respectively by the Agents to the Governor General in
Hajputans and Central India.

(d) On;.ipcrm appointed by His Highness the Mabaraja of Jaipur for the time

ng.

\0) Ani Ip;rl:m becoming hife-members by subscribing a sum ot less than rupees
¥ .

The Endowment Fund of the Trust as a refort for the year 1046 amounted to
Ra. 33,69.350-11.11, out of which Rs. 32,78, were invested in 3 per cent. conversion
loan for 1046, The lalance wan with the Imperial Bank of India, .m':r in current account
or fixed deposit. During the rear 1046 a sum of Rs. one lakh to the Government of Madres
and Rupees fifay th d to the Government of Bengal were paid out of the Fund for
flood and famine velief. The following sre the names of the persons who were serving
on the Poard of Management of the !nsi.m People’s Trust till the 15th Aogust 1047 :—

1. The Member Incharge of the Ministrv of Agriculture, the Honourable 8ri Rajendra
Prasad, CAairmon.

2. The Honourable Mr Liaquat A)i Khan, Finance Member.

3 The Honourable Mr. G. V. Mavalankar, President. Indian Legislative Assembly.

4 The Honourahle Mr. Abu Abduoilah Sved Howain Imam, President, Council of
State. (Hassain Manrzil, Gaya)

L ql:ertio Suwig. KCLE, CS1I. 1.CS.. Auditor General of India, Honorary
Secretery

& The Honcurable Rajah Rir Annamalai Chettisr (The Palace Chettined. Madras).

7. Mr. N. V. Qwdgil. M.L.A. (419, Shanwar Path. Poond 2).
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8. Mr. J. N. Talukdar, 1.C.S., Secretary to the Government of Bengal, Department
of Co-operation, Credit and Relief.
9. Mr. K.hn:n.hed Ahmad Khban, C.LE., 1.CS., Commissioner, Jhansi Division,

Jhansi.

10. Mr. Ram Chandra, C.LLE.,, M.B.E., I.C.S., Financial Commissioner, Revenue,
Punjab. .

11. Mr. L. C. L. Griffin, C.8.1., C.I.E., 1.C.8., Secretary to H. E., the Crown Repre-
sentative.

12. Diwan Bahadur Sir Khanderao Hadkar, Diwan and President of the Council
Administration (Retired), Dhar State, Central India.

13. Rai Bahadur Pt. Amar Nath Atal, Finance Minister, Jaipur.

The question of reconstituting the Board is under consideration. The present position
of the Trust is that under Section 9(1) ot the India (Adaptation of the Existing Indian
Laws) Order of 1847 the jurisdiction of the Trust is confined only to the Dominion of
Indis. The question whether the funds of the Trust are divisible between the two Dominions
is being examined. .

DEvELOPMENT OF CrviL AVIATION IN INDIA

191. *8Shri Mohan Lal Saksena: (a) Will the Honourable Minister of Com-
munications be pleased to state what steps, if any, Government have taken
or propose to take to encourage flying in India?

(b) Have Government considered the desirability of giving facilities for
learning to fly in the Universities and Colleges throughout India?

The Honourable Mr, Rafi Ahmad Kidwai: (a) The Government of India’s
plans for the development of Civil Aviation include the establishment of a
Civil Aviation Training Centre for training in all branches of Civil Aviation,
It is proposed to open shortly a Flying Training School as part of the Centre.
In addition to this, Government is also giving assistance to the Flying Clubs
by loaning to them aircraft and by cash grants-in-aid, bonuses, etc. )

(b) Yes, Bir, Government has come to the conclusion that initial training
in flying can best be given in Flying Clubs. Government, therefore, proposes
%0 encourage the establishment of such clubs in all cities which are important
educational centres.

LioexceEs To AR TrANSPORT CoMPANIES IN INDIA

192. *Shri Mohan Lal Baksena: (a) Will the Honourable Minister of Com-
munications be pleased to lay a statement on the table of the House giving
information regarding the various Air Transport Companies in India and the
licenses granted so, far?

(b) What is the personnel of the present Air Licensing Board and what is
she expenditure that Government incur for their maintenance?

The Honourable Mr. Rafl Ahmad Kidwai: (a) I lay on the table two
Btatements (Nos. I and IT) giving the information asked for by the Honourable
Member.

(b) A statement (No. IIT) showing the personnel of the Air Transporh
Licensing Board is laid on the table, The expenditure on the maintenance
of the Board is approximately Rs. 1,14,000 per annum.

SrammaEnt 1
Showing the various Air Transport Companies registered in India.

1. Air Indis Ltd., Bombay.
2 Indian National Airwsys Ltd., New Delhi.
3. Air Services of Indis, Ltd., Bombay.
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4. Decean Airways 1ad., Hydembad (Deccan)

5. Mistri Airwsys Ltd.. Bombsy

6. Airways (India) Ltd., Calcomta.

7. Dalmia Join Airways Ltd., Calcuita.

€. Bharat Airways Lid., Calcutta
9, Ambies Air Lines Ltd.  Bombay.

10. Jupiter Asrwa:s, Lud., Bombay.

1L Bengul & Assam Airways [Ad., Culeutta,

12. Madeas Previdency Airways Lid., Trichinopoly,
13, ludisn Nir Survey & Transport Ltd., Dum D:ur‘u.
14 Nalunids Airways Lid., Patus.

18, Vuraduruje Airwayss Ltd,, Coimbetore.

16. Segnl Alr Transpart Lid.,, New Dehhi

17 Kalinga Air Lines Ltd.. Cottack.

18, Aryan Airways I4d., Bombay.

19 Eastern Bk:wayy'. Calentis

0. Rainbow Alr Uuilities, Ltd., New Delhi.

: —————
.
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Srarsumywr 111
Showing Personnel of the Air Transport Licensing Boord
1. Dewan Bahadur K. 8. Menon . . . + Chairman,

2, Mr. M. K. Ben Gupta, C.LE, Joint Becretary,
of Finanoe . . . . - . . w.

3. Mr. V. P. Bhandarker, 0.B.E., Member,
ation, Reilway Board . . . . . . Member,
4. Mr. N. N. Mitra . . . . . . . Beoretary to the Board.

————

ProcgraMM® PoR DaveroPuManT OF SALT IXNDUSTRY

183. *8hri Biswanath Das: (a) Will the Honourable Minister of Indusiry
and Supply be pleased to state whether Government are aware that after the
remission of salt tax prices of salt have shot up and that the consumers are
lett in the hands of black-marketeers?

(b) Do Government propose to lay on the table of the House a copy eof
the programme of Government for the development of the salt indusiry, if any?

(¢) Have Government considered the question of taking up salt manufacture

as the first national industry to develop its manufacture and ite side industries
snd bi-products?

The Honourable Dr. Byama Prasad Mookerjee: (a) There has been an increase
in the price of salt in certain areas. But this is not the  result of the remis-
sion of the Balt Tax. The main reasons are shortage of salt in certain areas
resulting from low production in Bombay, the stoppage durfng the last three
months of despatch of salt from Pakistan areas from which 85 lakhs maunds
of pock walt per annumm used to come, inndequate imports from overseas in the
first half of the year, and transport difficulties. Bince September, however,
increased transport has been provided and importe from overseas are arriving
in larger quantities.

(b) A tentative programme for the increase of salt production has been
prepared and a technical committee is benig appointed to examine it in detail.

(¢) The Government are considering plans for the development of the
manufaoture of salt and asllied products.

FLUCTUATIONS IN Priome or SaLy

194. °Shrt O. V. Alagesan: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether it is a fact that salt sells at mueh
the ssme price now as it was selling before the abolition of the Salt Tax?

{b) Are Government aware that the benefits of the abolition of Salt Tax -
have yone solely to the producers and middle-men and not to the consumers,
the majority of whom are poor?

(¢) What action has been taken to bring down the price of salé?

The Honourable Dr. Syama Prasad Mookerjes: (a) The prices of salt are
now less in Bengal, Assam, Orissa, Madras, Eastern and Southern parts of
Bihar, Northern C. P., Gujrat in Bombay, Ajmer Merwara and Delhi than
they were before the abolition of salt duty. In Western Bihar, some parts
of U. P., East Punjsb, Bombsy and Southern C. P., the prices are higher.

(b) Yes, where supplies were deficient; but the reply is in the negative for
the greater part of the couniry.
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(c) Action has been taken to supply East Punjab and the deficiency caused
in U. P. by the stoppage of imports from Pakistan, from Sambhar and to
move the required quantity of salt to these markets. The requirements of
Bihar and the shortage in C. P. and Bombay market is being met by import-
ing the required quantity of salt by sea into Caloutta and Bombay. It is
expected that these measures would soon result in lowering the prices of salt
in these areas, so that the consumer would obtain the benefit of the remission
of the Salt Tax.

IssvE oF LiCENsSEs FOR PRODUCTION OF SALT

195, *Shri O, V. Alagesan: (a) Will the Honourable Minister of Industry
and Supply be pleased to state what measures have been taken by Government
to increase the production of salt?

(b) Do Government propose to ctnsider the question of issuing licenses to
persons to manufacture salt in all suitable places on the coast line?

The Honourable Dr. Syama Prasad Mookerjee: (n) To increase the pro-
duction of salt in India, Government deputed an expert officer in June, 1946,
to study the whole question of the salt supply and demand in India and
suggest the changes in the administrative machinery necessary to make India
self sufficient in the matter of salt. A complete survey of salt production,
consumption, distribution, quality, imports and prices has been undertaken
and a necessity for fostering and directing the salt industry having been estab-
lished, outlines of the method of control have been drawn up. A committee
-of technical experts is being set up to advise on the potentialities for develop-
ment of the various rources and the schemes of development which may be
undertaken immkdiately and as part of a long term plan as well as to recom-
mend sites where nqw factories should be established.

The main sonrces of production in India are in Sambhar Lake, Bombay
and Madras. Factqries in Rajputana are managed by Government. As a
result of certain new schemes undertaken at Sambhar Lake like utilisation
of waste brine from the East Lake at Sambhar and of subterranean brine,
production at this source has been raised to one hundred and forty lakh maunds
against the average of one hundred and eight lakh maunds. Similarly in
Madras action taken to encourage production by private manufacturers has
resulted in stepping up production from the average of 1 crore 88 lakh maunds
to 1 crore 85 lakh maunds.

(b) Government propose to freely issue licences for salt manufacture in
suitable places on the coast in the future and o Press note to this effec
is being issued. _

PRODUOTION AND CONSUMPTION OF POTATOBS

196. *Shri V. I. Munishwami Pillai: (a) Will the Honourable Minister of
Food be pleased to state what has been the consumption of potatoes in the
whole of India, provincewise, during the years 1986-87 and 1945-46?

(b) What was the production of potatoes in such of the provinces where it
grows during the period referred to in part (a) above?

(¢) What is the total quantity imported from outside countries sueh as
Burma. Italv, and Kenval!

(d) Is it a fact that the Madras Presidency supplied potatoes to all the pre-
vinces in India from July to November in each year? .

(e) Are Government aware that due to the high cost of fertilizers and cooly
wages the cost of production of potatoes has proportionately increased?

(h Do Government propose to consider the advisability of imposing & duby
on all imported potatoes to avoid loss to the local growers?

(g) If the answer to part (f) above be in the negative, what are the reasons
therefor? .
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 The Honourable Dr. Rajendrs Prasad: (i) A statement is laid on the
table giving the istitwated consmmption of potatoes in different provinces during
1986-87. There figures ipelude quansities utilised for seed as well. The
quantity retained for seed varies from provinee to province but for India as
s whole the percentage of totu]l production utilized for seed purposes comes to
16- 1. .

Birpilar figures for 1045.46 ure not available owing to restrictions imposed
by a muniber of Provineis] Governments on the movement of potatoes.

(b) and (¢} Statements are lnid on the table giving the information required.

(d) No

(e) Yes

"] No. -~

(g) The solttmie of unports in comparitively 100 smali to huve any appre-
cisble offect on the price of potatoes produced in different parts of India.
Further, huving regard to the shortage of fond in the country it would be
inadvisable to take measures to discourage the imports of potatoes.

———

(n) Statermnt stimntsd -ngumplion of potaloss in different provimses during 1936-37.

- (tons)
Unitnd Provinres . . . . 846,000
Bihar . . . . . . 245,000
Bengal . . . . . . . 264,000
Ansam . . . . . . . . 50,000
Bombay . . . . . . . . . 69,000
Madras . . . . . . . . ©at 42,000
Punjab ‘ . . . . " . . ., B8,000
C. P. anl Berar . . . . . . . .. 14,000
‘Orines . N . . . . N . 34,000
(b) Sislament of prodwesion of polasoss in 1936-37 and 1045-46 im different provinces.
Name of Provioce 1936-37 1945-48
{tons) (tons)
United Provinees | . . . . . 792,000 900,000
Blhar . . . . . . . 347,000 362,000
Bengal . . . . . . . 261,000 838,500
Areain . . . . . . N . T7.000 182,900
Rombay . . . . . . . . 58,000 156,106
Madras . . . . . . . . 49,000 81,400
Punjab i . . . . . . . 57,000 74,600
C. P.and Borar . . R . . . . 12,000 10,600
Orinsa . . . . . . . . 7,000 9,600

(o) Quantities af pototoss imported into India during 1936-37 and 1945-46 from differens cowntries

Nawe of country 1936-37 1945-48
{tons) {toss
Kenya Colony . . . . . . . . 249 1
1 23
Burma . . . . . . . . . 33,070
Netherhands . . . . . . . . 25
Ialy . . v . e e e . . 4,934

Others . - . . . . . . . 508

. Total . 41,709 1,020
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Thaase cAvseEn to Cpors 1N East PUNIAB BY DISORDERS

157. *Seth Govinddas: Will the Honourable Minister of Food: be pleased
to state: ' -

(a) the amount of damage caused to the Kharif crop and Raebi sowings on
account of the large scale disorder and vast movements' of population in the
East Punjab: and -

by the « Fecr of this loss on the iood situation in thelcountry?

The Honourable Dr. Rajendra Prasad: (a) and (b) The disorder and large
seale movements of population in Fast Punjub has inevitably caused sub-
gtantinl damnge ta the standing Kharif crops; the Rabi sowings are also expected
to he Lelow normuoal. The extent of damage and the shortfall eannot however
he cetimated at this stage.

SUPPLY OF FOODGRAINS BY THE PARISTAN (GOVERNMENT

197, *Seth Govinddag: Wil! the Honourable Minister of Food lie plene‘a&.d
to stute:

(a) whether the Government of Pakistan have .carried out their export
obigations to the Indion Union with regad to food graing undor the. existl ng
Basic Plan:

(b) whether it is a fact that the surplus grain which the West'  Punjab
usuallv suprplied to the Eust Punjab and whiech was not neluded in the quota
of the Rasie Plan. ie wnt being supplied now and the supplies haveheen. res-
trivicd to the quota preuousiy fixed for the areas excluding the Fast: Punjab;

(e} the reductiog that will thus be made in the export quotas meant for
thi- rest of the countyy; and .

(d) whether there is any likelihood of making good this reduction by con-
cluding barter agreerents with the Government of Pakistan?

The Honourable Dr. Rajendra Prasad: (a) A statement ﬁhowmg the un-
fulfilled exrort commitments of Pakistan as well as of quantities loaned by
Pakistan to India is placed on the table.

Out of these. Tndia has recently sent R.3500 tons of imported wheat fo
Pakistun and T’alkistﬂn is supplying 6,000 tons rice to India from B8ind.

(b) The statement alsn shows quantities of foodgrnins which West Punjab
had to supply to Fast Punjab and wvice versa nccording to the recommendations
of the Punjah Partition Committee. No despatches have taken place in either
direction. _

(¢) The question of fulfilment of Pakistan’s obligations as well as of the
retnrn of the loan by India is under discussion.

(d) According to the éxisting arrangements. status quo is to be mmntmne&
as far as possible in the matter of aupply of foodgrains as well as other com-
modities up to 31st March, 1948.

Statement showing quantities which Pokistan owes to India. accomding ‘o the Kharif and Rahi Plaw
commitments, and the quantities of wheat that India owes to  Pakistan out of the loan received

Sind and
from Punjab. Rice Wheat . Gram

Sind . . . . . . . . . —7.533 30,000 —21,000
*Punjab . . . . N . . . —10.628 1,500 —4,49
Bahawalpur . . . . . . . . .. —12,266 —4,778
N.W.F.P. . . . . . . . . .. - 2,000
Baluchistan . . - . - . . . . - ) 1,000

Total . —18,161 19,234 —27,698

*The entry against Punlab showe the position of the combined Provinces, vis-a-vis the rest
of India. :
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Minus sign what Pakistan owes to Indis and plus sign represents, in the case of
wheat, the sctusl loan taken from Palystan and in the oase of gram, the supplies that
would bave been made to Pakistan Provinoes.

Subesquently, India has Pakistan approximatsly 8,500 tons of imported wheat
.ndl'lklmhl’npplyh‘ 6,000 tons of rice from Sind to India.

Rire Wheat Gram
*West ab " . . . . . . ~—21,000 —43,430 .o
*Rast Punjab . . . . . . . . . 25,000

GovErnMENT PLAN FOR INCREASING Foop PropucTion

199. *Pandit Hirdsy Nath Kunszru: (a) Will Honoursble Minister of Agri-
culture be pleased to state whether Government propose to lay on the table
of the House a statement giving details of their 5 year plan for increasing the
production of food by 4 million tons in respect of each province with special
reference to irrigation facilities and the supply of artificial fertilizers?

(b) What steps have been taken to implement the plan?

(¢) How much cultivable waste (i) has been brought under the plough
during the last two years and (i) is proposed to be cultivated in the next five
Yyears, in each province?

() Do Government propose to encourage large scale farming, state, co-
operative or capitalist, in connection with their five year plan in order to make
it easier to meet the needs of the towns for food?

The Honourabls Dr. Rajendra Prasad: (a) Two statements showing (i) tthe
targets fixed for each Province before partition together with their break-up,
-snd (ii) tthe targets fixed for each province after partition are placed on the table
of the House. A copy of the note on the ways and means of increasing the
production of foodgrains in all the Provinces by 8'0 million tons within five
yoars is also laid on the table. A target of one million tons has been fixed for
the States, details of which have yet to be settled in consultation with the
States authorities.

(b) The Provincial Governmenta have prepared their five year G.M.F. plans
on the basis of the targets fixed for them. These plans are in the course of
- execution. No progress reports have so far been received. The Government

of India watches and looks after the general co-ordination of the Provincial
BSchemes. An important side of ita work is the assistance given to enable
them to obtain materials on priority basis.

(o) () tA statement showing the area under culturable waste in each pro-
vince before partition and the increase or decrease during 1044-45 and 1945-46
as compared with normal period is laid on the table. Bimilar information
for 1040-47 is not yet available. (ii) Under the G.M.F. programme of the
Provincial Governments, it i proposed to reclsim about 7 lakh acres of land

4 the next five vears, This area is divided amongst the various provinces
o b t— .

Province Thousand Acres

Bengal 50

Bihar 200

Bombay 80

C. P. and Berar 100

Urissa 60

U. P 250

Total 690

N the Provincial Partition Committee.
*The entries mmntm the positicn as sccepted i‘;! the library of the House.
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(d) This question is largely for the provinces to decide in the light of local

conditions. Thev have, however, been advised to "encourage large scale
farming.

ReoRGANISATION COMMITTEE FOR DEPARTMENTS OF FoOoD AND AGRICULTURE

200. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of Food:
be pleased to state whether Governments are aware that the Reorganisation
Committee for the Departments of Agriculture and Food has reported that there
is considerable duplication of work in personnel in regard to statistics, market-
ing, inspection, storage, publicity and work relating to International Liaison
Bodies and Advisory Bodies such as the Central Food Advisoy Counecil?

(b) If 8o, has the Committee made any proposals for the reorganisation of the-
Departments of Agriculture and Food in order to increase their efficiency and:
eliminate the duplication referred to above?

(¢) What action have Government taken on these recommendations ?

(d) Have Government accepted the recommendation of the Committee that
the Regional Food Commissioners’ Organisation should be reduced and thati
the reduced organisation should continue in its present form for twelve months
only?

The Honourable Dr. Rajendra Prasad: (a) Yes.

(b) Yes.

(c) Government have generally accepted the recommendations of the Re-
organisation Committee and to implement them they have in the first instance-
appointed a Joint Becretary in the Ministry of Agriculture to organise a com-
mon Services Division tos deal with matters referred to the first part of
part (a) of the question. The proposals submitted by the Joint Becretary
are under consideration of Government. '

In the Ministry of Food the recommendations of the Committee have been
given effect to and organisation of the Common Services Division in consultation

with the Ministrv of Agriculture referred to in the previous para. is the only
item to be seen through.

(d) Tt has not been found possible to carry out the recommendation of the:
Reorganisation Committee in regard to the Regional Food Commissioners’ Organi-
sation so far, firstly on account of the fact that there is no margin of officers
at the Centre as contemplated in paragraphs 88 and 89 of the Committee’s
Report. who can be available for touring and thus help Government to ‘do
without the Regional Food Commissioners; secondly as a result of partifion
of India work in the Bombay Port for receipt, clearance and despatch of
imported foodgrains has very largely increased which has rendered it impossi-
ble to reduce the Office of the Regional Food Commissioner at Bombay.

AvroTyENT OF Foopgrarys By F. A, O. axp INTERNATIONAL EMERGENCY Foop:
CouncIL ¢ Food
. * t Hirday Nath Kunsru: (a) Will the Honourable Minister of Foo
be ﬁ:asedp.;ﬂstate u-h,;t allotments of fo)od grains have been made to India bg
the Food and Agriculture Organisation and the Inten:mblonsl Emergency Foo
Council and the quantits expected to be received during the current yfaa’r?
(b) What will be the effect of the partition of the country on India’s food
resources ? o
(c) What is the normal deficiency of food grains in the countg? ]
The Honourable Dr. Rajendrs Prasad: (2} Three _st.n.teme?:s dsh‘:'nwgll:i
allocated quotas and actusl imports of rice and other grams are placed o
table,
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(b) The efiect of the partition of the country on India’s food resources will
he to increane the net wiual deficit by about 8 Jukhs of tons of fuodigrains.
(¢) In pre-war years, India used to import on an average 1-5 million tons.

Bibatenvent showing quotas nf rire allotted 1y 1. E.F. C, for 1947 and actual and expectel ahipments
. during the year. : )

(Figures in Motr¢ tou-i.i

. Actual Expected Total actual

mq::;a ;l:gnmmu dxbipmemq. and expected
Exporting coun o g uring shipmenta
. id Jan.—0Oct. Nov.—Dee. in 1947
1047 1947

—— o o 371,300 338,774 3500 371,800
;: zm R SO 26,910° 20,087 6,802 26,019
3. French Indo China . . . . 14,100 - 4,1882 .. : 4,133¢
6. Egypt . . . . . 29,300 30,127 ‘e . 30,127
8. Ecusdor . A . . 17,000 8,603 , 8B00 17.103
4, Brazil . . . . ' . 50,400 11,142 15,0004 98,142
ToMenden . .. oL RS0 9,000 s ,000
BIN.660 419,836 87.3%% 487,204

Quota of cerealn othar thaw rics alloftéd by'T. B V. C. for 19480 (July—Tunc) éﬁﬁa.}};ﬁam
againal thix guola

Tons
\l’“qllm N ] " . . . . . " 23_00,!\(!1
280 -
Wheas . + . " . .. ULBAS . . 4.97.548
'n : s ' Australia c e 1,790,265
' Caoadn . . . 53,2209,
) Turkey . . . 08952
Eant Africa . . 13,188
5,40,183
{b) Plour . . « Australin . 49,714
. O ULRCA,L . A3,834
Cannda . . 19,681
—— 1.35,234
{c) Vaize . . U8 A . . 34.803
Argentinn . . 2,856,212
Baraw . . . T
L'apsiinia 3%
— - 3,373
(d) Millets . . . . Egwvpt . . . a8l
Tmq . . . @712 .
Aunstralia . L,lﬁn
1 Abyssinia 2 R03
- Argentine . 2,033
) East Afrion 738
T a0e 74,109
¢) Barley . . Australia e
© Egpm . 6.886
Turkey . 99,858
Iraq . 1,32,278
Arpentine . - 26.447
' —_— 232,801
U Mile . . . . ULSA . LR K|
) 3,858,871
(13) Chestn . Canads . . . 32,327
Argentine . . 357 33,684
Grand Total . 20,001,292

;!nludhgulihnhmlnm rory s ol petto ete
' %Mm‘h-ﬂm&uwhuﬁwhm and
{Excluding bask-dog of 1948 wis, 5,153 tons, received in 1947.
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Quotas of cereals other than rice allotted by 1. E. F. C. for six months July to December 1947
‘' omd actual and evperted shipments aqainat these gquotas

{(Figures in tons).

v Quota Shipments i
Exporting country
July-Oct. Novr.-Decr. Total July-
. Foodgraine Quantity 1947 1947 Decr.
(Actuals) (Expected) 1947
1. U. 8. A, Wheat 277,000 154,731 117,337 272,088
Coarse 200,000 149,782 S1.o00 200,782
Mrains, ' ' '
2. Other countries . Wheat 364,000 251,324 [RUNE™ 367,469
Coarsa 504,000 115,892 280 70N 376,690
grains. . i . _
Total 13,50,000 6,71,720- H43,.280 12,17,009

PURCHASE oF FOODGRATSs FROM ABROAUD
. . : L TR S S e
202. *Pandit Hirday Natk Kunzru: (n) Will the Honourable Minister of Fool
be pleased to state what is the total amount of food grains purchased from (i) alk
countries and from (ii) hard curreney countries only last vear? g
(b) What is the estimated amount of the purchases to be made this year?

(c) What is the amount spent on subsid sing food last year and how much
%8 expected to be spent on it thir yenr? '

The Honourable Dr. Rajendra Pragad: (a)

Quantity . Amount in
in thousands of tons iy lakhs of rupees
{a) 1946—47 i
(1) All countries 2658 8870
{11) Hard currency 1433 5908
ecountries
(b) 1947—18 \
(1) All countries 2573 10,78%
ti1) Hard currency 1362 5730
’ eountrjer

(c) The total umount spent on subsidising imported foodgrains supflied
to Provinces during 19468-47 was Rs. 20-39 crores. The amount estimatéd
to be spent upto the 31st Deceinber, 1947, to which dute the scheme of sub-
sidising foodgrains has been sanctioned, works out to Rs. 17-85 crores. The
policy to be adopted in regard to subsidy on supplies to be wade on or after

the 1st January., 1948. i« under the consideration of the Government of
Indis.

DisconTENTMENT sMoNG JopAprn Ratnway Star

208. *Shri Jainarain Vyas: (a) Will the Honourable Minister of Railways
be pleased to state whether. in view of the fact that Jodhpur Railway runs both

through Indian Union and Puakistan territories, Covernment cons'der that
Railway as one of stratezic importance ?

(b) Are Government aware that there is discontentment among the staff
of that Railway on account of the recornmendations of the Pay Commission
not having been applied to them and the suspension of staff that left Pakistan
territories after the disturbances created hy the Muslim Guards and others on
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Jodh;;ur Railway stations in Pakistan aress and in territories  surrounding

¢) Have G ‘ i
m% tme;:? overnment taken or propose to take any shps to allay the dis-

The Honourable Dr. John Matthal: (8) The Jodhpur Rail nsists
of two sections—the Indian State Section and the S;h&ion whi‘:;yw?si-'ior-
merly owned by the Government of Indis but now owned by the Pakistan
Govmant. The lstter is being worked under a contract with H. H. the
Mlhmi; of Jodhpur, but consequent on the partition of the country, a
notice . been served that the contract would .terminate from June, 1948
sfter which the Pakistan Government will e for its working. The
;‘l:ndhp:: Il;mlwsy. :1& tbeno!oem to run thmm Pakistan territory and

n oonsid 8s of strategic importan : i

by e Heneonsidered se of tegic importance om the grounds mentioned

(b) snd (c) The sdministration of staff matters on the Jodpur Railwa
. y

rests entirely with the Jodhpur Durbar and the Domini
: : : p an e minion Government have

InsraLLATION OF RADIO SETS IN VILLAGES

24. *Prof, M. G. ¢ Will the Honourable Minis f
_Bnpplybep tonw ourable Minister of Industry and

(s) whether any, and if so, what ste ar; being taken for the producti
of cheap Radio sets for installation in v}i)ﬁnges; P on

(b) what would be their spproximate prices; and

(c) whether all the machinery needed for the production will also be manu.
factured in India?. i prod also

The Honourable Dr. Syama Prasad Mookerjes: (a) and (b) There are at
present two firms in India which assemble electric mains operated radio sets.
One of them is manufscturing what is popularly called the ‘‘People’s Set’’,
the price of which is Re. 95'-,

The Council of Bcientific and Industrial Research have financed several
schemes of research in connection with the manufacture of cheap Radio sets
in India.  Rescarh work on schemes relating to '‘manufacture of Conden-
sers and Remstances’’ and ‘‘manufacture of Loud-speakers’’ has been com-
pleted, and non-technical notes have been prepared for the commercial utili-
sation of the resulta obtained. Research on the '‘design of cheap radio sets'
has also been completed. and the question of connercial util'sation of the
results obtained is being taken up by the Council. In addition, a fourth re-
search scheme is being financed by the Council at the University College of
Science at Caloutta on ‘‘the manufacture of Radio Valvea'. A pilot plant
has been imported from America for this purpose and the experiments are
still in progress.

The Panel on Eleotrical Machinery and Equipment has made recommenda-
tions with regard to the manufacture of cheap radio sete in India, which are
now under the consideration of Government.

(¢} At present, only assembly of radio sets from imported radio components
possible.  Attempts are, however, being made to manufacture as many radio
components as possible. and it is hoped that in the next five vears India
will be well on her wav to self-sufficiency in this regard. No highly specia-
lised machinery is required for the manufscture of the majority of the radio
eomponents needed, and thia machinery can be manufactured in India.



DISPOSAL OF QUESTIONS AND ANSWERS IN THE ASSEMBLY
" Mr. Speaker: 1 would like to draw the attention of the Honourable Mem-
12 Noox bers again to the very unsatisfactory manner, to my mind, in which

we have been disposing all these questions and answers. Out of a
list of 72 questions today we have been able to go through only 15. There are a
large number of questions left over every day und the only ulternative, for giving
time to other questions, at least those which ask for some nnportant information,
is for vs to proceed quickly with these questions and supplementaries. 1 .find
that a large number of Honoursble Members are either proceeding by way of
argumnent or asking for opinions or making suggestions for actions. Strictly speak-
ing, under Parlinmmentars practice all thix is prohibited. Thercfore, if they put
their questions very shortly without a long preamble involving arguments or
opinions, we sha]lrge able to make much better progress, and if the Honoura-
ble Members restrain themselves from putting questions on  comparatively
small watters, we shall be able to make much better progress. That is all
I have to say about thesé questions.

Mr. B. Pocker Sahib Bahadur (Madras: Muslim): In arranging the agen-
da of questions, the Speaker may exercise his discretion and allow more im-
portant questions of priority over the others.

Mr. Speaker: | mnysell will not be in ugreement with that. It is the mem-
ber's responsibility which no Speaker can ever shoulder.  The importance
is known to the Questioner and he is the best judge about it.  Thereforae
cven in supplementaries, I am leaving it to the Members themselves, not to
put in questions at all unless some important information is really required.
That is the only way of bringing before the House a larger number of ques-
tions which -ure perhaps more important. I really can not know myself
which question is important and which is not.

Shri H. V. Kamath (C. P. & Berar: General): Before we proceed to for-
mal legislative business, may 1 suggest that the walls of this ‘Chamber which
loock so nude and bure. as well as vour own chair and dais, be adorned and
embellished with our National Flag in consonance with the grace and dignity
;If 'lil;is Parlinment on the same lines as hns been done in the Constitution

ull? .

Mr. Speaker: We will cons'der the question. But T will suggest that all
questions of this type may rather be discussed with me in the Chamber rather
than in the House. '

PAPERS LAID ON THE TABLE
NotiricaTioNs re RuiLes FRaMED UNDER TRE Motor VEmICLEs Acr.

The Honourable Dr. John Matthai: (Min‘ster for Railways and Transport):
Sir, T lny on the table a copy of each of the following notifications relating
to rules framed under the Motor Vehicles Act, 1989, namely: —

(1) Coorg Notification No. 144/R. Dis. 05/45, dated the Tth June, 1047
as amended by Notification No. 195/R. Dis. 95/45, dated the 4th September,
1947, .

(b) Delhi Notification No. F. 12(61)/46 H. P. W., dated the 25th June,
1947;
(¢) Delhi Notification No. F. 12(38)/47 H. P. W., dated the 5th July,

(d) Delhi Notification No. F. 12(100)/46 H. P. W., dated the 7th July,
1947; and .

(¢) Delhi Notification No. F. 12 (56)/46 H. P. W., dated the 19th July,

7. :

(345)
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THE CHIEF COMMISSIONER OF COORG.
NOUTIFICATION
No. 184/ R, Dis. 95,45, dated Mercara, the Tth June 1947,

In exercise of the powers conferred by sections 70 and 01 of the Motor Vebhicles Act,
1930 (Act IV of 1830), the Chief Commissioner is- hepe lnledlomketbofnl.lpvm#
luux B

amesndments 1o the Motor Vehicles Rules, 1040, with hisnotification io.
43/131/38, dated the March 1040, as mhqmtly amended :—
Amendments,
1. Rale 123—

Afver rule 123(v) add the following :—
{flm Provincial Trans 9&0“ Aathority may, by order in writing, direct that unlil
nothi

day of January 1 in this raole in regard to and consequent u
ision requiring that the vehicle be dnvn from the right-hand side ﬂuﬂonupply
s public service vehicle or a specified class of public service vehicles fitted with left-

hand stesring control and obtained through the Disposals Organisation of the Central Govern-
{g) Where a registering autbority registers s public servics vehicle in o{wlneh
0 & clam in respect of which uozdorunduubmkﬂ] “m
Mminthlmuuolngmuﬁnlhtmthnm Inml.m:nmrdtoud
“.r-ﬂ“‘ upon the provision requiring that the vehicle shall driven from the right-hand
spply to the vehicle.

8. Rals 13—
:sclo:h uhung rule 143 shall be numbered as sub-rule (1) and the following sub-rales

{2) The Pmumnl Trans Authority may, by order in writing, direct that until the
1ss ot.hnmrylﬂnom Yﬂ hndmmtmlhepmm
that vehicle shall bo driven from the right-

apply to a goods vehicle
fitted with left-hand steering control and obiained l.hmugl: the thnn!n Orguuutum of the
Central Government.

(3) Where a registering authority registers & goods vehicle in res of which, or
w » class in respect of zhieh,mordnnnduub-mh (2) has pedmm.'h
shall inmmﬁuuofmmmmolmmmmmhlﬂinuprdu

and consequen Monmmththv-hd-ﬁdlhdnmfmmn‘hb
ludddo.hlllpplyhl.c.

3. Ruls 107—

Tha existing rule shall be numbered as subrule (s) and the following sub-rule shall
be added, namely i~ ®

(b) Notwithstanding anything unuuud in ub-rnlc a) the rl. Aathority
may authorise the use of » transport vehicle rguunuon of
the Central Government and having an omll width umdmg hut not ex% -1*
on a specified route or routes, or in a specified area, within the Province.

w Transport Authority takes sction under the sub-rale it shall enter in the elﬂ-lﬁcl-ll
of the vehicls, particulars of the route or routes on which, or the ares in
'Iilrh the vebicle may be used.

4. For rule 149 of tho said rules the following rule shall be substituted, namely :—

(a) The signalling device with which a motor vebicle with a Joft-band steering control is
reuqired to be equ shall be a direction indicator as prescribed in rule 112 (b), (c),
(4). (1) and {j) and | be fitted to both sides of the vehicle.

(b) Notwithstanding anything contained in sub-role (a) until the first day of Jaouary
1046, a vehicle other than a transport vehicle, obtained through the Disposals
of the Central Government equipped with electric lighting my be fitted with a mechanical
direction indicator complying with requirements of rule 112 on the right-hand side of

the wehicle only. The **Cantion left hand drive’, be painted on the
band rear of every such vehicle near the number plata
{c) The Provincia! Transport Autherity inay, hy order in writing, 1 rect that the

slons o1 sub-rule (b) shall apply to an u\uport vebicls or class of transport
equipped with electric lighting L

{d) Where & R Authorit s transport vehicle in respect of which or
hadm‘;hmm of wh i:h.mwmdcnb-mh{e)hhmmdo he shall
note in the certificate of registration the fact that the vehicle may be fitted with a mechanical
direction indicator on the right band side only.
K. CHENGAPPA,

Ohief Commissioner.
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CHIEF COMMISSIONER OF CQORG

NOTIFICATION
No. 185/ R. Dis. 95,45, dated Mercara, the 4th September 1047,
CORRIGENDA.

In the Chie? Commissioner's notification No. 144/R. Dis. 95/45, dated the 7th June 1647,
making certait amendments to the Coorg Motor Vehicles Rules, 1840 :

{i) in rule 107(b) of item 3 of the amendments, insert the figures 7-6” after the words
“‘overall width exceeding’';

(ii) in the revised rule 148(b) of item 4 of the amendments for the figure '‘1646'

ingerc. '1948",
K. CHENGAPPA,
Chief Commaissioner.

CHIEF COMMISSIONER, DELHI PROVINCE, DELHI
NOTIFICATION

Delhi, the 25th June, 1047

No. I, 12 (61)/4-HPW.—In exercige of the powers conferred by clause (c) of section 21
of the Motor Vehicles Act, 1830, read with the notification of the Government of India in
the Department of Communications No. R-60, dated the 28th June, 1830,- the Chief Com-
missioner of Delhi is pleased to make the following rules, the same having been previously
published with his notification No. F.12(61)/46-HPW, dated the 1st April, 1947

Rules

To the existing Rules in Chapter II add the following‘ as rules 2.19, 2.20, 2.21 and 2.22.

2.19. Fzemption of exz-servicemen from test of competence to drive.—Notwithstanding
anything containad in sub-section (6) of section 7 of the Act, any person who proves to the
satisfaction of the licensing authority that he was discharged or released from the Armed
Forces of the Crown as a Grade I or Grade II driver of a motor vehicle or a service Trades-
man of any equivalent grade as hereinafter described and who applies within two years of
his discharge or release as the case may be for a licence to drive any class of motor vehicle,
other than a motor cycle in the case of a Grade II driver, shall not be required to undergo
parl I of the test of competence to drive as set forth*in the Third Schedule to the Act.

Driver, Grade I.

Driver Mechanic.

Motor Mechanic.

Crew Driver Mechanic—Grade II.
Crew Mofor Mechanic—Grade 1.
Driver M. T. (Leading Aircraftsman).

2.30. Exemption of ex-servicemen from test fee.—Notwithstanding anything contained in
Rale 8 a person who should otherwise be required to pay a fee for a test of competence to
drive, but who proves to the satisfaction of the licensing authority that he served for not
less than six months in any of the Armed Forces of the Crown between the 3rd day of
Septemher, 1939 and the .bt day of April, 1846 and that he was honourably released or
discharged from such service and that either he qualified as & Grade I, IT or TIT driver or
as & Service Tradesman of an equivalent grade as hereinafter described during the service
as aforesaid, or that at the commencement of the Act he was the holder of a current licence
issued under the Motor Vehicles Act, 1914 authorising him to drive the class of vehicle
mentioned in his application shall, if he applies for a licence within two years of the
date of his discharge or release, be entitled to underyo not more than one test of competence
to drive without the payment of any fee.

Dricer, Grade I.
Driver Mechanic.
Motor Mechanic.
Crew Driver Mechanic—Grade 1L
Craw Motor Mechanic—Grade 1.
Driver M. T. (Leading Aircrafteman),
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Driver, (rade 11. 7
Driver Mechanic (Cinema)—Grade L
Driver, M. T. (A.C.L).
M. T. Mechanic.

Driver, Girade 111. .
Driver Operator, Grade IL. .
Driver M. T. (A. C. 2).

2.21. Pees payabls by ex-aervicemen for the issue of licences.—Notwithstanding anything
coptsined in section 7 of the Act a person who proves to the satisfaction of the licencing
suthority that at the commencement of the Act he held s current licence granted under the
proviswo of the Motor Vebicles Act, 1914 and that by reasons of service of not leas than
six mooths in any of the Armned Forces of the Crown between the 3rd day of Beptember,
1930 and the lst day of April, 1046 being service from which he was honourably released
or discharged, he fa to apply for s mew licence under the Act within twelve months of
its commencement, and who applies within one year of nis discharge or releass for the issue
of & new licence to drive any of the classes of vehicle covered the original licence shall
1[[ the liullul"lag ;mhority decides to issue the licence, be cntitled to receive it on payment
of & fee o . 3

222 Fees payable by ex-servicemen for the renewal of licemce.—Notwithstanding anything
in section II of the Act a person who proves to the satisfaction of the Licencing
suthority that be was a licence under Act and that by reason of service of not less than
six months in soy of Armed Forces of the Crown between the lst day of April, 1830 and
lhhldqof&prﬂ,lﬂbdnzﬂam' from which he was honourably or dis-
charged he failed to remow the li within 15 days of ite expiry, and who applies for
ronewal withhomy:r of‘l'lhhddilchuporrd u

ease shall if the licencing authority decides
to renew the licence, be enli to have it renewed on payment of a fes of Rs.
By order,
RATAN LAL,

Secretary (Local Self (Govermment
to the Chief Commistioner, Delki,

OFFICE OF THE CHIEF COMMISSIONER, DELHI
NOTIFICATION
) Delki, the 3tk July 1947

No. 7. 12(88) 47-HPW —In exercise of the powers conferred by sections 21 and 41 of
the Motor Vehicles Act, 1030, read with the notification of the Government of India in the
Dy t uf Communications No. R.60. dated the 28th June 1030 the Chief Commissioner
of Delhi ix ploased to make the following rules the same having been previously published
with his nolification No. F. 12(38)/47-HPW, dated the 27th May 1047.

Rules '

Notwithstanding anything contained jn the Delhi Motor Vehicles Rules, 1940 no fee
shall ba charged for the issue or alteration of certificates of registration relating to Motor
Vehicles which are the pr;rﬂy of the Canadian High Cummissioner in India and other
Officers of the Canadian Missin

2. If the Canadian High Commissioner in India or the officers of his staff or the drivers
smployed by the Canadian High Commissioner in India or employed br the officers of
his stafl have paid or shall hereafter pay a fee for the iseme or remewal of a license
to drive a motor vehicle or for undergoing s test of competency to drive the fee shall ca
the application of the payer be refunded to him. ’

By order,
RATAN LAL,

Secratary (loral Seif Qorerament)
to the Chief Commissioner, Delki.
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CHIEF COMMISSIONER, DELHI PROVINCE, DELHI.
NOTIFICATION
Delki, the Ttk July 1947

No. F. 12(100)/48 HPW.—In exercise of the powers conferred by sections 21 and @1
of the Motor Vehicles Act, 1939, read with the notification of the Government of India
in the Department of Communications No. R-60, dated the 28th June 1039 the Chief Com-
missioner of Delhi is pleased to make the following rules, the same having been previously
published. dated the l&h February 1947,

Rules

Notwithstanding anything contained in the Delhi Motor Vehicles Rules, 1840 no fee shall
be charged for the issue or alteration of certificates of iatration relating to motor
vehicles which are the property of the High Cnnuninionar“?or the United Kingdom in
Indis and officers on bis staff.

If the High Commissioner for the United Kingdom in India or the officers on his staff or
the drivers employed by the High Commissioner for the United Kingdom in India or
employed by the officers on his staff have paid or shall horeafter pay a fes for the issue or
renewal of a license to drive a motor vegicle or for undergoing a test of competency to
drive, the fee shall on the application of the payer be refunded to him.

By order,
RATAN LAL,
Secretary (Local Self Government)
to the Chief Commissioner, Delhi. .

CHIEF COMMISSIONER, DELHI PROVINCE, DELHI.
NOTIFICATION
Delhi, the 19th July 1047

No. F. 12 (58) /48 HPW.—In exercige of the powers conferred by section 41 of the Motor
Vehicles Act, 1839, read with the notification of the Government of India in the Depart-
ment of Communications No. R.60, dated the 28th June, 1939, the Chief Commissioner
of Delhi is pleased to make the following amendment in the Delhi Motor Vehicles Rules,
1040 the same having been previously published with his notification No. F. 12(56)/46-
H.P.W., dated the 27th May, 1947,

Amendment

For Clanse (a) of sub-rule (1) of rule 3.10 the following shall be substituted.
(s) An officer deputed for the purpose by the District Magistrate, and
By order,
RATAN LAL,

Serretury (local Self Government)
Lo the Chief Commirsioner, Delhi.

BTATEMENT re TENDERS NOT ACOEPTED BY THE I¥DIa STORE
DeparT™ENT, LoXNDpON,

The Honourable Dr. Syama Prasad Mookerjee (Minister for Industry and
Bupply): Bir, I lay on the table a copy of each of the half-yearly statements*
of cases in which the lowest tenders have nct been accepted by the India
8tore Department, London.

*Not prinhd in these Debates. Copy placed in the Library of the House.—(£d. of D.).
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NoTIPICATION re RULE8 FRAMED UNDER THE INDIAN AIRCRAFT AcT, 1934.

The Honourable Mr. Rafi Ahmad Kidwal (Minister for Communications):

Sir, T lay on the table a copy of each of the following notifications relating to
the rules fanned under the Indian Aircraft Act, 1984, namely:—

(a) Departinent of Communications notification Wo. 10-M(A)/44-46, dated
the 25th June 1947; and

(b) Ministry of Communications notification No. 10/A/18-47, dated the Tth
October, 1047,

Department of ('‘ommunication Notification No, 10 M(A)/44-46, dated the 25tk June 1947

No, 10-M (A4-48, —In exercise of the powers conferred by section 5 of the Indian
Ajrorusft Act, 1934 (XXII of 1934), the Central Government is pleased lo direct that the
following further amendment shall be made in the Indian Aircraft Rales, 1837, the same
having been previously publihed ax required Ly section 14 of the said Act, namely :—

In sub-rule (1) of the rule 3 of the ssid Rules, for the definition of ‘*Contracting
fitate”’, the following definition shall be sohstitated, namely :—

* 'Contracting State’ means any state which is for the time being a party to the
Convention on International Civil Avistion cencluded at Chicago on l&mh-'

7, 1944, and any amendment which may e made thereto under the provisions of
Article 84 thereof.”

Ministry of Communications, Notification No. 10.4/18-47, dated the Tth October, 1047.

No. 10-A/18-47.--In exercise of the powers conferred by Section 5 of the Indian Air-
craft Act, 1034 (XXII of 1934), the Central Government is pleased to direct that the
following further amendment shall be made in the Indian Aircraft Roules, 1837, the same
having been published as required by Bection 14 of the maid Act, namely :—

For sub.rule (4) of rule 135 of the maid Rales, the following subrule shall be
subatituted, namely :—

**(4) when a v occors in the ofice of Chairman or other Member of the Board
or when the or m other Member is temporarily absent, the Central
Governmeat may, if it thinka fit, notwithstanding anything contained in the
preceding sob miu, by orde: appnint any person to be temporarily Chairman
ar Mm{m of the Roard. as the case may be, during such period as may
be specified in the order, and any Chairman or Memher so appointed shall
exercise or perform all the powers and functions of a Chairman or Member of

. the Board under these Rales.”

APPOINTMENT OF THE HONOURABLE DR. JOHN MATTHAI

TO PERFORM FUNCTIONS OF FINANCE MINISTER DURING
GENERAT DISCUSSION OF RAILWAY BUDGET.

Mr, Speaker: 1 have to inform Honourable Members that His Excellency
the Governor General has, under rule 2 of the Constituent Assembly (Legisla-
tive) Rules heen pleased to appoint the Honourable Dr. John Matthai to
perform the functiona assigned to the Finance Minister under rule 48 of the
said Rules on the oocasion of the general discussion appointed for Tuesday
the 25th November, 1847, of the statement of the estimated Receipts and
Fxpenditure of the Dominion in respect of Railways.

ELECTION TO STANDING FINANCE COMMITTEE

Mr, : T have to inform the Assembly that upto 18 noon on Wed-
nesday, the 190th November, 1047, the time fixed for receiving nominations
for the Standing Finance Committee, fifteen nominstions were received.
Subzequently one member withdrew his candidature. As the number of the
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remaining candidates is equal to the number of vacancies, I declare the following
members to be duly elected: —

(1) Shri Surendra Mohan Ghosh,

(2) Shri M. 8. Aney,

(3) Pandit Thakur Das Bhargava,

(4) Pandit Govind Mualaviva,

(5) Shri U. Srinivasa Mallayya,

(6) Shri Bikramlal Sondhi,

(7) Prof. K. T. Shah,

(8) Bhri T. T. EKrishnamachari,

(9) Shri Banarsi Prasad Jhunjhunwala,
(10) Diwan Chaman Lall,

(11) Bhri M. Ananthasayanam Ayyangar,
(12) Shri K. M. Munshi,

(18) Shri Biswanath Das, and

(14) Haji Abdus Sattar Haji Ishaq Seth.

ELECTION TO STANDING FINANCE COMMITTEE FOR RAILWAYS.

Mr. Bpeaker: I have to inform the Assembly that upto 12 noon on Wed-
nesray, the 19th November, 1847, the time fixed -for receiving nominations
for the Standing Finance Committee for Railways, thirteen nominations were
received. Subsequently two members withdrew their candidature. As the
number of the remaining candidates is equal to the number of vacancies, I
declare the following members to be duly elected:—

(1) Shri Klundubhai K. Desai, A
(2) Shri L. 8. Bhatkar,

(3) Shri Juinarain Vyas,

(4) Shri Satyvanarayan Sinha,

(H Sjt. Rohini Kumar Choudhuri,
(6) Mr. Frunk R. Anthony,

(7) Shri Debi Prosad Kha'tan.

(8) Pandit Lankshmi Kanta Maitra,
(M Pandit Balkrishna Sharma,
(10y) Shri K. Santhanam, and

(11) Mr. Nazirnddin Ahmad.

ELECTION TO CENTRAL ADVISORY COUNCIL FOR RATL.WAYS

Mr. Speaker: 1 have to inform the Assembly that upto 12 noon on Wed-
nesday, the 19th November, 1947, the time fixed for receiving nominations
for the Central Advisorr Council for Railways, nine nominations were re-
ceived. Subsequently one member withdrew his candidature. As the number
of the remaining candidates in equal to the number of vacancies, 1 declare the
following members to be duly elected:—

(1t Mr. R. K. Sidhwa,

(2) Shri Deshbandhu Gupta,

(3) Shri R. R. Diwakar,

(4) Shri Arun Chandra Guha.

(5) Shrimati Amu Swnminnﬁi‘mn,
(6) Shrimati Renuka Ray,

() Shri Jaspat Rov Kapoor, and
(8) Shri Ppendra Nath Barman.



PRESS (SPECIAL POWERS) BILL—contd.

My, Speaker: The House will now proceed to the consideration of the Press
(Bpecisl Powers) Bill, 1947.

The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was sdopted.

Clauses 2 and 8 were added to the Bill.
Mr. Nasiruddin Ahmad (West Bengal: Muslim): Sir, on claug 4 I have vut

in o short notice mvenduent of u drenfting nature. .

Mr. Bpeaker: | gonerally do not sllow last minute amendments unless they
are substantially agreed to by all the parties. I should like to know if the
Honourable Home Minister agrees to acoept this amendment, in which case I
will give permission to move it. The nmendment is that in part (a) of the
elsuse for the words "*His Majesty’s subjecta’” the words ‘‘subjects of the Domi-
nion’" be substituted.

The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
snd Broadeasting and States): Sir, I have no objection to the amendmen?
Seing moved.

Mr. Speaker: Although as a general rule no leave is granted by me to move
amendments of which due noblce has not been given, I do not want to exclude
eny important amendment or an amendment which the House would like to
discuss. Bo the Honourable Member may move his amendment.

Mr. Nagiruddin Ahmsd: Sir, I am gratfful for the permission. The
delay was due to the fact that I did not get a copy of the Bill in time.

I beg to move.

“That i part {a) of vlause 4 of the Rill, for the worde ‘His Majests's subjects’ the
words ‘subjecta of the Domimon’ be substituted.”

[ think that alter the 13th August last it is more appropriate in the new
xet-up of things that we should be described as subjects of the Domininn Giav-
emment. There appears to be something of an anomaly which T want to
remave by this nmendment. T submit that by the Independence of India Ack
His Majesty's Government have given up all responsibility for Indian affairs
or to pass or take part in any future legislation. So the amendment should
be accepted or at least the matter should be olarified. Sir, T move.

Mr. Speaker: Amendment moved:

“That in part (a) of clanse 4 of the Bill. for the words ‘His Majesty's subjects’ the
words ‘smabjecta of the Dominion' be substituted.™

1 should like to make one litile observation with a view to curtail, as for as
possible, these debatea on different motions. If possible, I should like Govern-
ment to state their case on any amendment or motion that comes before the
House. The advantage, to my mind, would be that, if the amendment is accept-
able it will save time: oven if it is not acceptable to certain sections of the House,
it will give Honourable Members the grounds on which Government are nol

accepting it, and the debate in that case will be conducted better and not in the
rambling form that it sometimes takes. This does not mean that the Govern-
ment Member wil not have a right of reply; he will have a chance a¥ the end of
replring in full. This a tion of mine does not mean that, if the Honourable
Member of Government not choose to speak in the beginning he must still
do so. In this case, I should like the Honpurable Home Minister to say whaf
%o has got to say, if he has no objection.

(352)
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The Honourable Sardar Vallabhbhai Patel: Sir, with regard to this proposed
amendment T have to say that the Act under which we are governed today is
the Adaptation of the 1935 Act, and there the words ‘‘His Majesty’’ occur in-
various places. Besides we know that the appointment of the Governor-
General is also made by His Majesty; the Government of India is carried on
in tbe name of Hisx Majesty. This is a formality with which we need not
quarrel. and 1 do not think there is much substance in the amendment. BSo-
long nus we are a Dominion this formality may be there.

Shri K. Santhanam (Madras: General): Sir, I submit that the expression-
“subjects of the Dominion’" is very unhappy; I do not think it is ever used.
We should say ‘‘citizens” and not ‘‘subjects’.

Mr. Speaker: The discussion is unnecessury in view of what the Honour-
able Home Minister said; he is not prepared to accept the amendment.

Mr. Nagiruddin Ahmad: Sir, I beg leave of the House to withdraw

amendment.
Mr. Speaker: Has the Honournble Member leave of the House to withdraw

his amendment ?
The amendment was by leave of the Assembly withdrawn.
Mr. Speaker: The question is:
*“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 to 16 were added to the Bill.
The Honourable Sardar Vallabhbhai Patel: Sir, I niove:

“That for cluuse 17 of the Bill. the following clause be substituted, namely :

363-

the

Repeal of
Urdinance X '17. The Press (Special Powers) (No. 2) Ordinance, 1847, is hereby -
of 1947, repealed’.”’

Mr. Speaker: The words on the left sidé appear to be a marginal note.
The Honourable Dr. B. R. Ambedkar (Miuister for Law): Those words need

not be put.

Shri M, Ananthasayanam Ayyangar (Madras: General): It is the title of
the Clause—the scbstitution of The Press (Speciul Powers) (No. 2) Ordinunce,.

1947, as against for Repeal of Ordinanc® X of 1947.

Mr. Speaker: That is a marginal note.

Shri M. Ananthasayanam Ayyangar: There is no marginal note in the Bilb:
as printed. That is a heading.

Mr. Bpeaker: | think that is a marginal note. It is for facility of printing
that it has been done. This thick black type means a marginal note. Whem
I put the clause, the marginal note will not be included.

The question is: .

““That for clause 17 ‘of the Bill, the following clause be substiiuted, namely :

‘17. The Preas (Special Powers) (No. 2) Ordinance, 1847, is hereby repealed’.’

The motion was adopted.

Mr. 8peaker: The question is:

“That clause 17, as amended, stand part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to the Bill.

Shri . M. Poonacha (Coorg: General): Sir, T move:

“That in sub-clause (2) of clause 1 of the Bill, the words ‘excepting Coorg’ he added”
at the end.” ‘
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[Shri C. M. Poonucha ]

Sir, ny we listened to the speech of the Honourable Minister for Home,
Affairs and Information the House was convinced of the necessity of a Bill of
‘the type now being moved in this House in so far as the Chief Commissioners’
provinces of Delhi und Ajmer-Merwara were concerned. But I am constrained
to observe whether a Bill of this type is necessary so far as Coorg is concerned.
We have been given to understand by the Honourable Minister, while placing
the Bill for the consideration of the House that circumstances obtaining im
the provinces of Delhi and Ajmer-Merwara compelled the Government to come
forward with a Bill of this type. But in respect of the other Chief Commis-
sioners’ provinoes, be himself made it clear that there was no such necessity.
8o fur as Coorg is concerned, I may point out to this House that there is no
‘mecessity for a Bill of this type at all. We have been fortunate emough to
enjoy cormnmunsl barmony and there is no need to call for a Bill of this type
as inter-communal feelings are very satisfactory in Coorg. Therefore, I

s;gg?ti thut ko far as Coorg is concerned it be exempted from the scope of
this Bill.

Apart from that fact I may point out for the information of this House that
the control of nowur:perl. books and printing presses come under the purview
of the Coorg Legislative Council which has exclusive jurisdiction over that
rrtloular subject. In item No. 81 of the Coorg Devolution Rules of 1924, it

spocifically mentioned that the control of newspapers, books and printing
gnuu come under the purview of the Coorg Legislative Council. Therefore,

am afraid that without sufficient reason for extending a drastic Bill of this’
tvpo, whother it would not be advisable on the part of this House to extend
the seope of this legislation to Coorg also. I feel the Coorg Legislative Council
in competent enough to deal with this matter and therefore I urge that if any
ciroumstances do arise, in future of the nature exphimd:i the Minister in
charge, the Coorg Legislative Council could be directed to take necessary steps
In the matter, and that we from this end need nnt attempt to force a measure
of this typo.

Therefore, Sir, T submit that the scope of this Bill need not be extended ta
the Province of Coorg and Coorg be exempted from the operations of the Bill.

Nie, T move,

Mr. Spsaker: Amendment moved:

“That in sub.clause (2) of clause 1 of thg Rill. the words ‘excepting Coorg’ be added
at the end.”

The Honourable Sardar Vallabhbhal Patel: I fully appreciate the sensitive-
ness of my' friend the Honourable Member from Coorg, and I am glad tha¥
stmosphere of Coorg is such that he does not feel any necessity for a legisls-
tion of this nature. It is also a matter of satisfaction that there is” a small
‘apot in India where no emergency exists. But I am afraid it is difficul$ to
oconceive that n small area can permanently remain unaffected and it would be
unwise for us to come up specially for a legislation of this kind if the atmos-
phere is vitiated a few months after in a province like Coorg. 1 can \
my friend from Coorg that if the atmoephere there continues as peaceful as i
ds, there will be no occasion for such powers to be exercised, and if there i
any misuse of powers, he can always find a remedy by bringing it to the notice
of Government. The matter will be set right immediately. Therefore I think
the clnuse as it in should be retained.

Mr. Speaker: Refore T put the amendment to vote. may I know what is the
desire of the Honourahle Member? .

Shri 0. M. Poonacha: Sir, I heg leave of the House to withdraw my
‘amendment.

Mr. Speaker: Has the Honourable Member leave of the House to withdraw

this nmendment?
The amendment was by leave of the Assembly withdrawn.

Bpg
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Shri K. Santhanam: Sir, I inove :

“'}‘Imt. after sub-clause (2) of clause 1 of the Bill, the tollowing new sub-clause he added,
namely :

*(3) This Act shall cease to have effect after the 31st December, 1949"."

I request leave of the House to allow me to omit the latter half of the
amendment, viz., the words ‘‘or after the date of commencement of the new
-constitution whichever is earlier."’

Sit, 1 need not speak much over this amendment. I am nob
surprised that there have been no amendments at all to any of the clauses of
the Bill. The Bill as a whole cannot be amended: it must continue as it is
or must be ended and the sole justification for the Bill is the necessity for ib.
I agree with my friend Mr. Deshbandhu Gupta when he said that it is a black
Bill and if conditions were normal there can be no justification for putting
such o Bill- on the statute book. The only thing we can do is to put a time
limit and this is what T have done in my amendment. I hope by that time
the necessity would have lapsed and this Bill also would lapse. 8ir, I move.

Mr, Speaker: Amendment moved:

“That after sub.clanse (2) of clanse 1 of the Bill, *he following new sub-clause be added,
namely :

‘(3) This Act shall cease to have effect after the 31st December, 1849'."
The Honourable Sardar Vallabhbhai Patel: Sir, I accept the amendment.
Mr. Speaker: The question is:

“That after sub-clause (2) of clause 1 of the Bill, the following new sub-clausc be added,
namely :

*{3) This Act shall cease 1o have effert after the 31st December, 1849'. "
The motion was adopted.
Mr. Speaker: The question is:
“That clause 1, as amended, stand part of the Bill."”
The motion was adopted. :
Clause 1, as amended, was added to the Bill.
The Title and the Preamble were added to the Bill.
The Honourable Sardar Vallabhbhal Patel: Bir, may I suggest that the

words ‘‘or discharged’’ in line 4 of clause 8 be omitted, as they do not fit in
with the rest of the sentence.

Shri M. Ananthasayanam Ayyangar: I would suggest that it would read
properly if after “‘any power which is conferred’’ the words ‘‘or duty which
is imposcd'’, are added. Tn that case the word ‘‘discharged’' occurring later
in the sentence would not be inappropriate.

Mr. Speaker: As was pointed out by the Honourable the Finance Minister
yesterday, the power of the Government may be chsllenged in respect of any
duties which the Government may impose upon the Provincial Governments.
Therefore T would suggest the other alternative.

The Honourable Ssrdar Vallabhbhal Patel: Tn the circumstances T suggesy
that the words ‘‘or discharged’' be omitted.

Mr. Speaker: I shall take up this amendment after the Honourable Minister
has moved that the Bill as amended be passed.

The Honourable Dr. B. R. Ambedkar: Sir, may I with your permission go
back to clause 2 and move that for the word ‘‘something’’ in the clause the
word ‘‘anvthing” be substituted. That is the more appropriate word thab
should have been used. There was an amendment but unfortunately my
Honourable friend did not move it.

Mr. Naziruddin Ahmad: T was too late and that was the reason.
L ]
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Ms. Speaker: These amendmente are merely verbal.
The Honourable Sardar’ Valabhbhai Patel: Sir, I move:
“That the Bill as amended, I pansed.”’

My, Speaker: Motion moved:

“That the Bill as winended, L pussed.”

Mr. Nagiruddin Ahmad: Sir, 1 move:

“That in clause 2 of the Bill for the word ‘something’ the word ‘unything’ be substituted.'
Mz, Speaker: The question is:

*“That it clause 2 of the Bill for the word ‘something’ the word ‘anything’ be substituted.’”
The motion was ndopted.

Shri M. Ananthasayanam Ayyangar: Nir, | move:

“That in clause 3, line 4, the words ‘or discharged' be omitted.”

Mr. Bpeaker: The question is:

“That ia clause 3, line 4, the words or discharged’ be omitted.”

The motion was adopted,

Mr. Bpeaker: The question is:

“That the Bill as as led, be d.'"

The motion was adopted.

FOREIGN EXCHANGE REGULATION (AMENDMENT) BILL

‘ The Homourabls Shri R. K. Shanmukham Ohetty (Minister for Finunce):
Bir, I move:

“That the Bill to amend the Furvign Exchange Hegulation Act, 1947. be taken into
consideration. ”

This Bill seeks to odd the Explanation to Section 8(1) of the Foreign
Exchange Act. Under that Act the Central Government is empowered to
prohibit the unport of bullion inte India, except under a  license from the
Rexerve Bank of Iidin.  Ax Honourable Members niny be aware, the price of
gold in Indin ia very much higher than the world price of gold. The Indian
markoet, therefore, has a verv great attraction for Llr:e import of gold bullion.
But the import of gold bullion into India creates great exchange difficulties for
ux. because the balunce of trnde on account of the large volume of import of
foodstuffs is aguinst us and nll foreign exchange is valusble $0 us.

In March lust, an account of thir consideration and the need for conservuﬁ
our cxchange resources, the Reserve Bank completely probibited the import
any bullion into India. Notwithstanding this ban on the im of bullion i#
was discovered that our purpose was defeated where an adjoining territory
imported bullion. Experience has shown that any bullion imported into an
adjoining territory s ultimately smuggied into India snd the foreign otnm
for the pavment of that hullion is ultimately found by the smuggling of

from Indin into the adjoining territory. Now such a state of affairs is chnrla
agninat the economic interests of India and it defeats our purpose. It
thorefore necesaary that we should make the ban applicable to bullion belng
oarried into India or brought into India in any ship or other conveyance
intended for an adjoining territory. Bince even such an entry can be construed
a2 bringing or sending into Indin. Government have actually treated such cases
as imports. In order. however. to lesve no mom for doubt. Government
thought it necessary to make this amendment to the Exchange Regulation Act.

Sir, it is intended to give retroactive effect to this amendment because
we have already dealt in thie manner with some consignments of bullion thad
came into Tndia but was intended for an adjoining territory. We do not want
that any legal complications should arise as a result of the.m that we
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bave already taken and we want to avoid any such legal complication. Tha#
is why this amending Bill gives- refroactive effect to the amendment.

I find that there is an amendment to clause 2, standing in the name of
my friend Mr. K. Santhanam, to the effect-that in the explanation to clause 3
of the Bill the words ‘British’ wherever it oceurs be omitted. Well, this was
exactly my reaction when the draft was submitted for iy approval. 1 thought
the use of the word ‘British India’ in our legislation is now out of date and
incongrous and I therefore wanted that the word ‘‘British’’ should be omitted.
But I was told by the legal experts that the term ‘British India’ in the Billy
under the Adaptation of Existing Indian Laws Order, means all the Provinces
of India. As this Bill muakes an addition with retroactive effect to the Foreign
Exchange Regulation Act in which the term ‘British India’ has been used
throughout, the draftsmen thought it necessary to keep the same terminology.
But subject to what the Law Member might-say, I have no objection to make

any change that may be necessary. Sir, I move that the Bill be taken into
consideration.

Mr. Speaker: Motion moved:

“That the Bill to amend the Foreign Exchange Regulation Act, 1847, be taken into
consideration. "

What has the Law Member to say about the pOSitiOl’): regarding the expres-
sion ‘British India’? .
The Honourable Dr, B. R. Ambedkar (Minister for Law): I thought I would

speak when the amendment was being moved, in reply to it. If you so desire,
I shall explain the position.

Mr. Speaker: Yes, hecause it would save time.

The Honourabls Dr. B. R. Ambedkar: Sir, we have got what is called an
Existing Laws Adaptation Order in which certain terms are defined. In that
order the term ‘British India’ is defined and is defined to mean ‘all the Pro-
vinces of British India’. Tt is therefore open to the House to include in this
particular Bill either of the two phrases which under the Adaptation Order mean
the same thing. We could either use ‘British India’ or we could use ‘all the
Provinces of India’ which would mean one and the same thing. The question
of these two alternatives and as to which of them we should adopt really has
to be determined by the phraseology which has been used in the main Bill
to which this Bill is merely an amendment. In the original Bill dealing with
foreign exchange regulation, the term used is ‘British India’ and mv submission
is that if this amendment ig to be intelligible it must use common phraseologv
which is ‘British India’. There is nothing to be lost, everything to be gained,
by using the same phraseology. The amendment which is tabled is purely

sentimental in my judament and wishes to avoid the word ‘“British’ fion the
text of the law.

Shrt K. Banthanam (Madras: General): Not at all.

The HonOurable Dr. B. R. Ambedkar: My submission is that in view of
the necessity for uniformity hetween the main Act and the amending Act we
should adopt the same phraseology which has been used in the main Act.

Mr. R. K. Sidhwa (C. P. and Berar: General): May T know whether there
is anv legal difficulty if the word ‘British’' is omitted?

Mr. Bpeaker: That is exactly what the Law Member has pointed out.
Withaut onine into the merits of the case. and Inoking prima facie into what
the Law Member has said, T shall curtail the discussion by saying that T refuse
%o give my leave to this amendment.
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Shrt K. Santhanam: Sir, my object was not to improve the phraseology at
all. If that had been the only object I would not have tabled this amend-
weny. But my object is that smuggling can be done not only from British
Indian ports but from ports of Indian States which have acceded to the Indian
Dominion. I wanted to prevent even that smuggling. I thought it was the
duty of the Finance Minister to have gone behind the technicalities and brought
out an amendment of the whole Act if necessary to see that the whole Act is
‘spplicable not only to our ports but to porte of Indian States which have
soceded. Bub he hes brought s smsll amendment desling only with gold
smuggling. B0 far as gold smuggling is concerned I would include the ports
of the Indian States which have acceded to Indis. If you drop the word
‘British’ it means India i.e. the Provinces of Tndia, the Chief Commissioners’
Provinces and the States which have scceded to Indis. It is a vast extension
of the contend that I was aiming a$ and not mere phraseology.

It you would permit me to extend my amendment not only to the Fxplana-
tion but to the particular section concerned, Section 8, then it would cover
my point. There would of course be, from the legal point of view, some
apomaly as the whole Act uses the temn ‘British India’. But when we are
out for remedying a big evil we should not care far verbal anomalies and {t
should be open to the Legal Dept. to bring an amending Bill. But T do
noté think the substance should be lost by technical difficulties, and T would
leave it to you, Bir, to consider whether it is worth while to pursue the point.
If the Finance Minister will give us an assurance that he will bring an amend-
ment during this session extending the scope of this Aot to all the Indian
Btates that bave scoeded to the Indian Dominion I would not pursue the poind.
My point is one of substance and not of technical phraseology.

Mr. Speaker: I propose going into the substance only #o the extent of
deciding as to whether i will be proper to refuse leave. I have already suid
that I refuse leave.

The point really is about the legal position ar the Honourable Minister
supposed it 4o be. In the firsy place, it will nob be possible on a Bill of this
type to make amendments as regards those other Bections of the particular
Act which are not included in the Bill and are not before the House. There-
fore there is no question of amending the other Sections of that particular
legislation. That is the first poind. -

regards the other t, which he suggested I do not know whether it
'ﬂl&l:o proper on my pu!;d; raise any difficulties, but the competency of this
Houso to legislate for States and territories within States is & question which
is not a simple one. I would not say further than that at this stage. That
question also will have to be examined by the Department, and then of
course the proper legislation will have to be brought. It may not be supposed
that because this House is sovereign so far as certain matters are concerned,
it is sovereign in respect of all matters governing the administration of Indian
States. We shall have to examine the position at every time. The best course
would therefore be, in the light of whas the Honourable the Law Member has
said. not to touch this; and his attention having been sufficiently invited by
the discussion in the House, the Honourable Member who wished to move
the amendmens in the House should feel satisfied that the Ministry would look
into the matter and do whatever is necessary to safeguard the legal interests
an woll as other interesta That is why. even on a  pnma fa~ie consideration,
I do not think this amendment should be permitted and any further time of
" the House should be taken in raising the technical question. After all, i: ia

s question to be decided by the legal experts.
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Shri C. Pra¥ac m (Mudras: Generaij: ‘Lhe Lawn Member give his opinion.
He made his statement. Soon after that, you were good enough to say thalf
you wouid not permit the mnendment.  What would be the position 1if | do no
accept the correctuess of the position taken by the Law Member. This is a-
very important point. It is a technical matter and I would like to deal with
that question with your permission. .

Mr. Speaker: Perhaps there is some misapprehension about the facts and:
that is why this point of order is raised. It is not that due notice of this.
amendment is given and then I am preventing the Member from moving it.
If due notice is given, whatever my view or the Honourable the Law Minister’s-
view on this question, I would have permitted him to move this amendment.
As 8 matter of fact notice of this amendment was received at 10-45 a.m.
today. Therefore no amendment without sufficient notice can be moved in
the House without the permission of the Chair, and considering the whole
position I have come to the conclusion that leave for moving this amendment
should not be given, because after all it would be dissertation of a legal argu-
ment in the House, and therefore I refuse permission, and any discussion on
Eis gﬁfstion ends. Members may now address themselves on the merits of

) .

8hri 0. Prakasam: Mav I say this. The Law Member in his statement
referred to the reason. That is a point that has been placed before the
House. The House is in possession of that matter and the House should have
the opportunity to discuss whether this adaptation of the Aot of 1985 enables
this Government to use the words ‘‘British India’* or ‘'British Indian subjects’’.
It is a very important matter. I leave ib to you. This question has to be
discussed in this House.

Mr. Bpeaker: As I pointed out, I requested the Honourable the ILaw
Minister to state his case to enable me to decide as to whether I should allow
the amendment or not, and though of course the House was in possession of
whatever he said, it is entirely in the discretion of the Chair to hear arguments
on any point of order or on any point which the Chair itself raises. I do nof
think the matter is before the House in the sense that every Member who
wishes to speak is entitled to speak. It is enough for me to decide whether
leave should or should not be granted.

Shri B. Das (Orissa: General): Bir, I support the objective of this Bill. T
see the apprehension of the Minister of Finance about the smuggling of gold
and the resultant less availability of foreign exchange to us. Since the last
Bill was passed, things have changed. Although the objective of the Honour-
able the Minister of Finance will be fulfilled, smuggling of gold will not cease.
Gold has been smuggled from Persia and Iraq and even from Pakistan: and
a day or two ago, according to newspaper reports we couid buy on the Western-
borders of the U. P., gold at Rs. 60 to Rs. 70 per tola. If that be so, tHe
Honourable the Finance Minister should find other means of how best to control
such gold being smuggled into India. 8ir, slready Indian States have been
referred to. We know what happened in the past in the Indian States and
how the Indian exchequer lost crores and crores of rupees in customs duty.
But whatever mischief is being done today, it is being done through the
Persian Gulf, and may be through Pakistan on wkhich my Honourable Friend
the Finance Minister may enlighten the House, and I think what he is aiming
at will not be satisfied under the present Bill. He will have to go a little
further. He may tighten his customs barrier: he may do something else. The:
mere passing of this Act will not help.
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Shri Biswanath Das (Orissa: General): Sir, let it be clearly understood tha§
we have absolutely no objection to the principles underlying the Bill. It is
& very necessary one and I believe this should have come far earlier, even if
Decessary by means of an Ordinance. 1f we on this side of the House oppoes
and object to the Bill, it is not on that account. 8ir, it is not legal, there is
the question of sentiment. We for ourselves felt that we were free from
England. No more it is British India. It is our India. I can never agree to
any legislation or to anything done or stuted on the floor of this -House which
will mean to say that it is British India. We have parted from Britain. We .
are friends of Britain on the same footing and wi the same status and
equality. That beiug the position, I think it will be impossible for us to J
to anything which is calculated to affect that sentiment. Looking from that
fo:tnt of view, 1 strongly protest against the use of the expression ‘‘British

ndin"’,

8ir. regarding the point mised by my friend Mr. B. Das, it is not only the

“ncceding States: there are also the French ports, the Portuguese ports from
whoeh godd conbd be wonogeled and broneht convenient!y to Indin,  Therefore o
more comprehensive measure may be necessary. We have given our Ministers
all our confidenee., We have given them a blank cheque. Let them write
anything, but expressions which will not be tolernted in the House or outside
the House should not have been ured, and T would appeal to the Honournble
Minister to save us alwave from legwlation and from the use of expressions
such as these, expressions which would prejudice the harmony, lower our
prostige and deeply affect our sentiments. Therefore I would appeal to him
%0 withdraw thia legislation and introduce another Bill in the course of a week
or ten days, or have recourse to more comprehensive legislation by way of
‘Ordinance. I am thankful to Mr. Banthanam for having drawn our attention,
and T would anpeal plia to myv Haoneourah'e  friend the Finance Minister to
withdraw the Bill without meaning anything. Otherwise we give our weeping
sunpard,

Prol, K. T, Shah (Bihar: Genersl): Bir, I want to make a request for eluci-
1 ~ datian froem the Honourable the Finance Minister to clear a doubt that

Po 1 | feel on this Bill. This amendment seems to me to be in the nature
of a transit duty or restriction. If, as T read the section, gold or silver is
brought into this country by some vessel, but not removed from it. and declar-
od to be intended for some other sovereign state, would we be justified in
restrioting it and treating it as though it was imported into India, and apply
our custama lawe to it? I request the Honourable Minister to throw light
-on this point.

Shri M. Anathasayanam Ayyangar (Madras: General): So far as the
question raised by the previous speaker is concerned, I have no difficulty.
The Rill, 8ir, is intended merely to regulate the bringing into India of various
articles some of which are gold and bullion and silver. Now, all that is
required under Section 8 of the Original Act is, that permission from the
Reserve Bank ought to be obtained before the article is brought in. T think
shat it is brought under other Bections relating to the S8ea Customs A~t eto.
though under Bection 8, the restriotion imposed by 8yb-Bections (1) and (2)
shall ba deemed to have been imposed under Bection 19 of the SBea Customs
Act. T do not think that any import duty will be imposed upon this. This
is a matter of formality to assist detection when the article though apparently
brought for a foreign state or territory is sctually smuggled into India.

Bir. your ruling binds us so far as this matter is concerned. Apart from
the ruling, Bir, T find there is much force in the suggestion made by my
Honourable Friend Mr. Santhanam when he said that the original Act itself
tad to he modified in view of the Independence Act. You will see, Sir, that
under Soction 8 of the Government of India Act as adspted by the Indian
Independence Act and the Adaptation Law, “‘the Dominion of India established
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by the Independence Act of 1947-shall, as from the 15th of August 1947, be
a Union comprising of the Provinces called the Governors’ Provinces, Pro-
vinces called the Chief Commissioners’ Provinces and Indian States accedmg
to the Dominion in the manner hereafter provided’. Therefore, the Domi-
pion ot [ndia consists not only of the Governors’ Provinces and the-Chief Com-
missioners’ Provinces but all those States which have acceded. Yesterday,
the Honourable Minister in charge of States placed on the tuble a number of
Instruments of Accession entered into with the States and my Honourable
Friend Dr. Pattabhi Sitaramayya asked if copies of those instruments could
be circulated to Members as they were of vital importance to the House. Sir,
as sovn as a State accedes it beomes a part of the Dominion. This House
is the Dominion Legislature for those purposes which are contained in the
Instruments of Accession—and subjects like customs are contained in the
Instruments. But in so far as these matters are not regulated the Govern-
ment of India should pass legislation and wherever under a particular Instru-
ment of Accession a particular matter is not applicable to that State and
jurisdiction is not conferred on the Dominion Government to that extent that
law would not apply to that State.

Sir, yesterday the Honourable Prime Minister moved two Bills—one in
connection with grant of certain immunities and previleges to representatives
of the U.N.O. and the other authorising Government to impose restrictions
in the shape of economic sanctions at a ‘time of emergency, under direction
from the U.N.O. or the Security Council. Well, these Bills were made to
apply to the whole of India. The original Bills had the words ‘‘British Indm’’
but the Prime Minister himself tabled an amendment to substitute the words
*British India’’ by ‘‘the Provinces of India'’. But later on he accepted the
word ‘‘India’’ in its place and we passed the Bill. Therefore, my submission
is that the original Aot should be amended so as to make it applicable not
only to the Provinces but to the whole of India thereby including all those
States which have acceded and which by the Instrumente of Accession have
endowed the Dominion of India with jurisdiction over these particular matters.

~ Bhri B. Das: But there should be an adaptation committee. All laws
should be adapted. ’

Shri M. Anathssayanam Ayyangar: When we are on . psrticular Act we
should deal with that Aet alone. .

-

Then, Sir, yesterday the Finance Minister told us that we had 1200 crores
of curruney but that. we. had only gold backing to the extent of 42 crores. Most
of it is in the form of sterling. What proposals hes he to have gold backing
for the sterling that we have? May I ask him it in the near futurc he is
going to ask Britain that so much of gold has to be given to us in place of
sterling which is due to us? I believe a arate day will be alotted for dis-
cussion of the temporary arrangement which has been entered into with the
British Government.

On this Bill, I would requise some enlightenment on this question as to how
he proposes to have sufficient backing by way of gold if he is seeking to
impose all sorts of restrictions and try to extend these restrictions to the States.

i Prot. Shibblu Lal Sakeena (U.P.: Genersl): S8ir, T suffer from a handicap.
We are suppl'ed with these amending Bills to minor Acts without the Acts
themselves and it is very difficult for us to find the relevent Acts. Yesterday,
I was told by the secretary to refer to the copy of the Indian Trade Unions
Act in the Library but when I went there it was not available and T had to
purchase it. In fact, when we are asked to amend an Act I request the
Honourable Minister to supply us with copies of the Act which is sought to
be amended, especially if it is a minor one.
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In this particular cese, I do not know whether the original Act makes some
provision to stop the import of bullion through the Pakistan area. This
amendment is being made to make it impossible for gold to be imported from
neighbouring arcas to India. 1 do not know whether any method has been
devised to stop the import of gold through Pakistan. Tt is quite possible that
gold may be nmuggled through the Pakistan areas and sold at higher rates in
India and the profits pocketed by the Pakistan Government. I ask, Bir, is
there any provision in the original Act about it or does the Honourable Ministex
propose to deal with the matter separately”

Shri T. Prakasam: Sir, this.amending Bill is fundamentally wrong. It
starts with & Reserve Bank that came into existence before the 15th of August
and has cessed to exist on the 15th of August. That Reserve Bank cannot
be considered to be functioning today. A new Reserve Bank must come
into existence to funotion since the present change of Government in the
country. That is the first objection.

The second objection is the retention of the words ‘‘British India’. It
is to go on using that term either in this Bill or any other Bill. It is
now India proper belonging to the people. This is a matter which has to be
considered by you, Bir, and the House. It was said by the Honourable the Law
Minister that the 1885 Aot had been adapted snd we had therefore to let the
old provisions continue. I say it is wrong to sasy so. Take the Indian In-
d:sendonoa Act. It laye down that the provisions of the Government of
India Act, 1985, :&1 be adapted so far as they would not be inconsistent with
the new status new position sttained by shis ocountry. It is really a

y thas this expression should eontinue to be veed in various ‘measures
also the words ‘‘His Majesly's Government’'. The Independence Act
Mlyddﬁﬂlnﬁthdtwhdap;dm. It it had really confined

utely free people. fore, expreation ‘‘British India’ must be
taken out of this Bill. It is really tragio that the Gov:r.nmen
should deem it fo use it and the Honourable the Law Minister should

am

per
give an explanation for it. We can anly adapt the provisions of the Government
of India Act, 1985, only in so far as it would not be inconsistent with the true
independence that has been attained by the Indian people. Thereforc, 1 say
for more than one reason a fresh amending Bill should be brought and so
far as the Reserve Bank is concerned, it is high time that the old Reserve
Bank should be allowed to continue to function and hecome part of the law
here that is passed by us.

Mr. Speaker: It is time for the House to adjourn now. T ghould have
thought that the matter has been sufficiently discussed and T was just goin
to call upon the Finance Member. However, after Mr. Chsudhuri’s speec
the Finanoe Member may reply. The House shall now adjourn for Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.
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The Assembly reassembled after Lunch at Half Past Two of the Clock Mr.
Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri Rohini Kumar Chaudhuri (Assam: General): Mr. Speaker, Sir, I
confess I did not pay much attention to this Bill as it was purely & financial
measure and I could trust our able Finance Minister to do the best for us in this
matter. I must also confess, Sir, that my attention was drawn to this Bill
drst as I was aroused from my peaceful slumber when a reference was made
to golden bullion—because however poor 8 man may be, he is certain to be
attracted by a mention of gold bullion. But after all, Sir, it does not matter
much for me whether one rolls on gold, or sleeps on it, or you bedeck yourself
like our Honourable lady ntembers of this House with any amount of gold and
jewellery or you can eat, out of golden cups as some do. But I was painfully
struck by the fact that although more than 3 monhts have elapsed since we
declared our independence that we are still thinking in terms of ‘British
Indin’ and ‘British Indian subject’. Sir, why is it that you have not
up til now been able to realize that we have achieved independence? Is it
because we are having a British Governor-General to start with and to end
with our Dominion Status, or is it because we have a British Supreme Com-
mander to start with or is it because we have hosts of British officers still
who hold the key positions in the administration of our country? Is that the
reason why we want to retain our British Indian character? 8ir, it has been
said that it is merely a legal fiction. It has been said that it is a merely legal
fiction when you use the word ‘‘British Indian Dominion’’. I am aware that
in this countey unfortunately or fortunstelvy there is still a large number of
people who like to dress themselves like Britishers, and who are still accustomed
10 the Britizh mnde of food, but that is not the reason for which anyone
would like to call himself a British Indian subject. I am sure, Bir, not even
a child in India would like to dub himself as a British Indian subject today,
not to speak of legal fiction. I am sure that I am voicing the sentiments of
this House when I say that nobody would like to think even in dream that he
is a British Indian subject or that the country in which we are living is British
India. Bir, my Honourable friend the legal expert Dr. Ambedkar said that
there was no diffioulty in using the word 'British India’ in this Bill. T should
have expeoted him to say that there is no difficulty whatsoever in taking that
word out and using the word ‘India’ and even if there were any difficulty such
difficulty could not be insurmountable. Bo, 8ir, all I want to say is that I voice
not only the sentimente of the Honourable Members of this House, but I voice
also the sentiments of the country around, that it is too late in the day to
think, that we make a law now where we use the words ‘British India’. T would
say that we should not look at this Bill even, unless the Honourable Member
in charge of the Bill gives a definite assurance that he will not use this word
‘British India’ or ‘British Indian subject’ and disfigure an important statute

The Honourable Shri B. K. Shanmukham Ohetty: Sir, I did not expect that
this small amending Bill will furnish the occasion for so much debate covering
ruch a wide variety of topics. The necessity for this Bill arcse on account of
the action of a company in an Indian Btate which attempted to import gold
sometime back and evade the restriction imposed by the Reserve Bank,

A company in an Indian Btate imported 20,000 totals of gold and this gold
was brought by a special chartered plane intended for the State. During its
flight it touched Karachi, which then was a part of Indix. What we did wat
applying the provisions of tl® Foreign Exchange Regulation Act, we considered
that this gold has been brought into India against the provisions of the Act and
without a licence from the Reserve Bank, notwithstanding the fact that it was
intended to be sent to an Indian Btate. Bo we confiscated this gold under the
provisions of the Act. The 8tate in question has challenged our authority to
do so and has stated that they will take up this matter to the Supreme Court.
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With u view to uvoid any legal complications arising out of this action of ours
sud with u view to prevent any such contingency happening in the future, we
thought thut we should amend scction 8 of the Foreign Exchange liegglgt}uu
Act, so that uny gold which comes into India on its way to an adjoining
larril.tlory would afso be covered by the provisions of his Act. That is the genesis
--of the Bull,

The use of the terin *British India’ in this amending Bill has been rightly
- questioned by certain Honourable Members. As I stated in my opening remarks
wyself objected to the use of this term when the draft Bill was presented
belore me. But then, not being a legal authority myself, 1 had to submit to
the opinion of our legul experts. They were of the view that since this Bill is
intended to amend un original Act, in which the term ‘British India’ occurs, for
tbe sake of cousistency and uniformity, it will be appropriate to retsin the
same term in the smending Bill also. 1 may sssure Honourable Members that
i s not the intention of the Ministry of Finance by means of this Bill to
make independent Indis once sgain u British dependency. 1 have no doubt
that since this matter has been raised on the floor of the House, the Ministry
* of Law would examine this point and take suitable measures, so that this
offending expression might be avoided th future legislation. I have been asked
why I did not take this opportunity to extend tf: provisions of this Bill to
- tbe Indian Btates thut have ncceded to the Union. In fast here again it was my
imtention to see if I could apply the provisions of the Bill to such States. But
then agnin [ was told by our legal experts that we have not got the authority
- %0 do o, that this leg'sluture in spite of its sovereign character cannot legisiate
.for the Indian States except to the extent provided for and subject to the
“limitations soutsined in the l;uatrumenm of Accession ‘of Indian States. 1 have
Weey told that in the Instruments of Accession the Indian States have not given
#o the Indian Uunion legialature or the Doniinion Government the power to
quact any law applicable to the Indian States in this matter. Tn the absence
of such power we Lv..-_ naturally to fall hack upon the standstill agreemenits that
we bhave made with the ucceding States. Even in the standstill agreements 1
fod that po provision liné been made for the applisation of ‘our exchange laws
‘and fruport and expert regulations to the acceding Indian Btates. We dre now
fakings sfeps through the States Miniktry to approach these Indian States and
sk lﬂnm to come In |lue with ug reépect to all our exchange regulations and
‘sleo the regulations regarding the import and export control. T have ng doubt
that all the acceding States will agree to this proposdl and fall in line with us.
There is only one other point which my Honourable friend Mr. Ananthasayanam
\ ¢t raised. If 1 have understood him rightly, the purport of his ques-
Sion was, why in view of the small gold holding in -our ouirency reserve we should
the import of gold. It is not possible to give an adequate and full
explanation in the course of this debate, but T might tali him this that the
‘gold which forms s part of the currency reserve and which is called monetary
gold has abeolutely no relation with the gold thas exists in the hands of the
‘people. There is no means by which we can add to the currency reserves and
meronse our monetary gold by simply allowing the free inflow of gold into this
eountry. The only manner in which the monetary gold can be increased is by
our getting a favourable balance of trade in our favour and by creating a
tender of gold to our monetary authorities in exchange for our currency.
Whether that situation will ever arisa I am not jn a position to sax. But T
em sure my Honoursble friend Mr. Ayrangar will realise that the free import
of gold into Tndia will not in any manner increagse the monetary gold in our
QUITENCY Teserves,

Bhri M. Anaathasayanam Ayyangar: We will purchase gold in the market.
The Honourabls Shri R. K. Shanmukham Chetty: We cannot purchase in
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the Indian market for the simple reason that the price of gold in the Indian
market is very mush more than the international price of gold.

Shri M. Ananthasayanam Ayyangar: Will it not go down by a free inflow of
gold if large guantities are purchased?

The Honourable Shri R. K. Shanmukham Ohetty: There is absolutely nc
chance of the Indian price of gold going down because the hunger of our ‘people
for cold is so great that the more gold we get the greater is the desire of
people to grab this gold even at this high price. Therefore in view of the ruling
prices of gold in the Indian market it would never be possible for the Reserve
Bank to add to its monetary reserve of gold by open purchases of gold in the
Indian market.

Sir, T think I have covered all the points that were raised in the course of
this debate, and T may assure the House that after this Bill is passed we will
get into touch with the various acceding States and see that they also came into
line with us inspite of all the restrictions imposed on the import of gold. '

Mr. Speaker: The question is:

“That the Bill to amend the Foreign Exchange Regulation Act, 1947, be taken into
consideration, " . :

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.
The Honourable Shri B. K. Shanmukham Chetty: Sir, I move:

““That the Bill be pnnd.‘_'
Mr. Bpeaker: The question is:
“That the Bill be passed.”

The motion was adopted.

INDIAN PATENTS AND DESIGNS (EXTENSION OF TIME)
AMENDMENT BILL -

The Homourable Dr. Syama Prasad Mookerjee (Minister for Industry and
Bupply): Sir, I move:
“That the Bill further to amend the Indian Patents and Designs (Extension of Times):
Act, 1942, be taken into comsideration.’ .
This is a non-controversial measure. Its object is to extend the time for
the operation of the Indian Patents and Designs (Extension of Time) Act, 1943,
Several

till 30th June, 1948. The time bhad expired on the 81st March, 1947.
representations were then received by Government pointing out that in view
of some international understanding it was necessary that » further extension
of time should ‘be given. Government was at first unwilling to grnnt any exten-
gion. Subsequently however that extension of time was given by means of an
Ordinance which lapsed on the 81st Oct., 1947. It is now proposed in this Bil
to extend the time to the 30th June, 1948, as has been agreed amongst
countries at the International Industrial Property Union Conference held in

February last. Sir, I move,.
. Mr. Speaker: The question is:
*That the Bill further to amend the Indian Patents and Designs (Extension of Times)

Act, 1942, be taken intn consideration.”
The motion was adopted,
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{Mr. Speaker]
Clauses 2 and 8 were added to the Bill.
Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.
The Honourable Dr. Syama Prasad Mookerjee: Sir, I move:
“That the Bill be passed.”
Mr. Speaker: The question is:
- “Thel the Bill be passed.”
The motion was adopted.

DELHI AND AJMER-MERWARA RENT CONTROL (AMENDMENT) BILL
* The Honourable Shri X. V. Gadgil (Minister for Works, Mines and Power):
Bir, I move:

*“That the Bill to continue in force certain amendments of the Delhi and Ajmer-Merwara
Rant Control Act, 1947, be taken into consideration.” )

In the budget session of the ycar 1047 the Ajmer-Merwara Rent Control
Aot wan passed, That Acte made provision for the control of rent but exempted
buildiugs thut were under construction and which were not completed and let
out before that Act was promulgated, from the provisions of the said  Act.
After this enactment catne into force the situation in Delhi, ns is well known,
beeame very acute from the point of view of accommedation; and those few
buildiugs which eame into existence and which were pot covered by the pro-
visions of the main Act were very much -in demand, Business houses which
closed down in Lahore and other towns in Western Punjab were very anxious
to get kome necommodation in Delhi in arder to restart their business.

The result was that an ordinary room, say 15 x 20 was rented out for n
monthly reut of Rs. 600, Numerous complaints were received and some of
them were very serious and found to be true. The rent charges were so exces-
sive that they bore no relation whatsoever to the capital costs oi the new con-
fiructions. It was then thought necessary that this exemption vhich was
given to new constructions under the main Act and which was expected to
encourage building activities, should cease. There was good deal of pugree
making and excessive rents were charged. It was decided by the Goveryment
that therr must be some limit on the rent charged. and an Ordinance No. 18
of 1947 was promulgated on the 20th September 1847. The only change that
was made hy the Ordinance in the main Act was that the exemption thné was

ven to new oomstructions was taken away and a certain ure was laid

wn in the said Ordinance by which what is known as stan rent should be
ascertnined.  For that purpose a Rent Controller is visualised and the pro-
visins of the Rent Control Order that was in existence before the main Act
was d have heen adopted. 1 think there is nobody in this House who
would hke to see that there should be no control on rent as such.

The exemption was made, us T said, with a view to encourage building
activities in Delhi. But there is a limit to man's greed. Scarcity. should ir
ordinary circumstances eall forth the beat of virtues in the community such as
sell denial and consideration for fellow beings. But it has resulted in very
undesirable things. Therefore it has become neccssaryv, both on moral grounds,
# the House can take notice of them, and on economic grounds and general
grounds of giving a fair deal to all concerned that such an Ordinance rhould be

. Tﬁis Ordinance would ordinarily expire on the 20th March 1948,
fore it has become necessary to introduce this Bill.
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I have before me certain notices for amendments. One is for postponement
of the consideration of this Bill: one is for reference to a Select Comimittee
and one more to the effect that this enactment be limited in ‘duration till the
end of 31st December 1949. Bome objection has been taken sbout the parti
cular form in which this Bill is embodied, though there is not much substance in
it, viz., the Bill does not give the provisions of the Ordinance which' the B:ll
seeks to enact. I am however prepared to accept the motion for reference to
Select Committee if it is moved on the condition that the report of the Select
Committee is presented to the House before 1st December. Sir I move.

Mr. Speaker: Motion moved:

“That the Bill to continue in force certain amendments of the Delhi and Ajmer-Merwara
Rent Control Act, 1947, be taken into consideration.” ' )

Bhri Mohan Lal Saksena (U.P.: General) On a point of order: I think
copies of the Ordinance should have heen supplied to Members instead of bring-
ing this Bill in this form. Copies have not.been supplied and thev have not
been ava‘lable in the Librarv.

Mr. Speaker: Of course I cannot accept it as a principle or point of order
that the moment any amendment to a Bill is circulated, the piece of legislation
which it sceks to amend must also be circulated. Rut there is a point. . . . .

: 8hri Mohan La] Saksena: Tiﬁs Bill only says that the provisions of such and

such Ordinance should be evacted. It says nothing else.

Mr. Speaker: Iiven if it says nothing else, the Ordinance is thers Ly refer-
ence and the hook should be available to Members ju the Library or otherwise.
That would not be a point of order justifving the rejection of the Bill at this
stage on the plea that it has not properly come forwurd. I can understand the
ground of convenience—that members have not had the convenience «f seeing
the books of reference -and therefore the consideration may be postponed by a
few hours or by a few days. But since the Honourable the Minister in charge
has stated that, if the Bill has to go to the Select Committee he has no objection,
I do not think, inconvenience will be caused by the Ordinance not having been
circulated to Members. Further, I am told by the Secretary that half a dozen
oopies were placed on the table of the Library and unfortunately Members
removed those copies, and therefore they are now not available to other Mem-
bers. It is difficult to ascertain who removed them. The fact is that the copies
were placed on the Library table and the fact now is that thelv,' are not there.
The Secretary says the copies were placed and the Honourable Member suys
that they are not there, Bo someone has removed them. I do not think that
the point of order prevails.

Dr. P. 8. Deshmukh (C.P. and Berar: General): I support the point of order,
Mr. SBpeaker: That point of order has been disposed of.

Dr. P. 8. Deahmukh: T wanted to make a submission.
.- Mr. S8peaker: That is too late.

8hri Mohan Lal Saksena: I only wanted that the Government Member
should know the views of the Members of this House that we had difficulty in
going through the Bill in the form in which it is presented. This is the first
time that we are having a Bill like this. I think the Honourable Member
should take into consideration the convenience of Members.

Mr. Speaker: That difficulty should be taken in‘o consideration.
Does the Honourable Member propose to move his asmendments?

~
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Shri Deshbandhu Gupta (Delhi): I am moving the second one regarding
reference to Belect Committee. Sir, I move:

“That the Bill be referred to a Select Committee consisting of the Honourable Shri
N. V. Gadyil, Pundit Thaknr Das Bhargava, Pundit Mukot Bibari Lal Bhargava, Shri
K. Banthanam, Shri M. Anpanthass:anam Ayyangar, Shri Mohan Lal Baksena, Shri 8. K.
Paul and the Mover, with instructions to report by the 1st December, 1947, and that the
number of mombers whose presence shall be necessary to constitute a meeting of the
Committee shall bo five."’ ’

(After morving the amendment in English the Honourable member continued
hix speech in Hindustani.)
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(English translation of the above speech)

Shri Deshbandhu Gupta (Delhi): Mr. Speaker, in moving the amendment
1 desire to mnke it clear to the House that o far as the principle of the Rent
Control Act is concerned I do not disagree with it. I understand
3r.M. that only cight months ago the Tlouse accepted this principle by
passing the Rent Control Act.  You will excuse me if at this time I
do not offer my congratulations to my able’ friend on his recent appointment
us a Miniater in this Government. [t is because we find today that the whole
of this country is Ted up with the system of controls. Mahatina Gandhi him-
self ix trying to foster a strong agitation aga'nst the controle even on food and
cloth. Tn the face of this we have today a Bill proposing control over the
houses, an item which comes third on the list of our necessities. My friend
should have placed before this House a hig programme for house building. He
should have pointed out that many new houses should be constructed in this
city. He should have told us that the population of Delhi hnd already in-
creased to twice or thrice its normal before the refugees came in and that it
has gone up hy another two lakhs. He should have drawn our atiention to
this F:et that this large nunber of the new comers has become a burden on the
local reaidents. Instead of that he has introduced such a Bill which does not,
in any way, solve the housing problem. He should have rather told us how
many new houses the Govemment have decided to construct in the next six
months, and how many men have been encouraged to erect their private
buildings. He should have tried to bring to light in what way our Govarmment
wns encouraging the programme of house building to solve the housing prob-
lem in Delhi. It would have been better if he had told us what steps are
being taken to remove the difficulties which are confronting the people due to
the present shortage of accommodation. But on the contrary a Bill is being
presented to us, the obvious result of which would be that a wet blanket would
be thrown on the aspirations of thoee few who intend to build new houses in
these days.
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sShri M. S. Aney: The department is unhealthy.
Shri Deshbandhu Gupta: You have deseribed it rightly. At the sume time

1 would like to muke it clear to all that 1 have no sympathy whatsoever with
those who charge exhorbitant rents; and I am sure none of us present here has
any admiration for them, Before this Bill was presented, it would have been
better if data had been collected of all those houses that have been newly
built and of how many of these have been let on unreasonable rents. Mr.
Speaker, as I said before, the population of Delhi has recently increased by
the influx of another two lakhs of refugees. This has further swollen the popu-
lation of Delhi which was already overcrowded during the war days

8hri M. S. Aney: What is the population of Delhi at this time T
Shri Deshbandhu ‘Gupsa: It is not less than eight to nine lakhs.

My learned friend should know that during the last Session, when the Rent
Control Bill was brought before the House Mr. Gokhle assured the Assembly
that in no case did the Government intend that this Bill should have a bad
effect on the construction of houses. Consequently, keeping this thipg in view,
the Select Committee made amendments in that Bill to the effect that all the
newly constructed houses should be exempted from the rent control so that they
who wanted to make new houses in those difficult times were not discouraged.
But I find that during the past six months no such things have been done by
the Government which could enable one to judge how far the Government have
succeeded in fulfilling those assurances which it gave regarding encouragement
to those enterprisers who wanted to make new houses. To the contrary. how-
ever, a Bill has been introduced which proposes that the rents of these houses
mav also be controlled. I think there would be hardly a hundred or two, .or at
the most four to five hundred such houses to wh'ch this Bill, which s
being brought before us, would apply. Bearing this thing in mind, the Honour-
able Members of the House can judge for themselves whether this Bill would
encourage or discourage those who want to build new houses.

Sir, I want to tell my able friend, that, as a matter of fact, we. are, at this
time, confronted with a very diffieult problen. The shortage of the houses has
put the residents of Delhi on the horns of a dilemma; and the way to lessen
this worry or to solve this problem is hot as my wise friend has suggested.
8ir, unfortunately, I happen to be a member of the Advisory Committee
appointed to assist the Custodian of Evacuees' Property. As such I Rave had
the opportunity of coming aeross many such men who till recently were
ocounted amongst the millionaires of the West Punjab, who lived in palatial
houses, and owned .big buildings. Today we find these men knocking, some
times even four to five times in a day, at the doors of the Custodian of Evacuees’
Property and of the members of this Advisory Committee, -in the hope of
getting just a roof over their heads. We are in such a position that neither
for love nor for money can we give them s house. I am both ashamed and
worried when I meet them. I find myself in a state of utter helplessness.
Inspite of the fact that we have today a popular Government at the centre we

have not been able to do anything for allaying their difficulties. We have
failed to find a way out of it.

I agree with my intelligent friend that the rent of a house in the Connaught
Circus should not have been more than one hundred rupees per month. But
we find today that some of the landlords are charging not less than five
hundred rupees for a house. Moreover, thousands cf rupees are spent in the
black market or are paid as, what is commonly calied ‘pugree’. I kmow of a
shop for the procurement of which a refugee has paid fifty thousand rupees
(Rs. 50.000) as ‘pugree’. I have to ask the Government what steps it has taken
to check this system of ‘pugree’. In my opinion merely the ensotment of a
law of this kind will not help us. What is required is an overhauling of the
Government machinery. It has been nnid thet this Bl will benefit the tenants.
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But I want to ask, Sir, in what way the mere control of rents caa help the
new tenants if the system of ‘pugree’ is allowed to continue. No sooner do
you try to control the rents than the landlords will demand still greater money
as ‘pugree’. The fact is that we should try to have as many more houses
built as we possibly can; and to this the Honourable Member should pay a greater

attention.

Sometime back the Government of India appointed a Committee named
the "Improvement Trust Land Disposal Review Committee’’. I was also
a member on it. This Committee made some important suggestions regardiug
the construction of houses. A few roonths back the report of this Committee
was sent to the Government of India. As the Iinprovement Trust happens to
be under the Health Department. I doubt if my wise-friend has even received a
oepy of this report. Sir, from the figures that have been placed vefore this
Commitfoe one infers that there are many difficulties in the way of the con-
struction of new houses. Kor building & house one requires cement, timber
and steel; and for burning the bricks in the kilns one requires coal. And now
just listen how the requirements of the Delhi public are met. A quota of only
500 tons of steel has been allotted to Delhi and even that is given in four in-
stalments. Upto the month of July ¢ven this instalment had not been received.
The quota of conl, as allotted to Delhi, is only 2,700 tons per seasun. From no

int of view can we call it sufficient. There are about 15668 brick burning

flns in Delbi. One kiln requires 100 tons of coal per month. This means
that only twenty-seven kilns eun work for s month with this coal; and that
also depends upon the full delivery of 2,700 tons of coal, she quota sanctioned
to Delhi by the Government of India. But how much of it does actually

reach here? It is difficult to say.

The position of cement is still worse. If we go to the houses that are
being bui"i.uand enquire about cement, it will be found that a bag of cement
is being purchased for Rs. 11 whereas the controlled price is just $wo rupees

bag. Similarly, the shortage of goods trsins makes it difficult for us o
oblein timber at e‘:up rates. I quite reslise that the Government is alo
faced with many diffoulties which do not enable i 4o procure timber, cement
and ooa! in sufficiently large quantities. Bearing this in my mind, I had placed
before the said Committee a scheme to build & new city entirely made of
unburnt bricks. It was estimated that the total cost on a house of this kind
would not be more than four to five thousands of rupees inclusive of the cost
of land; and the house would easily last for ten to fifteen years, After all, .
people are living in ‘katcha’ houses in the seven lakhs of Indian villages. Why
not, then, have a new town of ‘katcha’ houses and thereby lessen the worries of
the refugees and of those Government servants who have to wander about for
want of wcoommodation. The idea was that this would meet their immediate
need of houses, and then by and by, when conditions improve, ‘pacca’ houses
would spring up. This would at least provide them with a sheiter. But no steps
seem to have been taken to put this scheme into practice.

I have. therefore, to request the Honourable Minister that if he really
wants to help the poor let him give them lands and building materials st cheap
rates ao that people may be encouraged to build the maximuin number of houses
for their own use. This would also solve the housing problem in Delhi and the -
tenants recsive a help in the real sense of the word.

May I draw the atiention of Government to this fact that in the firt place
the Improvement Trust does not evolve any development schame, snd if at all
any such scheme is formed, it remains for months and months together in the
office of the Chief Commissioner. Thus the Three Years’' Plan, approved by
the Improvemens Trust several months ago, is still lying in that office, and 1
wonder if it bas mached the Governmens of India even up to this time.

3
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To solve the problem of housing it is also necessary to have adequate
arrangements of trausport in the city so that people can live even at far off
places round it. Sir, you might not have had the occasion of going into the
city vourself, but the other Honourable Members of this House know it well
that the existing transport arrangements in the city are simply hopeless. For
hours und hours together respectable citizens have to stand in queues to catch
a bus. Only yesterday a principal of a college came to me and complained
that hie had to wait for full one hour before he could struggle his way into the
bus. 1 hope my wise friend will attend to these fundamentals before everything
else and suggest an appropriate solution for this shortage of houses in this city.
Let me assure him that I have not spoken merely for the sake of eriticism. It
is because I have great hopes on him that I have made some coastructive
suguestions. 1 hope he will consider them sympathetically and will have no
objection if the Bill be referred to a Select Committee. I must say one word
more in this connection, that it would be better if such Bills as deal only
with Delhi are referred to the Advisory Committee to the Chief Commissioner.
This will save a lot of time of this House. Moreover, the House 1ill also get
the opiuions of the local population.

Mr, Speaker: Amendment moved:

- “That the Bill be referred to a Belect Committee consisting ot the Honourable Shri
N. V. Gadgil, Pundit Thakur Das Bhargava, Pundit Mukut Bihari- Lal Bhargava, Shri
K. Santhanam, Shri M. Ananthasayanam Ayyangar, Shri Mohan Lal Saksena, Shri 8. K.
Patil and the Mover, with instructions to report by the 1st December, 10847, and that the

number of members whose presence shall be necessary to constitate & meeting of the
Committee shall be five.” : -

Mr. BR. K. Sidhwa (C.P. and Berar: General): Mr. Speaker, Sir, I rise to
oppose the smendment moved by my friénd Mr. Deshbandhu Gupta, and I
strongly support the motion moved by the Honourable the Mover of this Bill.
1 have heard with very great patience the arguments advanced by my friend the
mover of this amendment, and I must say, Sir, I am not at all convinced by
the argnments that he bas put before this Honourable House and that the
alternative for this Bill is to build more honses. I have no objection to his

argument as regards the number of hauses 4 be increased and there could be
no quarrel as regards that. ~

Mr. Spesker: May I suggest one"thing to the Honourable Member ? Just
to save the time of this House, the Honoursble Minister, while moving the
motion for considerstion, stated that he had no objection to agreeing to the
Bill being taken to the Select Committee. The Select Committee is expected
to report by 1st December. This Hduse should be in session at least for a
fortnight after that. So if he has to say anything now on the merits by way
of opposition, if he reserves his remarks just at present and then offers them
after the Bill comes to the House with the report of the Select Committee, we
shall be avoiding discussion of the same subjects. ' o .

Mr R, K. Sidhwa: Ordinarily I would certainly not have objected if the
amendinent were to be brought in this vell-jv Bession. But I am very much

posed to the principle of sending this Bill to the Select Committee because
:Eem is nothing in this Bill which requires consideration in the Select Committee.
The Bill is quite clear. Even if the mover agrees, I have my right to oppose i
because there is a danger. Tf the Bill is sent to the Select Committee ths
Houourable Members in that Committee may bring in a proposal of such a
nature which will be rather detrimental for accertance to the majority of
Members and it will not be proper, therefore, Bir, that in this case I should

ghri Deshbandhn 'Gupta: I have no objection, Bir, if the Honcurable
Member's name is also added to the list suggested by me,
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Mr, R. K, Sidhwa: Tt is so good of him to suggest my name but I am

Suggesting many new names.

Mr. Speaker: The Honourasble Member is perfectly within his right in dis-
-cussing the motion but even if he discusses it now the same discussion will take
place nygain after the Bill comes into the House for reference to the Select
Committee. He can give his names of the Select Committee.

An Honourabls Member: Without a speech.

Mr. Bpeaker: [ think it would be easily agreed upon between the Member
who maved his motion and the Honoursble Member who wishes to oppose it.
My anxiety is to save time and not to ourtail any Member's rights.

8hri Deshbandhu Gupta: T have no objection for any Member to be on the
Beleet Committee. -

Mr, R, K. Bidhwa: Sir, I have no pbjection. But I do submit this is u
very imnportant Bill—it affects the people as a whole. Let me tell you, Sir,
that the tenants consider the rent measure as a bleuilll:fdgiven by the Govern-
‘ment. Therefore, | would emphasise ita importance. d a meeting in Delhi
and see whether the public wants this rent control to be retained or not. I
say that from the public point of view rent control is a blessing to she poorer
section, and the lower middle olass. _

Shri Deshbandha Gupta: I have never opposed rent control. Perhaps my
friend did not follow my Hindustani speech.

Mr. R. K. Bidhwa: I have followed every word of his s , Now, Sir,
with due deference to your wishes I reserve my speech for the time when the
Bill comes in. [ move that the following names............

Buri M. 8. Aney: Sir, my contention is this. Is my friend, Mr. Sidhwa,
d to the very le of sending the Bill to the Belect Committee?
himsel! is suggesting'names for the Select Committee.

Mz, Speaker: There is s ‘miss on the part of the Honourable

pprehensien
Member who bas raised this point. Mr. Sidhwa is not opposed to the orinciple
of sending shis Bill to the Select Committee. Now Mr. Sidhwa may mention

names,

Mr. R. K. Sidhwa: The Honoursble Minister in charge of the Bill, Prof. X. T.
Shab, 8hri H. J. Khandekar, 8bri Deshbandu Gupta, Shri K. S8enthanam,
Shri V. 1. Munishwami Pillai, S8hrl R. V. Dhulekar, Prof. 8hibban Lal Saksens,
‘Bhri Khandubbel K. Desal, Shri M. 8, Aney, Begum Aises .Besul and ‘Whe
mover. :

Mr. Speaksr: Has the Hoamoursble Me sonsulted the various Hondur-
able Members befors suggesting their names

Mr. R. K. S8idhwa: No, Sir, T have not consulted shem and they are free to
withdraw,

Mr. Speaker: I want to know it the various Members whose names are
suggested are willing to work on the Belect Committee. The Honourable
Minister is there, and Prof. X. T. Shah, 8hri H. J. Khandekar, S8hri Desh-
bandhu Gupta, Shri Munishwami Pillai, and Prof. N. G. Rangs, indicate their
willingness to serve. :

Mr. Dhulekar is not agreeable. Mr. Shibban Lal Saksena and Mr. Khandy-
bhai Desai are not in the House.

8hri M. 8. Aney: I am prepared to serve but nok in supersession of the pld
commities,

3Ex, Speaker: No this is in addition te the old committee.
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Begum Aizaz Ragul (U. P.: Muslim): Sir, I amn very gratefﬁl to Mr. Sidhwa
for having included my name. I did not know of it before, otherwise I would
have told him that I would be going out of Delhi on the 25th. If this Committee
is to report on the 1st of December 1 am afraid I may not be able to devote
much time for it. But I am prepared to serve for such period as T would be in
Delhi. .
Mr. Speaker: There is & common desire to have this Bill referred to the
Select Committee. I shall therefore add the new names suggested by Mr.
Sidhwa, and if Mr. Gupta accepts the amendment, then it will be all right.

Mr. Speaker: I now put the amendment of Mr. Sidhwa.

Amendment to amendment moved:

“That in Lala Deshbandhu Gupta’s amendment the names of Prof. N. G. Ranga, Prof.
K. T. Shah, Shri H. J. Khandekar, 8Bhri V. I. Munishwami Pillsi, S8hri Khandubhai K.
Desai, Shri M. 8. Aney Aizaz Rasul, and Mr. R. K. Sidhwa, be added to the names

of Members of the Select Committee.'’

These are the eight names to be added.

names
Lala Deshbandhu Gupta: So fur as T amn concerned, Sir, T have not the least
objection in accepting the names suggested by Mr. Sidhwa, but I must mnke
it clear that the names I suggested were not of my own selection. They were
the party nominations, Probably, my friend being new to this House, did not
know the procedure and did not consult the party regarding his names. In
any case, I have no objection to his proposal.

Mr. R. K. Sidhwa: Sir, on a matter of personal explanation. 1 do not know
anything of the party. I am more loyal to the party than probably iy [riend
is. 1 suggest that this matter should not be brought here. I know the party
discipline and I have always followed it. [ know not what party has to be
consulted. Some two or three people may have formed themselves into a
varty and they may have taken a decision.

Mr. Speaker: There is no question of any challenge to anybody’s loyally
The point is that this amendment is accepted by the mover of

I have taken out the coramon

to any party. ]
the first amendment and I shall now put to the House the amendment with
all the 16 names.

Mr. Nasziruddin Ahmad (West Bengal: Muslim): Sir, I desire to speak on
the motion. '

Mr. Speaker: Which motion?
Mr. Naziruddin Ahmad: On the motion for the Belect Committe=.

Mr. Speaker: Iz the Honourable Member against reference to the Select
Committee ?

Mr. Naziruddin Ahmad: Yes.

Mr. Speaker: But that was what I was labouring to make clear to Honour-
able Members. The House is in favour of reference to the Select Commiittee
and in order to save time, I suggested that no speeches need be wade on that.

Shri Mohan Lal S8aksena (U.P.: General): Mr. Speaker, before you put the
motion to vote, I would like to suggest that we wanted the Commititee to be
¢ small Committee, Since there are now going to be other persons who are
unxious to serve on the Committee, I would like to withdraw my name.

Shri M. Ananthasayanam Ayyangar (Madras: General): 1 want also to
- withdrw my name, Sir.

Mr. Speaker: Withdrawals may take place luter on ii the motion is carried.
The question is: )

“That the Bill be referred to a Select Committee zonsisting of............... "

The Honourable Shri N. V. Gadgil: May I know, Mr. Speaker, whether
¥ou are putting the motion of my friend Lala Deshbandu Gupta to vote?
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My. Speaker: Yes,

The Honourable Shri M. V. Gadgil: In that case, I wané to reply to some
«f his pointa. [ shall be brief, Otherwise, if the motion is pus to vote, T shall
mot have an opportunity to reply him. - .

Ik:. Nasiruddin Ahmad: | also desire to speak before the Honourable Minister
wpeaks,

Mr. Speaker: | am asking him to reply.

Mr. Nasiraddin Ahmad: That is why I am asking for sn opportunity $o
speak, because after he replies T cannot speak.

Mr. ¢ I min afraid 1 shall have to make the position clear again. I
«dil nov wish and do not wish to prevent anybody from having his say. T
merely made an earnest request, if it was acceptable to Honourable Members,
not to make speeches at this stage, Mr. Bidhwa sccepted it and the position
in the result of the honournble Member's own action. The object is—and I
am sure gven Mr. Nagiruddin Ahmad will appreciate it—that we are going to
huve this whole Bill for a discussion and a thorough discussion, later on after
it comen from the Beleot Committee. If apeeches are made now, we shall be
having two discussions. We shall be spend'ng an hour or two now probably and
more than three hours on that day. Therefore, I say: “Let us save as much
timo an possible’’. That in why I made the request to Mr. Sidhwa and he was
guadd enough to mocept it and Lala Deshbandu Gupta uleo was kind enough to
uccopt the amendment of Mr. Sidhwa. Now, the only thing that remains is,

the Minister will reply in short uud 1 shall put the motion to vote. The Minister
may now proceed,

The Homourable Shri M. V. Gadgil: Sir. my Honoursble friend, Mr. Gupte,
waid that this Bill wai the result of some machinations of the permanent offi-
wials. T want to assure him that the initiative was taken by me on representa-
fions recvived from various Tenants Associations and other persons. Most of
the complaints were verified by e personally by visiting the places and
having talks with those persons who had to pay more than fair rent. 1 did
not forward the matter to the police for reasons which are obvious.

Then my Honournble friend referred to Muhatma Gandhi. He is the only
person who can be quoted or mis-quoted by anybody in this country. I am
very sorey that my Honourable friend had not followed the Mahatma in other
renpects but only in the respect of decontrol. Now. I agree with my Honour-
able {riend that rent control is not the most radical remedy to remove the
housing mearcity. He also referred to the Government not doing anything in
order to put up a building programme. I want to bring to his notice a few
humble offorts that I have made since I joined this Government. In the very
first woek of my assumption of office, I called a Conference of departmental
heads and after having ascertained how much I could by way of cement,
stoel and timber. I drew up a programme which will completed within a
year, by which time 200 officers’ quarters, 1250 servants’ quarters and 2000
alerks’ quarters will be built. That is the official programme.

So far aa the activities of the Improvement Trust are concerned, obviously
thevy are more known to my Honourable friend than to me. He referred to
miilnring by the Improvement Trust, but may I point out to him that there
Eu been more speculation by private persons who have purchased plots from’
the Improvement Trust in recent years. Those plote are still there and no
‘buildings raised on them, for the simple reason that the concerned
wre waiting for prices to go up and then they can part with the plots at higher
price.
As his oontention thay many who comstructed buildings
et e e building materisl in the black markes, well, that o s facioe whish
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I am sure the Rens Controller will take into consideration when he fixes the
rent under the relevent provision. The relevant provision is:

“If, on a consideration of all the sircamatances of the case including any amount
paid or to be paid by the tenant by way of premium. ... ... the Controller finds that
the rent of the house is excessive, he shall determine the fair reat to be charged for the
house.’’

I do submit that the Reunt Controller will take all factors into consideration
including the high prices of building materials before he finally fixes what is
known as the ‘standard rent'.

Bir, I agreed to a reference to Beleet Committee for two ressons. I,
being & member of this House pretty long, thought that the way in which this
was put was not very very fair because the copies of the Ordinance were
not distributed—I quite realize the difficulty. That was one reason why I
agree. The second reason was that I was told that there is an Advisory
Council for Delhi Province and that that Advisory Couneil ought to be con-
sulted. There is no obligation as such, but even then I thought that it would
_be much better if I made a reference to the Belect Committee and if ita
report is called ten days hence it will give enough time for the Members of
the Advisorv Committee to formulate their views as far as this matter is
concerned. There is only one point in this Bill. That is whether you want
the rents of newly oonstructed buildings to be controlled or not. There is
nothing to go to ;Ep Belect Committes. [But the two considerations maen-
tioned by me weighed with me and therefore, I would request Mr Bidhwa
not to oppose the amendment at this stage. .

Mr. Speaker: I will first put the amendment of Mr. Sidhwa to the House.

The question is:

“That in Lals Deshbandhu Gupta’s amendment the names of Prof. N. G. Ranga, Prof.
K. T. Shah, 8hri H. J. Khandekar, 8hri V. 1. Munishwami Pillai, Shri Khandubhai K.
Desai, Bhri M. 8. Aney, Begum Aizaz Rasul, and Mr, R. K. Sidhwa, be added to the names
of Members of the Select Committes.'’

The motion was adopted.

Mr. Speaker: Now, | will put to the House the amended amendment.

The question is:

“That the Bill be referred to a Select Committee consisting of the Honourable Shri
N. V. Gadgil, Pandit Thakur Das Bhargava, Pandit Mukut Bihari Lal Bhargava, Bhri K
Santhanam. Shri M. Ananthasayanam Ayyangar, Shri Mohan Lal Ssksena, Shri 5. K. Patil,
Shri Deshhandbhu Gupta. Prof. N. (i. Ranga, Prof. K. T. Shain, 8hri H. J. Khandekar,
Shrn V. 1. Munishwami Pillai, Shri Khandubhai K. Desasi, Shri M. 8. Aney, Bagum
Aizaz Rasul and Mr. R K. Silhwa, with instructions 1o veport by the lst December 1947,
and that the namber of Members whose presence shall be necessary to constitute a moeeting
«f the (‘omimnittee shall be five."

The motion war adopted.

DELHI PREMISES (REQUISITION AND EVICTION) BILL

The Honourable S8hri N. V. Gadgil (M nister for Works, Mines and Power):
Nir, T beg to move:

“That the Bill to confer certain powers ir.n'relpect of premises in the Province of
Delhi. be taken into ideration.”

This is also a Bill which seeks to enact the provisions of the Ordinance
which was promulgated in the month of August 1947. Tt seeks to give Gov-
ernment power in respect of requisitioning of the premises in Delhi and also
power to eviet those who are living unauthorigedly. This Ordinance became
necessary because of certain problems arising out of partition and becauss of
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the large influx of refugees and the Government needs in the maiter of
accommodation for Government offices. With freedom came the duty to
socommodate foreign embassies. All that made it necessary to have these
powers. The only thing that is sought to be incorporated in the Bill over
and above the provisions of the original Ordinance is that the definition of
‘premises’ is made wider. In the original Ordinance the definition excludea
the requisitioning of any house which was required bona fide for the purpose
of residence of the owner. We found after some experience that this was
abused greatly. A person having more than one wife claimed that all the
four or five places which belonged to him were places where he bona fide
resided. Now that was too much for any Government and certainly too much
for me. Then it was thought necessary that the requirements of every owner
should be considered. I may tell the House that although this additional
power is sought 40 be taken in this particular Bill, I have examined every case
and | may teke the House into confidence and tell that whenever any com-
plu'nt was brought to me I actually visited the particular premises. Where-
ever it was possible I ascommodated the owner. Most of the owners whose
houses hiave been ruquisitioned in New Delhi are residents from West Punjab
und owing to the tragedy to which I need make no further reference, most of
thetn have come over here and their pathetic state, which has been so
eloquently described by my honourable friend Mr. Deshbandhu Gupta, is
amply justified. I am quite prepared as I have done in the past to examine
every cnse on its merits and I can assure the House that this extension of
power which it is sought to be taken under the Bill will not be sbused in any
WAY. :

There in a motion tabled by Mr. Deshbandhu Gupta for referring this Bill
to u Belect Committes. As a matter of fact there is not much to be referred
to a Belect Committee. As I do not want to take up the time of the House
and ‘n ns much ns tha other Bill is referred to a Select Committee, this may
be uppropriately referred to a Select Committee. Sir, I move.

Mr. Bpeaker: Motion moved:

“That the Bill o conler certain powers in respect of premises in the Province of
Delhi, be taken into consideration.”

8hri Deshbandhu Gupta (Delhi): Sir, 1 beg to move :
"That the Bill be relerred to & Select Committee consisting of the Honourable Bhri

N. V. (adgil, Pandit Thakur Das Bbargava, Pandit Mokut Bibari Lal Bhargava, Shri K.
Hanthanam, Shri M. Ananthasayanam A , Bhri Moban Lal Saksena, 8hn 8. K. Patil,
Shri Deshbandhu Gupta. Prof. N G Prof. K. T. Shah, 8hri H. J. Khandekar,

Ghri V. 1. Munishwami Pillai, Shri Khandubbai K. Desai, S8hri M. B. Aney, Begum
Aizaz Hamul, and Mr. R. K. Sidhws, with instructions to report by the lst December 1047,
and that the number of Members whose pressnce shall be necossary to ccnstitute a meeking
of the Comunittee shall be five"

While moving this amendment I wish to draw the attention of my honour-
able friend and the House to oue or two aspects, of this Bill. The first objec-
tion which [ think on principle is the definition of ‘public purpose’ which my
honournble friend has put in this (Bill, because this is & somewhat funda-
mental thing. He has defined ‘public purpose’. It means any purposes
cottneoted with the shortage of accommodation in the Province of Delhi. I
have not been able to understand the real import of this sentence. Anything
way he connected with the shortage of houses in Delhi. That is perhaps not
the right way of defining ‘public purpose’ because there may be people whose
presence in New Delhi is not necessary and they may also claim a right to
be here and on that ground may sav that they are as much covered by this
definition of ‘public purpose’ as anybody else. So ‘public purpose’ when it
is defined Vke that T think. Sir, we will have to make it more definite and sayv
taally what is meant by ‘public purposs’. Then agsin, Bir, one other objec-
ton which seems %o have escaped my honoursble friend’s atiention is thal
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he has made no provision in this Bill exempting at least one house—one resi-
dential house—to a man who has spent his life’s labour and built a house
and has bene residing in that house for 20 years. This Bill makes no exempt-
tion in any case, not even one house is left to the owner of the house. I
would verv much like the Select Committee to consider this aspect of the
Bill and make exemption in cases of those who own only orne house and which
is used for residential purposes. Then, Sir, there are other aspects of this
Bill which I would not like to emphasise at th's stage as it would take the
time of the House, but there are certain other aspects. For instance it is
provided that only 10 davs’ notice is given whereas my honourable friend is
more aware than anvone else that in these few days it is not possible to get
a house vacated with all the might of the coolies. I have been serving on
the Custodian Committee and I mayv tell yvou and the House that we decided
to get all unauthorized possessions vacated, but after 6 weeks’ deliberations
we had to revise our decision, and. all unauthorised possessions we decided to
legalise rather than ask those people who were first in the field and had help-
ed themselves with big palaces or buildings—to which they were not entitled
—they were practically left there because we felt that perhaps it is a lesser
evil than to ask them to vacate and put strain on the coolies or create good
r;‘mm for more bitterness or mischiel by- t.he disturbances and that sort of
thing.

Then again in the Rent Control Act we provlded that if a tenant is to be
evicted after a long and mduous course of going through the courts or to the
High Court, he gets a year’s notice but in that Act it was provided that at
least three months’' notice would be given tc the tenant after all these stages
had been gone through to vacate the shouse. Whereas, in this Bill or the
4PM Ordinance which has come in the form of a Bill my honourable friend

seeks to eject the owner of a house within ten days. T hope the House
will ngree that this is much too short a period. Then there is a provision here
that we can require a house-owner to make alterations and carry out repairs
and whatever is wanted by the Government, without any regard to the fact that
building material is not available and Government have not undertaken to
supply that building material. Whether building material is availabe or
not he must fulfil that obligation. I think in these days of hardship and strin-
gency this is verv unfair. All these aspects of the question should be
borne in mind by the Select Commiftee. The question of the Legations
com'ng here with consequent preasure on our housing accommodation was
also taken into consideation when we passed the Bill six months agc.

An Honourable Member: And then there are the refugees.

Shri Deshbandhu Qupta: Yot the refugees: they do not figure in this
Bill either. Tt is mostly other people who have to be provided for.

All the same. Sir, I am not opposed to this measure. It is our duty
as citizens of Delhi to help Government in finding more houses for their
essential staff or for the diplomatic obligations which they have to shoulder.
For these people we must make houses available, and T am prepared by all
means to support this Government so far as billeting or rationing of houses
is concerned. T should very much like my honourable friend to remember
that this Bill should not work as an engine of oppression and due considera-
tion should be given to these suggestions that 1 have made.

The Decontrol fBoard which was formed by the Government of India
:some time back held a meeting a week ago and thene are the figures given
0 U

Total houses requisitioned—366.
Houses requisitioned upto 25-1-47—385.
Houses derequisitioned from 25-1-47 to 1-11-47—22,

-
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This only confirms my impression that inspite of the Ordinance which

has been there it is perhaps not possible to get many houses vacated. And-

that brings me again $o the same argument that if my honourable friend
means business and wants pressure to be removed he must direct his atden-
tion to accelerating the housing programme.

Bir, with these words I move my amendment and I hope the Belect
Commitiee will take & ressonable view of things while making its recom-
mendations. N

Mr. Speaker! The question is:
“That the Bill be referred to » Belect Committee consisting of the Honourable Shr
- V. Gadgil, Peadit Thakur Das Bbargsva, Pandit Mokut Bibari Lal Bhargavs, SBbri K
, 8hry M. Asssthessysoem Ayyssger, Shri Moban Lal Saksens, Sbri S. K. Patil,
Sbri Deshbandhn Gupta, Prol. N, Q. Lp. Prof. K. T. 8Shah, 8hri H. J. Khandeksr,
Bbri V. 1. Muonishwam| Pillai, Shri Khandubbai K. Desai, Bhri B. Apey, Begum
Alsaz Repul, and Mr. R. K, Bidhwa, with instructions to by 1st December 1947,
snd that the number of Members whose presence shall be necessary to comstitute a meefing
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INDUSTRIAL FINANCE CORPORATION BILL

The Honourable Bhri R. XK. Shanmukbam Ohetty (Minister for Finance):
Qir, 1 move: :
*“That the Bill 1o establish the Industrial Finance tion of India, be referred to
Belect Commitdes consisting of the Homourable Dr. Prasad Mookerjee, Shri
K. M. Munshi, Diwan Chaman Lall, Bhri M. Ananthasa)anam Ayyangar, Shn T. A.
hndtnm Chettiyar, Nawab Muhammad lsmail Khan, Shrimati Sucheta Kripalani, 8hri
C. Bubms yam, Prof. K. T. Shah, Bhri B. Deas, Bhri 8. K. Patil, S8hri Jaspat Roy

. Bbri Ram BSahal and the Mover, with instructions to rcm on the opening day

of the next semsion of the Assembly wnd that the number of mem whose presence shall
be necessary to constitote s meeting of the Commities shall be five.’’

(At this stage Me. Speaker vacated the Chair which was then oocupied by
Bhri V. 1. Munishwami Pillei (one of the Panel of Chairmen)].

Sir, the question of establishing an industrial bank or corporation for
supplying medium term and long term financial requirements of Indian
i:gust.rias has exercised public opinion in this country for several years past.
The Indian Industrial Commission 11916-18) had recommended the appoint-
ment of an expert committee to examine the possibilities of establishing in-
dustrinl banke in India. and the Indian Central Banking Inquiry Committee
(1929-81) had recommended the formation of provincial industrial corpors-
Sions and an All-India Industrial Corporation. The attention of the public
has again been drawn to the question since the beginning of 1845 in con-
nection with the achemes formulated by the Government of India for the

t-war industrinlisation of the country. In the Statement on Industrial

lioy issued by the Government of India on the 2lst April, 1945 with refer-

ence to their plans for the future industrial development of the country the .

Government stated that the question of the promobion of an industrial in-
vestment corporstion or similar institution was under examinasion. Subse-
quently in the General Purposes Committée appointed by the Planning and
Development Department it was decided that the subject should be examined
by the Ministrv of Finance in consultation with the Reserve Bank of India.
In implementation of this decision a Bill was prepared by the Reserve Bank
of India for the establishment of an Industrial Finance Corporation to Ppro-
vide medium and long-®rm credit to industrial enterprises in Indis where
recourse to ocommercial banks or capitel issue channels is considered in-
approprinte. Sir Archibald Rowlands intended ¥ introduce it in the As-

semblv in the budget session of 1946 but could not do so owing to the-

crowded leglslalive nrogramme. It was introduced in the subumn session




INDUSTRIAL FINANCE CORFORATION BILL 383

of 1046 but could not be proceeded with both on account of the pressure of
legislative business and the impending constitutional changes.

With the inauguration of the Independent Dominion of India and our
anxiety to go ahead full speed with the industrial development of the coun-
try, the setting up of an industrial finance corporation has acquired & new
sign'ficance and urgency which is further emphasized by- the recent unfor-
tunate occurrances which have dislocated economic life in  certain parts of
the country.

The financial requirements of industry may generally be classified under
two heads, vis., block capital and working capital. Block capital is required
by industry to finance fixed assets, such as land, buildings, machinery and
other appliances of n more or less permanent character: .while working capi-
tyl is required for the purchase and working up of raw materials into finished
products, for stores, for expenses incidental to the marketing of products,
for the day to day requirements, etc. A part of the working capital is also
of a permanent nature. QGenerally in industries, the stock of raw materials
and manufactured or semi-manufactured materials never fall. below a cer-
tain minimum and the capital required for these is more or less of the nature
of permanent capital. Any working capital over this minimum falls within
the category of short-term finance. It is also possible to distinguish in some
cases capital requirements of a semi-permanent type which may be classed
a medium term requirements of industry. According to orthodox British
practice, commercial banks do not supply the capital required for financing
fixed assets which is obtained by industries in Great Britain by public or
private subscriptions. As a rule the banks there would be prepared to fur--
nish the cuapital required to finance only the floating assets against the -
recurity of stock or other liquid assets after the industry ooncerned has
established itself in a sound position. On the KEuropean Continent, how-
ever. and particularly in Germany, Italy, Belgium and in the United States,
the banks generally used to engage in ‘mixed’ banking, combining short-
tenu with long-term industrial financing until the great economic depres-
gion of 1920-33, which demonstratied the drawbacks and disadvantages of
the mixed system. As n result of the egperience gained during the course
of the years of the economic depression, it has been generally agreed that
long-term industrial finance should be eschewed by hanks. Apart from ‘the
mixed type of banks which have declined since the depression, special indus-
trial banks were established in some of the European countries. In France
there were the ‘‘Banques & affaires’’ which specialised in the issue of securi-
ties awd the floatation of industrial and financial undertakings. In Finland
nn industrial mortgage bank was floated in 1924 with capital supplied mostly
by the joint stock banks to meet the long-term requirements of industry.
The Nat'onal Hungarian Tndustrial Mortgage Institute Limited wus founded
in 1R for granting amortisation loans to industry, the Treasury contributing
0 per cent. of the capital and the National Union of Manufacturers the bal--
ance. A Provincial Mortgage Bank was also established in Saxony in 1925 .to
provide credit to industry, trade and handicrafts. Tt worked as an annexe of
the Bank of Saxony which was an institution wholly owned by the Btate.
In Poland, the National Economic Bank was brought into existence in 1926
which was empowered among other things to make industrial loans. The
capital of this bank was subsequently acquired by the State. After the
great economic depression, the Reconstruction Finance Corporation was
created in the United States with the object of extending financial assistance
to agriculture, commerce and industry. The activities of the Corporation
were considerably extended during the war to enable it to aid the defence
programme. The most recent additions to the list of industrial banks are
those incorporated in the British Commonwealth. In Great {Britain, the
Chancellor of the Exchequer announced in Jaruary 1945 the formation of
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two finance corporations, namely the Finance Corporation for Industry Ltd.,
il the Industrial and Commercial Finance Corporstion Ltd. _The purpose
of the former company in brief is to provide finance for industrial businesses
with # view to their quick rehabilitation and development in the national
interest, und that of the latter to supply medium and long-term capital to
the small und medium sized businesses in the country. In Canada an In-
dustrinl Development Bank has been brought into existence as a submd.!nry
to the Bank of Canada to ensure adequate credit to industrial enterprises
which may be reasonably expected to prove successful: and in Austral’a a
sepurate Industrisl Finance Department has been created in the f}ommqn-
wenlth Bank to uspist in the establishment and development of industrial

unlertakings. _

‘fhe question of establishing separute corporations in India to supplement
avniluble facilities for financing industries was exhaust_ively ltu_dle'd by the
Indian Central Banking Enquiry Committee and the various provincisl com-
mittees. After reviewing the facilit'es available in the capital market, and
the working of the State Aid to Industries Act and certain Finance Corporations
estubl'shed by Provinocial Governments, the Central Commitiee recommended
the formation of s Provincial Industrial Corporstion in each province. At the
siane dime they stated that they did not rule out the possibility of the forma-
tion of an All-Iudia Industrial Corporation at the Centre for the purpose of
mweting the requirements of industres which may fall within the scope of the
Central (Government. In view of the recent constitutional developments, the
wope-for an All-India  Corporation is greater now than was envisaged in
1930.81 by the Banking Committee. The Bill which is now befaore the House,
however, in not intended to meet the requirements of basic and nationalised
industries but only to provide finance to meet the long-term needs of private
industry.

Sir, | shall now briefly explain the main provisions of the Bill which, as I
huve stated, was introduced by the previous Government. Besides the draft-
ing changes necessitated by the new oonstitutional position, it needs in my
opinion cortain minor modifications. fBut this can be dealt with in the Select
Committee and it will be enough if T merely indicate them when re’erring to
the particular provisions.

It isx proposed in Clause 4 of the Bill that the capital of the Corporation
shinll be Ra. 8§ crores, divided into 2,000 shares of Rs. 25,000 each fully paid
up. Of thia the Government and the Reserve Bank will each take up 400
shures and the balance of 1,200 shares will be. offered to scheduled banks, in-
vestment trusts, ‘nsurance companies and other like financial institutions on
the liner indicated in sub-clause 4 of Clause 4. Tn the present circumstances
in India. it appears that an institution controlled by Government, the Reserve
Bunk and institutional investors will have the best chances of suocess.

Sub-clause (6) of Clause 4 restricts the transferability of shares to Central
Giavernment, Reserve Bank, scheduled banks, insurance companies, invest-
ment trusta and other like financial institutions. Clause 5 provides for a
warantee by Government of dividend on shares not exceeding 2§ per cent.
1 think thia clanse i ot happily worded. The guarantee must be for a fixed
e and it will be best to leave the rate to be notified at the time of the
:“"T of shares by Government who will naturally fix it at a reasonably low
evel,

Prof. N. G. Ranga (Madras: General): Without any maximum I'mit?

The Honourable Shri R. K. Shanmukham Ohetty: I said not exceed'ng
24 per cent. 2} per cent. is the maximum.

I next e *n (lingee @ and 7 dealing w'th mansgement. The general
superintendence and direction of the affairs of the Corporation has been en-
trusted to a Board of eleven Directors of whom two will be nominated by the
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Central Government, three will be nominated by the Central Board of the
Reserve Bank, one will be a Managing Director appointed by the Central Govern-
ment after consideration of the recommendations of the Board, three will be
elected by banks who are shareholders of the Corporation, and the remaining two
will be elected by insurance companies, investment trusts and the other share-
holders. The first Managing Director will be appointed by the Central Gov-
ernment after taking into consideration the recommendation of the: Reserve
Bunk. The constitution of the first (Board of Directors and the terms of office

-

of the various classes of Directors are prescribed by Clause 7.

Clause 11 lays down an obligation on the Corporation to start four offices
at Bombay, Calcutta, Delhi and Madras. Offices may be established at other
pluces with the sanction of the Central Government.

Clause 13 is an important clause dealing with the Corporation’'s borrowing
powers. It is provided that the Corporation may issue and sell bonds and
debentures not exceeding four times the amount of the share capital. This
limit seems to me to be inadequate and I propose to suggest in the Belect Com-
mittee that it be raised to five times the aggregate amount of share capital
and reserve fund. The principal and inberest in respect of bonds and deben-
tures is guaranteed by the Central Government, the latter at a rate not higher
than 2} per cent. Fixation of such a limit under the law seems to me in-
appropriate and T would suggest in the Seleot Committee that the rate should
he fixed by Government at the same time bonds and debentures are issued.
The Corporation is authorised under Clause 14 to receive fixed deposits for
periods of not less than ten vears. provided the total amount of such deposits
does not exceed Rs. 10 crores.

The business of the Corporution is defined by Clause 15. The Corporation
is nuthorised to grant secured loans to industrial concerus repayable within a
mnximum period of 25 yvears. It may guarantee loans raised in the market
by industrial concerns for an agreed rate of commission. It has also the powers
to underwrite the issue of stock. bonds, and.debentures and of retaining, as
part of its assets, such stock, bonds or debentures as it may have to take up
in fulfilment of its underwriting obligations, but is required to dispose of any
such stock, bonds and debentures within a period of seven vears.

Clause 16 limits the maximum amount of accommodation it can grant to
any single borrower, by way of loan, a guarantee undertaking or underwriting
agreement in the aggregate to ten per cent. of its share capital.

In terms of Clause 19 of the 13°1l, in case of industrial econcerns requiring
louns in foreign currency the Corporation is authorised with the previous
sanction of the Government to borrow such funds through the International
MBank for reconstruction and development or otherwise.

Under Clause 21, the Corporation is empowered to recall loans within the
agreed period under the circumstances defined in it. In view of its special
position, the Corporation is proposed to be given, under (‘lavse 22, certain pri-
vileges in the matter of the enforcement of its claims. JIn the event of a
default by the borrower, the Corporation may, after due notice to the bor-
rower, apply to the Court for attachment of property of the industrial concern,
and the Court shall pass without delay an ad interim order attaching so much
of th. property of the industrial concern, as would realise an amount equivalent
to the outstanding liabilities of the industrial concern to the Corporation
together with the coet of the proceedings.

Clause 24 requires the Corporation to establish a reserve fund out of pro-
fits. So long as the reserve fund is less thar the share capital, and so long
as any amount is due to Government under a guarantee given by them under
Clause 5 or Clause 13, the rate of dividend on shares shall not exceed the rate
guaranteed by Government. When the reserve fund equals or exceeds the
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shure capital, the rate of dividend may be raised to a maximum of 5 per cent.
and the balance of profits shall be transferred to the Central Government.
Clsuses 25 and 27 prescribe the period within which the annual general
meoeting must be held after the close of the financial year of the Corporation
and prescribe the returns to be sent to Government, the Reserve-Bank and
other shareholders. These clsuses are on the usual lines and call for no specia)

comments. The next. Clause 28 provides that the Corporation shall not be
wound up without the sanction of Government.

The only other clause which requires an explanation is Cleuse 81, which
exempts the Corporstion from income-tax and super-tax. The clause is a
logical sequence to Clause 24 which provides that the balance of profits, after

the appropriations specified therein, shall be transferred to the Central Gov-
ernment.

- Bir, as 1 have stated earlier in my speech, the object of the Bill is to sup-
ploment existing facilities aveilable for the nuﬂﬂy of medium and- long-term
capital to industry. Having regard to the inadequacy of the existing facili-
ties in India in this regard and the necessity of rapid industrislisation to raise
the standsrd of living of the people, 1 need hardly siress the im of
the present measure to the national wellbeing of the country. As I have said
hefore, such eorporations have been established in the United Kingdom,
Canada, and Australia and the lstest reports indicate that the two corporations
sturted in the United Kingdom have already commenced their useful work.
In view of the facté that the Bill before the House is overdue and is calculated
to acoelerate the progress of Indin towards industrislisation, I commend, Sir,
the mensure for the acceptance of this House.

Mr. Ohalrman: Motion moved :

“That the Pii to establish the Industrial Finance Corporation of India, be referred to
a Select Commiltes consisting of the Honoursble Dr. Syams Prasad Mookerjee. Shri
K. M. Monahi, Diwan Chaman Lall, 8hri M. Ananthasayanam Ayyangar, Shri T. A,
Ramali Chettiyar, Nawalh Muhammad Ismail Khan, Shrimati Sucheta Kripalani, Shri
C. Subrahmanyam, Prof. K. T. Shah, Shri B. Das, 8hri 8. K. Patil, 8hri .Jaspat Roy
Kapoor, Shri Ram Bahai and the Mover, with instructions to rt on the opening day
of the next session of the Assembly and that the number of members whose presence shail
be necessary to constitute™s meeting of the Commitiee shall be five.”

Shri T. T. Krishnamacharli (Madras: General):  Sir, I would like to  con-
gratulate the Honourable Mover in bringing forward this Bill so soon after he
nasumed charge of his office. Tt reems to me, Sir. appropriate that a person
like Mr. Bhanmukham Chetty, with his background of industrial experience,
should pilot a Bill of this nature.

At the outset, [ would like to say that 1 am happy to find that the Mover
feeln that the resources of this institution which have been vouchsafed to it by
this Bill are mther inadequate and he therefore proposes that in the Select
Committee he would suggest an augmentation of those resources, by enlarging
the :mTc- of Clause 18. But I wonder if that would be all that has to be done.
After all, in a country like ours, so big, with so many schemes awaiting finan-
vial suppord, 1 think an institution of this nature should be started in a much
bigger way. 14 may be that the share capital need not all be taken up at one
time. But would it not be necessary for this institution to be provided
statutor Iy with facilities Tor expansion of the share canital? T hope the Select
Committee will examine this point and, if necessary, alier the share capital
structure of this institution. In fact. I am mot sure that o'l the funds that
will be available to this institution under Sections 18 and 14 v.uld be adequate
even nfter the proposal to alter the terms of Section 13 miade by the Honour-
able Moveg—proposal which he said he would make to the Select Committee.
I think even in this matter there must be an expansion of the possible resour-
ces that this institution can command. .
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Another aspect of the Bill which I think had better be examined by the
Select Committee is whether the institution should not be split up into two,
following the British example, one institution-for small industries and another
for large industries, which will certainly help the concentration that will be
necessary in the case of small industriea,

Bo far as the clauses relating to the raising of shares are concerned, they
have been fairly carefully drafted. Certain quantity of shares are to be given to
banks and certain other to institutions like insurance companies, investment
trusts, etc. But in this country we have only one class of people who serve
ag directors of the Reserve Bank, serve as direotors of banks, serve as directors
of investment trusts, serve as directors of insurance companies—the class is
the same in all such institutions. And I find here no attempt made by the
Government, unless perhaps they propose to nominate Directors representing
other interests, to provide for people who don’t fall within this category, to
get into the Board of Directors of this institution. How ib is to be devised is
a matter for the Belect Comm’ttee to consider. I do hope the honourable the
Mover will bear in mind that as it is drafted—] am sure he has no hand in the
drafting f it as it has been drafted by a previous administration, perhaps the
Reserve Bank—the class bias is there definitely. Particularly when we want
industrialisation on a large scale, industrialisation that will benefit the common
man of this country, there is no use in perpetuating the domination of this
olass of people upon our economy by making this y more or less a mono-
poly of the privileged classes.

Again, Sir, we know in this country that those who control insurance com-
panies control banks. Those who control insurance companies and banks, if
they cannot themselves be directors of the Reserve Bank, have their own
friends there. Bo, unless the classes of shares are earmarked A, B and C and
transfer amongst people of the other categories banned, and a limit prescribed
in respect of the maximum holding of each company, it i quite possible that
ultimately the control or a large measure of control will pass into the hands
of certain insurance companies and certain banks which would not be for the
good for the future of this institution. I hope the Select Committee will take
up this question for examination.

There is one other factor and 1 am rather nervous to tread on this ground
particularly because of the better knowledge that the honourable the Mover
has as his experience in the matter of cqmpany finance is perhaps unlimited.
He has suggested. or rather the original drafteman has suggested, in Clause 24
that the dividend should not exceed 24 per cent. until such time ns the reserve
fund grows up to an amount equal to the share capital and the debts to the
Central Government are discharged. Considering that the capital stipulated is
not very high, one might expect that the profits that will accrue and will be
ultimately transferred to the reserve fund will perhaps enable a higher dividerd
than 24 per cent. to be paid in a comparatively short time. [But it is quite
possible that that might not happen. The Mover, the Finance Minister, has
recently floated a loan at 23 per cent. What is the object of asking insurance
companies who depend entirely for their income on such investments, to invest
at 2} per cent. when they can get 23 per cent. from the Government, other
conditions being the same, because the dividends paid by this Corporation will
be liable to income-tax and super-tax? It may be that big insurance com-
panies would nevertheless come in partly for the reason that it will add pres-
tige to their own firm and partlv for the reason that they might ultimately
get a voice in the d'stribution of patronage by this Corporation. But the smaller
companies to whom even a quarter per cent. in their income would probably
be a material factor would not find the investment worth while. I am not
generally in favour of any large dividends and I certainly do approve of the-
fact that 5 per cent. has been fixed as the ceiling. But I feel that 2§ per cent.
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during & period which might be short or long will be unattractive to smaller
institutions, smaller scheduled banks und smaller insurance companive.

One might very well ask at this stage whether it is at all necessary to create
up institution of this nature us distinet and quite apart from the Reserve
Bunk. The Honourable Mover gave us a history of similar financal corpora-
tione ull over the world and poss:bly he, or his predecessor did not feel it was
worth white to start this institution as a department of the Reserve Bank.
The Austrulinn exsmple seeks to make it more or less a department of the
Commonwenlth Bank in which case much of the trouble will be solved.
Whether u sepurste entity, completely divorced from the Reserve Bank, should
be muintained is u matter that will first suggest itself to any person who
exnmines the scheme. But the position might be met by the fact that the
wontrol of the Heserve Bank on the Central Government is maintainted to »
degree which is perhaps as close as one can possibly make it. But, as I said
before it seems to me that ultimately it will be the previleged clssses who will
wontrol it. The Reserve Bank will undoubtedly have a say in the working of
the nstitution. Whether it is .at nll worth while keeping it as a “separate
inntitution instend of meking it something which is part of the Reserve {Bank,
-—brunches to be started wherever there is u branch of the Reserve Bank,
«lowe supervision by locw] managers of the Reserve Bank as against the scrutiny
of investments which hus to be mnde periodically as provided in the Sections
of the Bill—I think is 0 point that can be examined by the Selest Commitiee.

Lantly 7 woull ke to erphasize th's point, namely, in Selection 15 which
vovers the advamces to industrisl concerns of capital and working capital,
would it not be wiser to impose some kind of distinction in regard to financing
industrinl concerns so far as their working capital is concerned?—not in the
stne way ax o normal trading bsnk will, but in a manner which is perhaps
likelr to be mmore generous but at the sume time maﬂiug a d'stinction between
the help that the industrial corporation will give to concerns that are newly
started miul the help that the corporation will give by way of providing work-
ing capital repayable after a stipulmted period or instalmenis spread over a
perid of time und distinet from the help which an ordjnary bank will pro-
vide  This type of help seems to be fairly widely conceived inasmuch us
section 19 gives power to the institution to finance even in respect of foreign
curreney  requirements.  One aspect of the work of this Industrial Corpora-
tion will be to help industries to start; another aspect will be to help them
to carry on, T think these two nspects will have to be treated separately,
nnd the Rules prescribing the Corporation’s help to these two types of work-
ing of the institution must be clearly stated. An enlargement of section 15
ie. in my opinion, therefore called for.

Nir, at thisx stage 1 do not think it is worthwhile labouring further about
the detuils of this Bill which has been fauirly well explained by the Mover. 1
draw vonsolation from the fact that the Mover himself feels that the Bill
wonan be cons'derably improved upon, and I do hope the Select Committee will
trent the opinions expressed on the floor of the House by Members asking for
an ex unination and an enlargement of the scope of this Bill and the scope of
the fanetions of the institution which if seeks to create as n mandate so that
when the Bill comes back from the Select Committee it will be a better Bill
wh'eh would he based on a broader foundation and would really contribute to
the industrial prosperity of thia country and the well-being of the common
man Sr. T support the motion.

Shri B. Das (Orisen: General): S'r. T agree with the Honourahle the
Finance Minister that the Bill ia long overdue. The Honourable
Minister stated in o Bombay speech that the credit of India stands very high.
1 ugree with him. I endorse his views. Time has moved fast and India is
going to face an economic crisis in the very near future. I am nob a prophet
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but that day is drawing nigh. . The point is that the Bill ought to have been
brought before the House six months ago. I quite agree with the opinion
that my friend will manage the finances of the country soundly if things
should come to the same mess that we were in 1980 or early 1981.

8ir, I would like to make one or two observations. This Bill was drafted
with the concept that India and Pakistan would be one country. So I do think
now that the number of Directors should be reduced and the Reserve Bank
ueed not have three Directors. The Reserve fBank can have two Directors
and I believe there will be a similar Banking Bill in Pakistan. They can have
one or two Directors from their Reserve Bank. As regards the constituent
shareholders, 1 am not satisfied that the shareholders should be confined to
investment trusts and scheduled banks. The industrial prosperity of a nation
is judged by three of its activities—namely; banking, insurance, and shipping
activities. Insurance companies have to keep by a certain sum with the Gov-
ernment, and therefore have to be shareholders. I suggest to the Honour-
able the Finance Minister and I hope 1 will be able to convince my friends
in the BSelect Committee, that the shipping companies, however small they
are now, will be one of the biggest activities in the national prosperity of
India and they should be permitted to be investors in the shares of this trust.

Sir, my Honourable friend the Finunce Min'ster said that in some other
countries agriculture was being looked after by similar types of industrial
financial corporations. In India our original conception was confined only
to financing big industries. Cottage industr'es have been given the go-by by
the Reserve Bank although the great party to which I belong has always
held that we should develop the cottage industries in the country as much ss
possible. The country is still following the slow coach policy of 1934-35, but
we Congressmen stand committed and we stand by our great leader Mahatma
Gandhi that we must develop our cottage industries side by side with other
industries, With the hostility of the U.8.A. and the U.K. to supply capital
goods to India in right time—U.K. having a deliberate policy of taking out
huge orders and deliberately postponing delivery of those orders—unless
Russia could supply heavy machinery at an early date, we wonder if Imdia
will ever get capital goods to start new industries. I am for ib, because I be-
long to that c'rcle. But at the same time I am asking the Finance Minister
that if the Corporation cannot think of financing the cottage industries, it
must think of it as a side activity of the Reserve {Bank. A few minutes ago
1 said that the Reserve Bank was not s national Bank. I have told on the
floor of the old Assembly often that it was a branch of the Bank of England,
and it has served the purposes of the Bank of England. One of the main
activities of the Reserve Bank was to finance agricultural activities in the
country, the co-operative movement in the country, not to speak of cottage in-
dustries. It did very little. This morning 1 had great sympathy with my
revered friend Mr. Prakasam, who stated that the Reserve (Bank was not a
pational bank. That iz the idea that is worrying me and worrying many
others. That Reserve Bank is at present functioning as the bank of the Gov-
ernment of India. It has yebt to discard all the European employees that are-
there. They must be dismissed and their services terminated by payment of
salaries for a few vears. Why should they remain and bring in foreign ideas
and curb our enthusiasm for financing our national ackivities? My honoura-
ble friend the Finance Minister was Spaaker of the House in 1934 when the
Reserve Bank Bill was passed. He will remember the herculean battles that
were waged on the floor of the Assembly at that time. None of us were satis-
fied. The whole thing was dictated to us. We were told that if we would
not have a Reserve fBank for India. we would not have the 1985 Act. We
had to accept the Reserve Bank Act as it was thrust down our gullets, be-
cause we expected we would get a better constitution.
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So, Bir, the time has oome—and I take this opportunity to draw the
attention of the Honoursble the Finapce Minister—the time has come when
tbe Reserve Bank Act should be completely changed and every foreigner in
the service of the Reserve Bank should be paid of the five years salary or
pension and dispensed with and the Bank should be conceived as a National
Bunk so that India can prosper. Without the Reserve Bank functioning as the
Nuotional Bank the Honourable the Finance Minister or we on this side may
dream of prosperity but that prosperity will never come.

Sir, with these few observations, I support the reference to the Select
<'ommivee.

Dr. B. Pattabhi Sitaramsyys (Madras: Uenersl): Sir, it is a matser for
rejoicibg that at last from mere pious advice we have descended to the-prasti-
oul plun of bringing into existence an institution of this character. For
decades we have been spesking of industrial revival but nothing has been
done so far in order to make a practical contribution by way of financial help
1o the nascent institutions of the day. I therefore welocome this measure bud
it strikes me as particularly inadequate, considering the sise of the ocountry,
the long neglect to which the country has been subjected in the matier of in-
dustries os well as the requirements of the nation. Today from morning to
evening we use five hundred chemicals at least and very few of them are
manufsctured in this country. Institutions have to be broughy into exi
w manufacture the manufscturers and to finance the financiers and all theee
scts must be contemplated by this institution. That is the essential part.

Considering the magnitude of the task that lies ahead before this institu.
tion, 1 rather think that the effort is far too humble and too inadequate.
Five crores of rupees capital for the Industrial Corporation looks almost child.
ish. DBut T hope that it will grow with the lapse of time. The
»hould not be on the basis of the rule of three, our progress in industrial
mntters must be on the basis of geometrical progression and not arithmetical;
even on the basis of the accelerating velocity of a falling body not at 52 feeb
per second—but at 32 feet per second per second. It must go on increasing
every vear. The borrowing capacity of this Institution appears to be far
too limited, though it is well within the bounds of safety and security. Four
times the paid up capital proposed for one kind of borrowings, namely,
debentures, is inadequate.

I am sorry | am labouring under the difficulty of not having looked into
the Bill but only followed the speech of the Honourable Mover as he was
tracing tho development of the various sections one after another. I have
taken that Bill from a friend and looked into it briefly but I feel that in any
cane I am right in saying that the borrowing ocapacity is somewha$ limited.
1 particularly welcome one aspect of this Institution, namely that it contem-
plates only long term deposits. Financial purists and banking experts have
been terrorizing the institutions of the country by prohibiting the taking of
deposite of more than three vears duration and even that three years duration
;I:l been I;mptad an & kind of concession to the clamour of banking amateurs
ike myself.

T have alwavs said that to determine the area of cultivation vou should
not depend upon the rains of each monsoon which feed the waters of the river.
You must count upon the succeasion of monsoons that feed the waters of
the Godaveri and the Gauges. If vou are going to regulate the extent of
land that ia brought under cultivation on the basis of a year's monscon you
will fail. NexA year there may be no monsoon at all. argue the Engineers.
Thas is of course a purst's argument, logieal bud not ressonable. Here I am
elad vou have taken » ten years' deposil. This reform is long overdue in the

1
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cu-operative movement but the co-operators have come to depend so .much
-n.l;:-cul:e ﬁn_a;us and so little upon co-operation _thpj they would not thmk of
finauc.ng the movement adequately and it has fairly been well-choked betimes.
Now this period of ten years duration is a fairly long ferm though; I would
bave preforred it to be 12 years but that is perhaps for the Select Committee
to look - into.

The next point is thut the loan is to be of 25 years term. That is quite
adequate. One cannot complain of the legislation which has given to a nascent
industry financal help but the real difficulty arises in the measure of help
that the legislution contemplated. It is a paltry sum, it is a trifle not worth
wentioning, namely 1;10ths of the capital. If I can get ten lakhs for my
business, do you mean to say 1 cannot manage to get another one lakh? This
quantum of a tenth of the capital bears a disproportionately small ratio to
the requirements of the institution and indicates the scale on which this In-
dustrial Corporation is likely to work. Then there is the 2§ per cent.
guurantee of dividend; the Honourable Mover himself has said whether it
should not be a fixed figure. Waell, I wae thinking over the point. Perhaps
u fixed figure is not so good as an elastic figure. They have made iy parti-
cularly elastic in order to provide an incentive to effort and not merely to
ensure a dividend. Now a word about the capital. You know that money
has been going abegging for long. Zamindaries are being abolished and the
seourity of land is being threatened; then banks have reduced their dividends
from 4 to 3 and even to 2} per cent. and only the money of Insurance Com-
panies is waiting to be invested. There are large funds—particularly life
funds available for Insurance companies have the law that 40 per cent. of
the life funde must be invested in a particular manner and therefore this may
come as a helpful source of investment for the insurance companies on the one
hand and for thé Industrial (Bank on the other. But it strikes me as to why
it is that the shareholdership or membership is being limited only to parti-
cular institut'ons, namely, banks, corporations, insurance companies and so
on. Nothing would be lost by associating the common man with this new
institution. Perhaps you will get enormous amounts of money from him and
that man is finding it difficult even to get a dividend of 2} per cent. for his
small savings. The Reserve Bank has not had reason to regret that it has
taken money from the common man and their limitation on the individuals
shares to Rs. 500 is not a bad restriction. Whatever that be, I would like you
to extend the scope of the usefulness of the law not merely by way of loans
but also by taking deposits from individuals. I believe I am right in saying
that individuals are now excluded from the scope of this Institution.

_Then I believe T have heard it stated that not more than 5 per cent dividend
will be paid to the shareholders and the remaining profits will go to Govern-
s p. w. _ment. That is a very intelligible proposal and the broad principles of the

Corporation are cotrect. T hope that from the Select Committee the
B 1l will emerge much better and much bigger and more useful. I thank you,
Sir. for allowing me this opportunity to speak on the Bill.

RATILWAY BUDGET
FOR
15tH Avagrst 1947 To 31sT Marce 1948

Thoe Honourable Dr. John Matthal (Minister for Railways and Transport): Sir,
my primary purpose in addressing the House this evening is to discuss the pre-
sent financial position of the Railways and also to place before the House certain
proposals arising therefrom. But before I do 80, I know the House would like
me 1o deal with certain current problems relsting to the administration and the
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working of our Railways which have been matters not merely of concern but of
anxiety both to the House and to the country. The first of these protlems that
I want to deal with is the way in which the partition nf the country and certain
consequences that have flowed from partition have reacted upon the Railways.

1 propose to deal with the subject of partiton under three heads. Firstly.
certain operating arrangements which nartiton has rendered necessary
Seenndly. the important problem of the division of assets and liabilities. and
thirdly, certain conerete problems of a current nature which we are called upon
to desl with as a result of partition. s

I shall ind.eate brisfly the nature of the operaiing arrangements we have
made to reduce to a minimum the interruption of traffic. First of all, we have
made arrangements regarding what are called ‘‘running powers’. that is to
»ay, when one Railway runs ita trains to the border of the other Railway. it is
likely that at the terminal pnints on the horder there wonld not be all facil ties
necessary for denling w'th these trains. Before these trans eome back, it is
necessary that there should be stabling room for trains, runn'ng room for the
stafl on the traine and arrangements for the inspection of warons and coaches.
H a0 happens that ns a result of the territorial div'sion. it is not poss ble always
nt thete harder points to have these necessarv arrangements made. Therefore.
it beecomes neressary to run the trains bevond the border into the territory of
the other Railway to pointa where the necessary facilities are available. We have
given running powers {o Pakistan; Pakistan has given running powers to us.

Secondly. where there are certan sections of the Railways which are com.
pletoly isolated from the parent Railway, it is necessary not merely to provide
running powers, but to provide what are called ‘‘working powers'’, that is to
uny, such sections are allowed to he worked by the other Rallway under agreed
nrrangements. It is a well-known railway practice. We have given working
powers to Pakistan over some of our sections; similarly they have given us
working powers over some of theirs.

Thirdly, if you wunt to avoid interruption of traffic, it is necessary that
through-booking of wagons and coaches should he orovided for which also bas
been made under this arrangement. The point of that is that otherwise wou
would put yoursel! to the delay and the trouble due to transhipment.

Fourthly, i$ has been arranged that there would be no changes in fares and
freights on one Rnilway without notice being given to the other Railway.

Fifthly,—and this is an important point,—us a result of the territorial distri-
bution of the country, Workshops that used wo work for a particular Railway
happen to fall outside ita border. If that happens, the original facilities which
were available are no longer so and it is neceseary, thererfore to make spec i
arrangements. In regard, for example, to the Eastern Punjab Railway, the
arrangement is that the Moghulpurs Workshop which now falls within the
Pakistan limits would do the necessary work for us. Bimilarly, it has been
agreed that the Kanchrapara Workshop which belongs to us would do work for
the Pakistan Railway and alao the Saidpur Workshoo which is in the Pakistan
aron would do work for the Assam Railwavr. This arrangement has, on the
whole, T regret to say. worked unsatisfactorily. We have hardly been able to
get any work done for the Fastern Punjab Railway at the Moghulpura Work-
shop. T do not want to blame anvhodv, There have been disturbances of a
sorions kind and there has been considerable depletinn of staff. In anv case,
the recult is that we have been able to get little service out of the Moghulpura
Workshop. It has been. therefore, necessary for us to make demands on the
other Railwavs in Ind'a for the necessarc servioe for the Eastern Punjah- Rail-
way¥. Similar difioultv has srisen slso in regard tn the Assam Ra‘lwav. The
Ssidpur Workshop has not been able to render us the service that we had
expecied and it is our idea at an early date to set up a separate Workshop. for the
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Assam Railway. That, however, is a matter that will take time. These arrange-
ments are generally for a period of two years; in some cases there is no time-
limit in others they are terminable at six months notice and so on.

Now, I come to the second problem arising ous of partition, namely, the
division of assets and linbilities. Assets present wwo problems in this con-
nection. You have first of all to determine the shares which fall to each
side. Having done that, you proceed further. und make a physical distribution
of the assets on the basis of the shares. 1f we take the fixed assets,—the
permanent way, the buildings, bridges and so on,—there should not be any
great difficulty as regards the determination of sbares. because that follows
automatically the territorial distribution. Although that is so in prineiple,
there has been in practice a certain amount of difficulty. One would have
thought that where the determination of shares automatieally followed the terri-
torial division physical distribution would also follow automatically, but it has
happened that in respect of the Bengal Railways it was not possible to effect in
time the physical distribution of the fixed assets. I am referring to that point
because my honourable friends from Bengal have rightly taken a keen interest in
this asnect of partition. What has happened is that under the Boundary Cow-
mission’s Award. certain additional sections of the Pakistan -Railwav have
been ceded to us. But, all our rimning arrnngements and working arrange-
ments had been made with reference to the national division. Therefore,
when the Boundary Commission's Award was given. it was necessary to revise
the original arrangements and that took a certain amount nf time—longer time
than we had expected. The deluy was regrettable. All that T ecan sav about
it is that the delay did not arise on our side. It was not till a fortnicht ago.
not till the Bth of November that these Sections of the Railways which ought
to have come to us earlier under the Boundary Commission’s  Award
were really handed over to us. Tt was n delay of somewhere about 2} months;
T know there was a great deal of anxietv about thia matter in Bengal. The
anxiety T think arose very largely from the fear that this delsy might mesn
considerable financial losses to the Tndian Railwava. On that point I am in a
position to set the minds of our friends in Bengal at rest. The financial risk
involved has been nil. The position is that in regard to all through pre.paid
traffic that passes from Calcutta northwards or southwards from Assam the
collections are made bv us ont of which a considerable part naturally is due
to Pakistan for the traffic that ynsses over their area. The share of these
through collections which falls to Pakistan at present is in our hands, and as
far a8 I am able to judge from the figures available to me, we have as much
in our hands as is necessarv to cover any payments due to us from them in
respect of sections which have been ceded to us under the Boundarv Comm’s-
sion's Award. Tt is not merely sufficient, but prohablv a eood deal more. T
want to assure my friends in Bengal, therefore, that. there is no financial risk
involved in it at all. That is as far as the fixed assets are concerned.

Regarding movable assets comprising generallv rolling-stock and eng-
neering stores the determination of the shares falling to each side was done
under the notional division. But before we could revise that with reference
to the Boundary Commission's Award the disturbances in the Punjab began
and it became therefore impossible to proceed with the revision or to proceed
with the necessary physical distribution. The preliminary work has now been
completed and I am hoping at an early date to effect the distribution.

Then I come to the division of liabilities. I am referring to capital liabili-
ties. The problem is this. Certain assets have come to us and certain assets
to them. The problem we are faced with is what is the liability that each
party is to assume for the assets it has received, that is to say, what is the
capital cost that we are to incur in respect of the capital assets that we have
received and vice versa. It is more than a technical or theoretical question,
because on the division of these capital liabilities will depend the capital
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charges such as interest charges, sinking fund charges, depreciation charges
and so on that each party will have to bear. Unfortunately it has not
been possible for us to reach sgreement on this question and the matter is
going up to the Arbitral Tribunal for final decision. Bince this matter is to
be considered by the Arbitral Tribunal I do not want to eay much about
it nt this stage. But T owe it to the House to state briefly what is the
point at issue between us and Pakistan as regards the division of eapital
liabilities. We have taken the line that the correct basis for the division
of capital liabilities is the book value less depreciation of the share of the assets
both fixed and movable that has fallen to ench side. That we consider is
the correet principle to apply in this case. The representatives of Pakistan urge
that it is not the book value but the earning capacity of the railway which is
to be regarded an the correct basis. The two railways, substantial parts of
which have gone over to Pakistan, namely, the N. W. Railway and Bengal
Assam Railway have heen for reasons into which T need not go probably the
lear$ profitable of our railwayvs. 1f therefore the earning capacity of the rail-
ways is to he taken as the basis the capital liability that would arise in respect
of thesn railways would be considerably less. Our contention is that in regard
to publie utility services like railways, the principle of earning capacity has no
appliention, since the return on eapital is fixed with reference to public intereat_
rather than ordinarv economic consideration. Pnkistan has made another sug-
gestion and that is that with regard to the strategic ra‘fwave which fall mainle
within their srea, the linbilities should be divided batween Pakistan and India
and that in a proportion which would leave us with most of the linbilitics in
reapect of these railwava.  Tf the finnl decinion was made on the principle
that we have pub forward the division of capital liabilities would be somewhat
as follows:— .
Tndia wonld have 660 crores.
Pakistan would have approximately Ra. 150 orores,

g':h': principle put forwnrd by Pakistan is accepted the position will be as

Indis would have a capital liability of Rs. 757 crores and Pakistan would
have a capital liability of 58 crores,

It the decision i made on the principle put forward by Pakistan and they get
their 7,000 miles of railway on that basis, in my humble opinion, they will
have got it at praotioally serap value.

Thirdly T want to deal with sonme tranrportation problems which have arisen
from partition. First of all, there in this queation of the transfer of staff, which
as the House is aware, has pgreatly dislocated and disorgnnised the railway
services of the country. The approximate figures regarding the number of
personnel who have been transferred are these:

Tolal number of persons who have opled for India from
Palistan (mhnnotptlhﬂndﬂnr:m spproxi-
mately the figure is . . . . . . .

Owt of theae the number of persons who have arrived in
MHWMn’:ﬂh India in . .

Out of thess 108,400 paople who have arrived. the mamber
:mmhnmwmmm

196,000

. 108,400

. . 104,000
These figurer represent & huge pmhlem of ndministration and of physical move-
ment and the House will realize the strain that this has imposed upon the
whole of our railway staff. T have no final information regarding the number of
g:oplo from India who have opted for Pakistan. hut from such statistios as 7

ve soen, the number is approximately B3.000. T have no further information
regarding that.
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Next is (he evacuation of refugees as a result of the disturbances which have
vccurred in Pakistan. The total number of refugees that the Indian railways
have moved from and to and within East Punjab up to date is approximately
24 millions. Now 2} million people transported represent the normal capaocity
of roughly 800 passenger trains. The House will realise what an enormous
diversion of railway resources that implies in rolling stock, in power and in
personnel, The result of that is that a considerable number of passenger
services in other parts of the country has had to be curtailed. The latest
figure that I have is that the reduction of normal passenger services approxi-
mates to 3,800 train miles per day.

Then, I come to the question of goods traffic. The result of all these dis-
turbarices has been that goods traffic has been congested very severely in the
Punjab area. When goods traffic is congested in that way two consequences
follow, The first is that the line gets blocked bhecnuse wagons are unable to
move; therefore it is not possible for wagons freshly loaded to move. That is
the first consequence. The second consequence is that since these wagons
are standing idle and cannot be unloaded fewer empty wagons are available for
fresh traffic. In both ways, therefore, traffic is seriously impeded. At the
peak period of the disturbances between here and stations in the Punjab there
were approximately 7,800 loaded wagons standing idle.  And the result of the
congestion caused by this large number of wagons on other railways was that
st the same period there were on the E. 1., the G. I. P. and the B. B. & C. 1.
Railways between four and five thousand wagons standing still. The position
has considerably improved since but it still causes us considerable anxiety.
What I should like to tell the House is that in view of depleted staff, lack of
resources, the virtual breakdown of law and order, the large numbers of réfugees
~destitute and miserable but often verv defiant and difficult—finally the
wrath of the elements in the form of these unprecedented floods that have
occurred, I suggest respectfully to the House that a word of appreciation is
due to the railway staff for the valiant battle thnt they have waged agsinst
these terriffic odds.

Lastly on the subject of partition T want to refer to certain organisation ques-
tions. In reply to certain questions addressed te me this morning in the House
I referred to the question of linking up the Assam Railway with the Indian rail-
way system. The Assam Railway is now completely isolated from the rest of
the Indian railway system. Government have come to the conclusion that for
administrative reasons, for husiness reasons and also for strategic reasons it is
necessary that there should be through rail comection hetween Assam and the
rest of the Indian railway system. We have sanctioned this project which will be
taken in hand immediately. It will mean 158 miles of new work; out of that
70 miles would be conversion of the existing narrow-gauge Darjeeling Himalayan
Extension Railway to metre-gauge and 88 miles new construction, the total cost
of this is estimated at about 4} crores. I have had a conference with the Mini.
stries of West Bengal and Assam on this subject and the general alignment has
been agreed to between us and the survey, as I said, will start almost immedi-
ately.

The next organisation question is the regrouping of railways affected by parti-
tion. The result of partition is that we have now five different units in the areas
covered by partition. There is the East Punjab Railwayv which is now a separate
administrative unit directly responsible to the Railway Board, the East Indian
Railway, the Oudh-Tirhut Railway, the Indian portion of the old Bengal and
Assam Railway and the Assam Railway. We have decided that there should
he a regrouping of these railways. The question of regrouping involves three prin-
ciples. First of all railways have to be arranged in such a way as to promote
operational efficiency; secondly, it ought to promote administrative convenience;
thirdly, it ought to effect economy ir controlling and supervisory establishment.
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I have on this quostion also had o conference with representatives of the Gov-
ernments of West 3engal and Assam and we have come provisionally to certain
agreed conclusions. I'he question of the investigation required for this regroup-
ing has already been taken up sand @ senior railway officer with a great deal of
experience of reilway administration is being deputed to undertake that work.
1 hope it will be possible 8s a result of this regrouping for the railways which ure
now working in Lengsl und Assam to be administered in & manner that would
serve betler the intercste of these aress.

8ir, that is what 1 have to say regarding the problems srising from partition.

1 now go ou to un eutirely different subject which is the general movement of
goods traflic on our railways,—a subject which has caused a great deal of concern
in the country. The first thing that 1| want to say is that this problem is not so
much a problem of the number of wagons as 8 problem of what in railway parlance
is called the turn-round of wagons. What this phrase *‘turn-round”” means—if |
msy expluin it somewhot loosely—is the time taken by u wagon to perform a
round trip and return to take up fresh traffic. The amount of wagon accornmoda-
tion available ut any particular time in the country depends not merely on the
number of wagons in service but alse on the rate at which the wagons ‘turn-
round." Honourable Mcmbers who are familiar with economics will know thas
in what they csll the Quantity Theory of Money the amount of money at any
particular time is delermined not merely by the quantity of money but also by
the velocity of sirgulution. That applies nlso to the question of goods traffic.
1 want to give the se certain figures. Taking the n r of wagons in service,
the number that we have at present represents an incrense of 15 per oent.
ommthe number we bad in 1088-89. As oompu;d with that the qut;nﬁtt;ﬂ:)!
traffic we are carrying now represents an inorease of 20 per cent. over the c
in 1936-89. There ‘il;st.hem{ore a slight gap. But the pei. not such as to make
& material difference to the position. guti!youhka figures with regard to
the ‘turn-round’ of wagons, the puce at which wagons circulate the position is
difforent. 1f you take broad gauge wagons in 1988-80, the average period of turn-
round was approximately nine to ten days. 'Today, if you exclude Bouth India,
where the problem is somewhat different—we have not the difficulties there that
we have in Upper Indin—tho broad gauge wagons have an average ‘turn-round’
of 14 to 16 days. What that means is that there is a decline in the total quantity
of wagon aocommodation available of 40 to 50 per cent as compared with pre-
war. That is the problem that we are faced with and I want to tell the House

as briefly as I can what nre the circumstances that have led to this slower
movement of our wagone -

First of all, there is this quutfion of civil disturbances. It is interesting that,
when you look at the figures regarding the movement of wagon traffic, the
decline starte fromm Auvust 1(46. It is clearly illustrated in the case of coal
traffio. In the first half of 1946 the total quantity of coal despatched from the
coalfields by railways was upproximately 24 lakhs of tons a month. In the-
seoond half of 1046, the period about Octobar-November. it dropped to 20 lakhs
of tons. In other words. there wes a drop over a period of six months of 16
per oent. which is a verv considerable figure when it comes to the question of
coal traffic. This has been greatly intensified by the dirturbances that have oo-
ourred, in the Punjab. :

A point 1 think {o which not sufficient attention has been given in public
discussions on this subject is the vast changes which have ocourred in the
channels of traffic since pre-war days. First of all, there are these large ghip-
ments of imported foodgmins from western countries, particularly America, to
the western porte of India. a traffic which was not known before the war,
and now since partition 8 port like Bombay has to handle in addition the
trafic which was formerly handled for India from Karachi. Therefore the
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pressure on Bombay in respect of import of foodgrains is ub present very con-
ciderable. Secondly, since the outbreak of the war, there has been a large dis-
persal of industries in India. As a result ot the war new md_ust.rles had to be
started in parts of the country where they had not been in existence before. 1
could illustrate it by one fuct. In the duys before the war, the coal that used
to be despatched above Moghul Serai towards Upper India to feed industries
there, wus considerably less than the coal that is now going along that route.
There is an increase as far as I can make out today of about 50 per cent. over
the pre-war traffic in coul in that ares. Another illustration is that most of
the coul that used to go to Bombay snd Kathiawar before the war went by sea.
Un account of the lack of shipping space today, by far the greater part of that
traffic goes by rail. -

I'he result of these various changes us regurds the 'turn-round’ of the wagons
is this. The capacity of existing :uarshalling-yards, where as you know wagons
are sorted out with respect to their ultimote destinations, was fixed with re-
fereuce to the traffic that used to move over a long period along those routes
before the war. Similarly also ihe track capacity of the railways. Now
the new routes that trade is taking are routes along which the capacity of the
marshalling-yards and track capacity have been fixed with reference to the
thinner traflic that used to offer beiore the war.  You may ask, why don’t you
improve the capacity? We would like to. But to improve the capacity of the
marshalling yards and the track capacity is largely o question of building
materials, and with whatever good intentions we may set about the business,
the scarcity of building materials put a very severe limitation upun our re-
Bources.

There is still another cause, and that is our locomotive position which 18
serious. There has been a great deal of deterioration in the quality of the
service rendered by our locomotives, partly as the result of the intensive weur
and tear to which they have been exposed as a result of war traffic.  Apart trom
that many of our locomotives have already survived their normal working life.
The total number of locomotives we had before the partition was 8,400, both
broad gauge and meter gauge. Out of that 2,900 were over-age which had done
their normal period of service. 1f it were possible for us to replace these loco-
motives quickly, the problem would be eliminated. * But locomotives are not
mede in India at present, nor even parts of locomotives and I am bound
to say when I am faced with this serious problem—that the indifference which
was shown to this essential requirement of the country in the old days consti-
tutes a grave reflection on those who were responsible for the governmant of the
ccuntry then. Then there is the question of our workshops. That again is a
matter which gives us considerable anxiety. The output of our railway work-
shops has very perceptibly declined since the war. It is not only a question of
the unrest smong labour but also a question of the scarcity of essential parts
of locomotives.

In 1988-89 the average number of days that » locomotive was detained in a
workshop for overhaul and repair as regards brosd-gauge rsilways was 40 days.
In 1946-47 the number of days rose to 48, which shows a decline in output of
20 per cent.

If you take meter gauge locomotives in 1938-39 the number of days a loco-
motive was detained in a workshop was 31. In 1946-47 it was 51, a decline in
output of 80 per cent.

I want to say s word with regard to coal. That problem has been causing
anxiety recently. The importance of quick movement in respect of coal is two-
fold. First of all, unless you move the coal promptly, it reacts upon the produc-
tion of the collieries. because otherwise all available stacking space is taken up.
It means also so much working capital locked up. For both these reasons,
therefore, it reacts upon production. It has also a great deal of importance from
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the point of view of the labour situation. If as a result of our inability to move
conl g omptly, production, slows down, it may become necessary to discharge
labowr  That, under present conditions, would present a difficult social pro-
blem. All the general causes that 1 mentioned with regard to goods traffic
spply equally in the case of coul. But recently there has been another develop-
ment which has had o serious effect on coal. A large number of the engine
crew, purticularly on the East Indian Railway, have been for many years Mus-
limg snd when they opted for Pakistan, there was the likelihood of a considerable
depletion and disorganisation of engine stafl. The original arrangement which
Uoverment had made was that poirsons who had opted for Pakistan were to be
released over a period ending about March 1948 and all the arrangements neces-
sury for replacing them had been made on that basis. When the Punjub dis-
wurbances  began the whole stinosphere ultered. There wus o great deal of
norvousncst and tension among both Muslim employees and non-Muslim em-
ployees, particularly the engine crew.  Both from the point of view of the safevy
of Muslim employees and of increased confidence among non-Muslim employees
it became necessary, therefore, for Government to alter the original arrangement
and orders were issued by Government not merely in respect of railways bus
ulso of other departinents that those who opted for Pakistan must be released by
thy end of September 1947. That meant o sudden drop in the staff available
for the working of engines. On the Kast Indian Railway when this order came
into foroe there was s shortage of cngine staff of 47 per cent. The result of that
was directly reflected in the figures of despatches of coal. On the 20th of
Soptomber the East Indian and Bengal Nagpur Railways bhetween them des-
putched 2,487 wagons loaded with coal in a day. On the 2nd October the
number dropped to 1,410 and we were faced with what looked like a first class
national crisis. Since then, the situation has improved as the result of promps
steps taken by the administrations concerned, these took three forms—the quick
upgrading of lower vlasses of engine workers (cleaners and firemen) on a much
period of experience than we would have insisted on otherwise. Thas
waa one direction in which the problem was tackled. The second was s large
number were diverted from other sections of these railways into the collieries.
And, thirdly, we attempted a speedy recruitinent from the India-opting stedl.
The result of all these arrangements has been so far that we have reduced the
thortage on the East Indian Railway from 47 per cent to something under 25.

The result of this slow movement of coal has been an accumulation of stocks
at the collieries. Today, I bhelieve. the total stock of coal at the collieries is
ol the order of about 18 lakh tons. Out of that 8 to 9 lakh tons represent the
normsal wor| balance at collieries.  Therefore there is a balance of abous
900.000 tons of accumulated stocks which have to be moved. We have now
reached a daily figure of somewhere about 2,600 to 2.700 wagons between the
E.1. and B.N. Railways and my estimate is that that figure is sufficient for
moving current production of coal. But if we want to move the acocumulated
surplus i8 would be necessary for us to provide ahout 200 wagons more. I am
hopeful that the means that we are at present devising would enable us to de
that in a short period.

The poeition that has resulted in regard to coal is accurately summed up in
an extract from an artiole that appeared recently in a well known transvort
journal. I would read it to the House.

*The conclusion 40 be drawn from these hard facteis that unless further stops are taken
to rehabilitate the railway sysmtom and particularly to improve freight locomotive and wagon
capacity, it will deflnitely be unable to cope with the additional coal traffie, which must
ornanats from A\he collieries, if we are to achieve any sort of commercial stability. All the
Muhwurummw?dmw-mhmummu-
mh&%wmw e&m&u“ﬁ:u;ondmnotm the
minea o s rail transport it ia %0 be hoped that in tackliing both these aspects,
the Government will now exorcise the necessary vigour and determinstion.”
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It is an accurate description of the situation. Government are prepared to
exercise the necessary vigour and determination. ~But before I pass on,_I want
to tell the House that the article rom which I have taken this extract is a de-
scription of railway transport conditions today in the United Kingdom and not
in India! I make a present of this to the House, because I think it is important
that in discussing problems of Indian railways we ought to develop a better com-
parative sense and a greater sense of proportion.

As regards general traffic and the prospects for the future, what we propote
to do is this. There is a considerable amount of additional rolling stock which
is on order for the Indian railways both here and abroad, of which however
deliveries will not commence till after 1948, Secondly, we have taken in hand
the expansion of marshsalling yards and track capacity. But we are limited by
the availability of materials. Thirdly, I hope for an improvement in workshop
output due to a better and more co-operative atmosphere among our labour
And I believe also that it will be possible for us to get larger quantities of spare
parts from India. Fourthly, we propose to depute a senior officer of our Railways
with large experience of transportation almost immediately to proceed to the
United States of America to studv the latest development in the technique of
railway transportation. In the United States of America, more than in any
obther advanced country I can think of, conditions 6f traffic approximate to ours.
But the most important thing which will make a difference to the position is an
abatement of civil strife and the maintenance of law and order in the country.
My main conclusion I would put in these words: While we expect gradual im-
provement in the near future, the restoration of normal working conditions in
India cannot be expected within a period of three years.

Now I come to the question of labour which in the Railways has always hean
a serious problem. B8ince May 19468 the All-India Railwaymen's Federation
had been making demands for better wages and better living conditions, A
temporary settlement was reached with them in June 1948. A certain amount
of provisional relief was granted. Outstanding questions were left to be settled on
the basis of the Pay Commission’s Report. On the main proposals of the
Pay Commission’s Report a settlement has now been reached, and I am glad
to be able to say that the threat of a general strike on our Railways with all its
dreadful consequences to the economy of the country, has been averted. T
would like to take this opportunity of expressing Government’s appreciation of
the co-operative spirit and the general sense of responsibility displayed by the
leadership of the All-India Railwaymen’s Federation in their negotiations with
Government. Speaking nr Minister for Railwavs I am encouraged by the
relations which now prevail between us and our lahour. We want to  eapi-
talise this good-will. We want to build on it a permanent and progressive
spirit of mutual understanding and co-operation between the management and
labour. To achieve this end I have alreadv started discussions with the
All-Tndia Railwavmen's Federation which, T hope. will enable us to put be-
hind us once and for all the ugly chapter of ill-will and misunderstanding which
the recent settlement has fortunately brought to a close. Tn the present
temper of lahour throughout the enuntry what gives me arxiety is not so much
the possibility of prolonged open strikes. although that is had enough but the
absence of a spirit of positive co-oneration and enthusiasm for work which
shows itself in such things as slow-down tactics, and snoradic stoppages of
work in the form of lightning strikes. This to my mind is largely a psycholo-
gical problem and it is to the solution of this problem that the Railways,
like other industries, should mainlv direct their attention. As faras T am
concerned I regard this, so long as I hold mv present office, ar one of mv most
important responsibilities.

Next T come to the question of the superior staf. T want to refer parti-
cularly to a question in which the counfry has for long years taken a keen-
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interest—the Indianisation of our supenor staff. There has been no recruit-
ment of non-Indians to the railway services since 1943. And of course there
will be no further recruitment hereafter, except in regard to technical jobs for
which personne! with suitable experience and training does not happen to be
availabr: in the country. But where such recruitment is concerned we propose
to make it as far as possible on the basis of short-term contracis so that suit-
nble Indiang may be trnined up for these jobs. Regarding the existing non-
Indian personnel in our services, the policy which has been announced by
(Government is that their existing terms and conditions would be guaranteed to
them and that no distinction would be made in the matter of promotion
between them and Indian officers. While in principle this is still Govern-
ment's policy we cannot overlook certain developments in this matter which
have occurred since the recent constitutional changes came into force, and the
consequent necessity imposed u us for some re-orientation of the policy
announced by Government. ﬁi& these developments are would best be
tndicated by the following figures: —

On the 15th August 1947 the total number of European officers in Railway
Sorvices was 888. Out of this the number who have elected for Pakistan  is
98, The number who have left our servica since 15th August on retirement
is 49, The numbor who have alreadv announced their intention to leave
shortly is 19.

Altogether making a total of 168 out of 838. That is, 50 per cent of the
total strength of Eurapean officers have either left or are about to leave. This
rnises  two considernt’ons of importance. First, a large proportion of
thene Furopean officers have been holding important positions and these
positions  have therefore born rendered vacant. Secondly, it must be pre-
sumed from this that a further depletion will take place, in the not distant
future, of Furopean officors holding  key positions. It follows from these
mnuidamtlnnnmt in the public interest it is necessary now to build up
na quickly as possible o reserve of Indian officers with the training and exper
jenee  required for holding key positions on the railways. This cannot. be
done overnight. Therefore a beginning in this direction must be made imme-
diately, 'We propose therefore that when vacancies arise hereafter in  key
positions, preforence rhould be given definitely to Indian officers of proved
abltity, irrespective of considerations  of seniority.  This would necessarily
imply that individual claimr of senior non-Indian officers would in some cases
be ovarlooked. T am aware of the hardship that would be caused in such
oases.  But those who are affected thereby will, T am sure, realize that thie
is a matter in whioch the country's interests must come before the interests of
individual officers.  The extent to which non.Indian officers have left, or are
leaving our service, leaves Government no option in this matter. A beginning
in this respeet has nlready been made with the Railway Board which is the
chief executive authority of our railways. Early this year the Board consisted
of five Members of whom four were Furopeans and one Indian. Today we
have a Board of six Members, including a temporary Member appointed  for
tll;mling with refugee work. Out of these six, five are Indians and one

suropean.

1 now come, 8ir, to the main subject with which T want to deal, and that is
the present financial poeition of the Railways. :

_ Sinco the last Budget was presented, several factors have come into opera-
h_on_whmh have greatly increased our working expenses. The Pay Commis-
sion’s propoeals, inerease in the price of coal, increase in the price of foodgrains,
the award of the Adjudicator regarding working hours and leave conditions for
railway staff, the nett effect of  all these facts on the current year's Budget
may be expreesed as follows:
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If no partition had taken place, that is on a pre-partitioii basis, the incroase
in working expenses on uccount of these various factors would be as follows:
Pay Commission's proposals per annum, 31°-71 crores. Under the arrange-
ment that we have made with the Railwaymen's Federation, retrospective
effect has to be given from the 1st of January 1947, So there is an .extra
period of three months to be taken into account, which would mdan 793 trore:.
The increase in the price of coal would mean 1-60 cfores. On accolinb «f
the increases in the price of foodgrains, the grainshop concessions would show
un increase of 7:50 crores. As far as the Adjudicator’s award is eoncernéd,
expect it would be possible by keeping more or less the existing stuff, to pro-
vide for the shortening of working hours and the increase in leave provisiod
which he has suggested. Therefore I expect over the present expenses  we
shall not incur any additional expenditure. This total figure, under vhe
itoms that I have already read out, would mean un additional expenditure on
o pre-partition basis for the year 1947-48 of 4874 crores which is an inerease
of 86 per cent. over the working expenses estimated in the Budget. If these

figures are worked out on & post-partition basis the position would be us
follows for 1947-48: '

Net loss up to the 14th of August 1947, up to which we worked on a joint
account is 1369 crores.

From the 15th of August 1947 to the 81st of March 1948, the increase
would be 12-38 crores.

So, altogether this year the additional cxpenditure we have to mect ie

26°07 crores. 1 will presently make certain proposals which Government have
adopted for mecting this lors. The additional revenue from these  proposuls
per annuin would be—

Coaching traffic 22-27 crores.
Goods traffic . 10006 crores.

Altogether an additional revenue per annum of 8282 crores. These propo-
sils cannot be brought into force earlier than the*1st January 1948. That is
the effect of it would be confined to the last quarter of the current ycar. The
additional revenue therefore from these proposals for 194748 is expected to
be 9:15 crores. 1 estimated n net loss for the year of 26-07 crores,  which
feaves us with an uncovered balance of 1692 crores. We huve at present
in the Railway reserve 21861 crores. If the loss is adjusted against the
Railway rererve, the balance in the rescrve at the end of the year would be
4-60 crores.  That is roughly the financial position as it emerges from these
proposals which T am going to explain to the House. The depreciation and

I:ot_tennunt. funds would be unaffected. None of this loss in revenue would he
adjusted against these funds.

I have tried to get a rough estimate made. if these proposals continned for
1948-49, of what the financial position would be at the end of 1948-49. On a
very rough basis I estimate that after meeting working expenses, deprociation
and interest charges, there would he a net surplus at the end of the vear of
approximately 4 crores. That is not good enough as a surplus: and if I am
asked what is the source from which I could expect additional revenue, 1 will
say this: First increased economies. The Railway Enquiry Coinmittee
which has been looking into this question unfortunately has had to be suspend-
ed for a period of a few months on account of the disturbances and of = the
adjustments following from partition: but T hope they will reassemble within
a short period and give us the benefit of their proposals ir this matter, The
other direction in which I look for increased revenue is the reduction of ticket:
less travel, about which I will have to say something later on.

I now come to the actual proposals which cover increases both in
passenger fares and goods freight. Details regarding the financial

position
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snd these pro%ouls are set out in & memorandum, copies of which will be in
the hands of Honoyrable Members before the House rigses. I propose only to
mention the more important features. Under passenger fares, our proposals
are '
‘Pirst class fareq to be rased to 80 pies flat rate per mile, the present rate
being 24 pies per mile up ta 300 miles, 18 pies thereafter plus a surcharge of
18 per cent.

Heaond clags fares will be raised to 16 pies flat rate per mile, the general
rate today being 12 pies up to 300 miles, 9 pies thereafter, and a surcharge : of
13 peor cent. _

Inter class: 9 pies on mail trains and 7} pies on ordinary trains from the
present avernge rate of 5'47 pies phme surcharge. ' '

Third class: 5 pies on mnil trains and 4 pies on ordinary trains. If  you
tnke the weighted average rate, taking sll our milweiys together, the prosent’
avernge rate for third class traffic is 8'0 pies per mile. Agaicst that average
rate, the ordinary train rate would be 4 pies. I want to make clear why we
make this distinetion between mail trains and ordinagy trains. We have been
saxious in these proposals not to put any additional barden on the lowest
class passengers in respect of journeys of an essential character, and  these
jourueys are relatively short distance journeys, generally about 100 miles or so.

Wo congidor that in respeet of these jpurnevs ordinary traing might equally
conveniently be used.  Altheugh it ix true that the aversge rate of third-class
{ure:t is 3,8, if you, tnke the mtes netually prevailing on the more important
of our Railwayw like the 3. B. 8 C. 1., or the G. 1. P, E. I., M. 8. M. and
B. 1. the ratea nre  nlready 4 pies or over 4 pies so that in  practice those
who have to perform casential journeys would pay no more than they are paying
today. In soveral cascs, the rate will he actually less becnuse on some of these
Ruilways that T have mentioned, the present rates are higher,

Eebould like 4o explain to the Houso the incrense in carnings that we expect
from these various proposals,  As regards first-olnsa the oxpected earnings
would show an increase of 4/8ths aver the present earnings,  The ‘second-claga
would show an increase of 2/fths over existing namings. Inter-class alue
would show an increase of 2/86ths.  Third-clars would show an increase of 1/8nd:

A4 regards season ticketa in urban areas, the increases propowed are:

Firut clasa . B0 per cent. *
Becond clasa . 25 per cent.
Inter clags ..o 18§ per cent.
Third clnas «.. 13§ per cent.

Mﬁh tickets for rural areas would be hascd on twelve return fares per
month.

An regards goods freight, the main principle on which we have based our
pmruh is not to make any genera! increans in goods freight rates but to make
such sdjiptinenda . qpecifie rates av are called fér.  The real reason for do'ng
it in that it will enable us to distinguish between commodities; that
it o say. if you want to make a distinction in respect of essential commodit’es,
an arrangement of this kind enablea yvon to do so. '

The main proposals in regard to these adjustments are thess.
The first is regarding sohedule rates which are rnlaaa'l below the standard
rates under the clamification rules. Those schedule rates which are un-
reenunerative will be eliminated.  The reasons for this propoeal are that these
enhedule ratea were Axed at a time when conditions of traffie were different from
what they are now. Alen the ccst of transportation at that time was very
oansiderably lower then it ie taday. The total working expenses in 1946-47 are
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more than three times those in 1938-39. These schedule rates were fixed with
reference to working expenses at un earlier period than 1988-89. The second
proposal is that certain commodities would be upgraded from lower to higher
classes; commodities which are of a non-essential character. Thirdly, we are
going to introduce telescopic rates on the continuous mileage basis in respect of
certain clasges of goods, the rate beyond the first 600 miles being generally no.
higher than the existing rates. Fourthly, we propose to review the . station-
to-station rates, the minimum in such cases being generally "25 per maund pek
wmile agninat the present minimnum rate of somewhere nbout ‘175. Fifthly, we
propose to make these adjustments in such a way that no increases are made
on essentinl conunaoditics such as foodgraing and relatively small increases on
others such as cotton piecegoods. There are certain adjustments, we propose to
make regarding coal such as the withdrawal of the rebate on coal shipped coast-
wise, increase in terminal charges and an increase in surcharge. The net rasul$
I expect would amount to about 4 sunas per ton of roal.  As regards steel, we
have salready issued orders raising the concession rates which have been in force
for a long time on the Bengal Nagpur Railway.

All proposals for increases in fares and freights would be unpopular. I
personally wish that it had been possible for me to avoid making these pro-
posals. When I suggested n small increase during the last budget session I
- wne so severely attacked that I had no mind to propose further increase, but
circumstances have been albogether beyond my control. There is one difference
between the last increase and the present increase. ILast time the increase
wns made not in arder to meet a defic’t but to strengthen the surplus while this
t.in:laﬁvve are making these proposals because it is the only way we can avoid
n deficit.

T know it would be said against there proposals that they are of an in-
flationary character. I want to point ont rome facts with regard to that. T
take the view that passenger fares. except in the case of those who travel on
business and workmen who travel on suburban tickets, generally are of a de-
flationary character having the snme effect ns direct taxation. With regard
to freight rates we are going to rec that there is as little increase as possible—
hardly any increase on essential commoditics such as food grains. I have already
pointed out that essential journeys made by our lowest elmss passengers would
alro hear no increase.

The problem of ticketless travel has nssumed very acute rroportions since
the refugees traffic began. 1In the form in which it exists now it has not merely
a Railway aspect, it has also a law and order nspect. From the purely Rail-
way point of view, we undertook something like a sample survey a few months
azo and on the results of that survey T have made a rough estimate that on
the Railways situated in the Indian Dominion, the amount we are losing today
on account of ticketlers travel is not less than Rs. 8 crores per annum. Tt in
possible for us to take various measures of a Railwav character such as addi-
tional inspection staff, proper fencing of stations, increased facilit'es at booking
offices and 8o on. But I personally think the problem tas gone much beyond
the limits of Railway measures and it has tn he tackled now as a problem of
law and order because if it is allowed to cont'nne unchecked it is going to sap
the sense of law on which alone an ordered society can funetion. This problem
has been particularly acute in the United Provinces for various reasons and
recently when T had an opportunity of visiting Lucknow. T discussed this matter
with the Honourable the Premier of the U. P. and hetween us we are considering
a proposal on the following lines. We want to start & concentrated drive against
ticketless travel, with the aid of an ndditional police force appointed and set
apart for this specific purpose and also in each of the Districts of the United
Provinces we would secure the services of a Bpecial Magistrate for dealing with
this problem, who will have under him sufficient police ataff for the purpose.
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The question is still under discussion between us and the Government of the’
United Provinces, but 1 hope at an esrly date to take necessary action.
There is one more point, Sir, that I would like to mention. There has
in recent years a strong demand for the appointment of a Railway Rates Tri-
bunal. In view of the fact that the increases that we are proposmg on goods
traffic tuke the forin not of u genersl increase but adjustments of the rates on
particular commodities, it seems to me essential that there should be provision
for an unbiased examination of the rates. Government have, therefore, under
consideration the question of setting up a Railway Rates Tribunal on the lmes of
the Tribunal in the United Kingdom, that is to say, an independent, judicial
body with a much wider scope than the present Rates Advisory Committee
and having 8 mandatory and not mercly an advisory jurisdiction. 1 hope to
He able to put a scheme on these lines into force by the 1st of April, 1948.

'Bir, that brings to a close what I want to say regarding railway matters. I
must apologise for having detained the House so long, especially at the end of
n heavy working day. My excuse first of all in that I assume that the House
and slso the country, would be anxious to know the reactions upon the Rail-
ways of the very forinidable developments through which we have passed
during the lost fow weeks and months. My second exouse is that I know I am

ing a new leginlature and they would, T thought, expect me to explain
at greator length the buckground of our Railway Administration and finanoe
than T would if I had boen addreasing the old House with ite long und close
soquainkanne with these matters. What | have tried to do, Mr. Speaker, is
to give the House a clear picture of the way in which the Railways nre function-
ing under the extremely difficult conditions which prevail today—more difficult
than any that T had anticipated in my most pessimistic moments,—as clear a
picture as 1 could make it of the struggles, the failures, the achicvements such
as they aro, and the hopes of this great national undertaking of which, for the
time boing, for no fault of mine, if T may say so, T happen to be the nation’s
euatodian, 1 nm grateful to vou, Rir, and to the House for the patience and
conaldemtion with which vou have listened to me. _—

Mr. Speaker: | would request the Honoursble Members to wait for a few
minutes and get their Budget sete of papers.

Mr. Speaker: The House may now ndjourn and reassemble tomorrow at
11 am.

The Asarmbly then adjoumed Lill Eloven of the Clock on Friday the 21st
November 1047.
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